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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL PRINCIPAL
BENCH, NEW DELHI,
O.A No. 163/2024 (IA Nos. 305/2025 & 436/2025)

IN THE MATTER OF

RASIKH RASOOL BHAT & ORS. ~ eeseeeene Applicants
VS

GOVERNMENT OF UT OF JAMMU & KASHMIR

THROUGH CHIEF SECRETARY AND ORS. ~ ceseeee Respondents
COMPLIANCE REPORT ON BEHALF OF RESPONDENT NO.1, CHIEF
SECRETARY, UT OF JAMMU AND KASHMIR IN PURSUANCE TO THE
HON’BLE NATIONAL GREEN TRIBUNAL ORDER DATED 22.08.2025
PASSED IN THE ABOVE TITLED ORIGINAL APPLICATION.

MAY IT PLEASE YOUR LORDSHIP: -

The answering respondent No.1 most respectfully submits as under;

BACKGROUND

1. That the project for construction of the Handwara-Bangus Road was
sanctioned in two phases (Phase-I and Phase-II) under the Centre
Roads Fund (CRF) by the Ministry of Road Transport and Highways
(MoRTH) vide sanction orders issued in March 2017 and March 2018,
figuring at Serial No. 67 and 54 respectively. Copies of the sanction
orders for Phase-1 and Phase-1l are annexed herewith and marked as

Annexure-R-I and Annexure-R-II respectively.

PHASE-I OF THE PROJECT

2. That the Phase-I of the project comprised of earth work, excavation
and filling, cross-drainage works construction of culverts, pipes and
protection walls.

3. That Pursuant to the sanction order issued by MoRTH vide order
dated 27.03.2017 (Annexure-R-III), Notice Inviting Tender (NIT) was
floated on 01.06.2017 (Annexure-R-IV), and the allotment was issued

(}J\ by the Chief Engineer, R&B Kashmir vide order No. 8864-67
/ dated 21.07.2017 (Annexure-R-V). 6" TT*TE—R/\O N
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LAND INVOLVEMENT AND FOREST CLEARANCE

o

That the total length of the road proposed for construction was 35.5
kilometres, out of which 28 kilometres fall within forest land and rest
outside the Forests on the proprietory (private) land.

That since developmental activities, including road construction,
could not be undertaken on forest land without prior approval under
the Jammu & Kashmir Forest Conservation Act, 1997, the Public
Works Department (R&B) placed an indent on 09.06.2017 (Annexure-
R-VI) seeking diversion of 14.00 hectares of forest land falling in
Rajwar Range of Langate Forest Division, District Kupwara. That upon
joint verification, it was found that the alignment of the road passes
through forest compartments 02, 03a, 03b, 04, 05, 06, 10, 11, 12, 13,
14, 15, 16, 24, 25 and 26 of Rajwar Range.

That the proposal was processed under the provisions of the J&K
Forest Conservation Act, 1997 and was cleared by the Forest
Advisory Committee (FAC) in its 102nd meeting held on
06.09.2017. The minutes of the said meeting are annexed as
Annexure-R-VIIL

“That the proposal, after having been duly examined and cleared by
the Forest Advisory Committee (FAC), was placed before the State
Cabinet and was approved vide Cabinet Decision No. 178/1 1/2017
dated 03.10.2017. 1t is further submitted that, at the relevant point
of time, i.e., prior to the Reorganization of the State in 2019, the
erstwhile State of Jammu and Kashmir was governed by its own
statutory regime, namely The Jammu and Kashmir Forest Act,
1987 (1930 A.D.), along with allied rules and regulations. The said
proposal was, therefore, processed, examined, and approved by the
competent authorities strictly in accordance with the provisions of the
aforesaid Act and the legal framework then in force.”

That the forest clearance for diversion of forest land for the said road
project was issued vide Government Order No. 281-FST of 2019 dated
24.09.2019, annexed as Annexure-R-VIIL e .
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TREE FELLING AND STATUTORY APPROVALS

9. As per the sanction order, 1023 number of trees/poles/saplings
(447 trees, 340 poles and 236 saplings) were required to be removed.
That for removal of the said trees, the case was processed as per

norms viz:

(i) Technical Sanction was accorded by the Conservator of Forests
(Working Plan) vide No. CFWPC/Tech/F-1 7/535-37/FC dated
18.12.2019 and No. CFWPC/ Tech/F-17/532-34/FC dated 18.12.2019
for felling of 434 trees and 54 poles (488 trees/ poles) only (Annexure-
R-IX);

(i) Administrative Approval was issued by the Chief Conservator of
Forests, Kashmir vide No. CCF(K)/L/19/3881-85 dated 31.12.2019
and CCF(K)/L/19/3886-90 dated 31.12.2019 for felling of 434 trees
and 54 poles (488 trees/ poles) only (Annexure-R-X).

(i) That after issuance of the administrative approval, the trees involved
were formally handed over to the J&K Forest Corporation, which
thereafter undertook felling and extraction operations by inviting
tenders.

(iv) Technical Sanction and Administrative approval clearly show that due
diligence was exercised and against the sanctioned no. of 1023 number
of trees/poles/ saplings (447 trees, 340 poles and 236 saplings), only

434 trees and 54 poles (488 trees/ poles) were removed.
COMMENCEMENT OF WORK

10. That since, the proprietary land falls at the forefront of the project
alignment, the construction work on proprietary land commenced on
27.10.2017 (Annexure-R-XI).

11. That felling of trees on forest land was undertaken only after
31.12.2019, i.e., after issuance of statutory approvals and handing
over of trees to the J&K Forest Corporation. Allotment of timber

extraction work by JK Forest Corporation is placed on record as
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Annexure-R-XII clearly substantiates that the felling activity occurred
only after due authorization.

12. That with regard to an instance of illegal felling of five (05) trees in
Compartment 26-A/Rajwar during the year 2021, a damage bill
amounting to %¥2,25,890/- was raised against the construction

agency, which has been fully recovered.
DEPOSITION OF COSTS BY THE USER AGENCY

13. That in terms of Government Order dated 24.09.2019, the User
Agency was required to deposit compensatory levies amounting to
£3.81 crore, which have been remitted into the designated account of
the Forest Department. Proof of remittance is annexed as Annexure-
R-XIIL

14. That the delay, if any, in remittance of compensatory levies occurred
due to the administrative transition following the re-organization of
the erstwhile State of Jammu and Kashmir w.e.f. 05.08.2019, coupled
with disruptions caused by the COVID-19 pandemic.

THE PROJECTS, CLEARED UNDER FOREST CONSERVATION ACT, IN

WHICH TREES HAVE BEEN FELLED PENDING COMPENSATORY

LEVIES:

15. That the details of projects cleared under the Forest Conservation Act,
wherein trees have been felled and compensatory levies remain
pending on the part of user agencies are annexed herewith as

Annexure-R-XIV.

ENQUIRY AGAINST THE OFFICERS ALLEGED TO HAVE PERMITTED
FELLING OF TREES WITHOUT PRIOR DEPOSITION OF
COMPENSATORY LEVIES

16. That it is respectfully submitted that the alleged felling of trees

without prior deposition of compensatory levies was not on account of

any individual lapse or misconduct on the part of the field officers, but

was undertaken strictly in accordance with the policy decision of the

State Administrative Council (SAC), Government of Jammu and

(}(K\ Kashmir, taken in the year 2019. Pt
/ of
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That the State Administrative Council, vide Decision No.
189/19/2019 dated 30.07.2019, resolved that in respect of State
Government-executed projects, including PMGSY and other public
infrastructure projects, the Government Sanction Order for diversion
of forest land for non-forestry purposes shall be issued after approval
of the Forest Advisory Committee and Cabinet/SAC, without imposing
the condition of prior payment of compensatory levies by the indenting
agencies. A copy of the said SAC decision is annexed herewith as
Annexure-R-XV.

That in pursuance to the aforesaid SAC decision, all cases which were
earlier held up solely on account of non-payment of compensatory
levies were cleared and sanction orders were issued by the
Government of Jammu and Kashmir. Accordingly, the officers acted
strictly within the framework of the prevailing Government policy and
statutory approvals, and no mala-fide or procedural impropriety is
attributable to them.

That it is further submitted that the Government of Jammu and
Kashmir is actively pursuing recovery of outstanding compensatory
levies from all concerned User Agencies. The Government has also
taken a categorical and prospective policy decision that no future
cases pertaining to diversion of forest land shall be processed in
respect of any User Agency unless all outstanding compensatory levies
are fully cleared.

That in this regard, two meetings have been held under the
Chairpersonship of the Chief Secretary on 18 July 2025 and
15.12.2025, wherein specific directions were issued directing
reconciliation and recovery of outstanding dues. The minutes of the
said meetings are annexed as Annexure-R-XVI & R-XVIL

That the Forest Department is already in the process of reconciling
dues with the concerned User Agencies and has recovered ¥ 138.30
crores against the outstanding liabilities since 01.12.2019 to
15.12.2025. Besides, 23 cases pertaining to Jal Shakti, Public Works
and Rural Development departments have been returned for clearance

of outstanding compensatory levies before further processmg
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USE OF MINERALS BY THE USER AGENCY

22. That a joint reconciliation exercise with respect to the quantity of
minerals used, permitted, and sourced for the Handwara-Bangus
Road Project was conducted by the District Mineral Officer, Kupwara,
and the Executive Engineer, R&B Division, Handwara.

23. That during the reconciliation, all relevant records were scrutinized,
including disposal permits issued, site-generated material and
material consumption reports furnished by the Executive Engineer.

24, That it was found that the total quantity of material consumed in the
project was 74,461.60 MT, as reported by the Executive Engineer.
Out of this:

(i 7,792 MT was procured through valid disposal permits
from Talri Nallah; and
(ii) 63,940.18 MT was generated at site through road

cutting and earthwork.

25 That initially, the reconciled quantity amounted to 71,732.18 MT,
leaving a difference of 2,728.82 MT. Upon further verification, it was
found that two disposal permits, namely:

(i) Permit dated 20.05.2023 for 800 MT, and

(ii) Permit dated 22.07.2023 for 2,000 MT, issued in
respect of Survey No. 576 at Maratgam, Handwara,
had inadvertently not been included in the earlier

reconciliation.

26. That after accounting for the aforesaid permits totalling 2,800 MT,
the reconciled quantity stands at 74,532.18 MT, which substantially
corresponds with the material reported to have been consumed in the

project. The reconciliation statement is annexed as Annexure-R-

XVIII.
97. That further with regard to damage of bridge due to illegal extraction
(}J\ of River Bed Material at Dobighat in Nallah Talri, it is submitted that
e T,
/ 6 ¢ THE NO)‘

Page 6 of 11 Y RS

Chief Secretary 4  RANDEEPSINGH L

| @ ADVOCATE

UT of J&K ; Regd No 22468idt. 22072022

Date of Expmy '3-5-2021"
Asea District Gourt ComplEk
Janipur, Jammu

OF AL

e i



450

vidle OM No. GM-leg/14/2024-04 dated 07.11.2025 Annexure-R-

: XIX;

2

Chief Secretary
UT of J&K

That the site for the removal of accumulated sediment/ shoal
from Nallah Talri was identified and formally recommended by
the Executing Engineer, Irrigation & Flood Control (I&FC)
Division, Handwara.

That the specified location at Dobighat was selected due to the
significant accumulation of shoal deposition. This selection was
conducted in strict adherence to the Environmental
Management (EM) Guidelines for sand mining, with paramount
consideration given to the protection of critical infrastrures,
including bridges and roads.

That the necessary permissions for the extraction of this shoal
material were granted by DMO, Kupwara in full compliance with
the regulatory framework established under S.0.599 dated 15™
November, 2022. The S.0 599 amended the relevant mining
regulations, specifically Rule 94 of the Jammu and Kashmir
Minor Mineral Concession, Storage, Transportation of Minerals
and Prevention of illegal Mining Rules, 2016 notified vide SRO-
105 dated: 31.03.2016. The amendment introduced a crucial
provision, inserted after clausefiii) of sub-rule (2) which

stipulates as under:

« River bed material shall not be extracted
upto the distance of five times the span of a bridge or
public civil structure (including water intake points)
on the upstream side and ten times the span on the
downstream side, subject to a maximum of 250

meters upstream and 500 meters downstream.”

The site selection and the subsequent authorization were
meticulously aligned with these prescribed safety distances. In

view of the foregoing, it is submitted that the activity was
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conducted in a lawful and compliant manner, with due diligence

exercised to safeguard both the environment and public assets.

PHASE-II DETAILS

28. That the Phase-Il of the Handwara-Bangus Road Project was
sanctioned by the Ministry of Road Transport and Highways (MoRTH)
in March 2018 under CRF Job No. CRF-J&K-201 7-18-276, figuring

at Serial No. 54. The sanction order is annexed as Annexure-R-XX.

29. That division of the project into Phase-I and Phase-II does not relate

to different road stretches, but pertains to different stages of

construction along the same road alignment.

30. The Executive Engineer, R&B (PWD) Division, Handwara, vide
communication No. 4194-96 dated 16.10.2025 (Annexure-R-XXI),
has clarified that:

)

(it)

Under Phase-I, all earth cutting, cross-drainage works,
and protective works on the diverted forest land have been
completed; and

Phase-II pertains to the laying of Granular Sub-Base
(GSB), Grade-II, Wet Mix Macadam, Bituminous Macadam
with seal coat, and installation of road furniture along the

entire length of the Handwara-Bangus Road.

CONSTRUCTION OF THE ROAD VIS-A-VIS WILDLIFE CLEARANCE

31. That with respect to the observations of the Hon’ble Tribunal

regarding construction of the road in a wildlife area, it is respectfully

submitted that as per the records, the final approval for execution of

the project was accorded vide:

O}
(ii)

(iii)
Chief Secretary -
UT of J&K

Cabinet Decision No. 178/11/2017 dated 03.10.2017;
State Administrative Council Decision No. 189/19/2019
dated 30.07.2019; and

Government Order No. 281-FST of 2019 —dated
24.09.2019. o VHE NO}:%
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UT of J&K
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The aforesaid approvals specifically record that the forest land

involved in the project does not form part of any National Park,

Wildlife Sanctuary, Biosphere Reserve, or Natural Reserve, nor does it

constitute habitat of any endangered or threatened species of flora or

fauna, and further does not fall within any severely eroded catchment
area.

In view of the categorical findings recorded in the statutory approvals,
the project did not attract any separate clearance requirement from
the Wildlife Department, and the execution of the project has
remained within the four corners of law.

Further, in terms of Government of India Notification No. F.No.6-
60/2020WL dated 16.07.2020 provides for the clearance of projects
from the Standing Committee of the National Board of Wild Life will

be required outside Protected Area in the following cases:-

i. Proposals involving project/ activity located within the
notified ESZ (not being draft notification) and listed in the
Schedule of the EIA Notification 2006 and requiring
environment clearance, prior clearance from Standing
Committee of the National Board for Wild Life will be
required.

ii. Proposals involving activity/ project located within 10 km
of National Park/ Wildlife Sanctuary wherein ESZ has not
been finally notified and listed in the Schedule of the EIA
Notification 2006 and requiring environment clearance,
prior clearance from Standing Committee of the National
Board for Wild Life will be required.

iii. Proposals involving activity/project, falling outside the
protected areas linking one protected area or tiger reserve
with another protected area or tiger reserve, prior
clearance from the Standing Committee of the National
Board for Wild.

Pertinent to mention here that the instant project does not fall

within the ambit of any of the above-mentioned categories_as_such
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clearance from the Wildlife Authority was not separately required
when the permission has been accorded by the Forest Department
under prevalent statutory provisions. In the matter, the same has
been clarified by the Chief Wildlife Warden, J&K vide his No.
WLP/Legal-Kmr/2025/24 dated 16.10.2025 (Annexure-R-XXII).

An affidavit in support of this compliance report is enclosed
herewith.

It is, therefore, humbly prayed that the compliance report on behalf of
respondent No. 1- Chief Secretary, UT of Jammu & Kashmir may be placed
on record for the kind consideration of the Hon'ble National
Green Tribunal, Principal Bench New Delhi.

Dated: 23.12.2025
://l

Respondent No. 1

Chief Secret of Jammu & Kashmir
“VChiet Secretary

uTt of J&K ‘

Through Counsel
Gautam Singh Advocate
ChamberNo.71, Supreme Court Compound,
Supreme Court of India
Contact :9970179706
Email-Mail@wgautamsinghh.com

WOTARY PUBLK
DISTRICT JAMML
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-

. Before the Hon’ble National Green Tribunal Principal Bench, New
Delhi.
O.A No. 163/2024 (IA Nos. 305/2025 & 436/2025)

RASIKH RASOOL BHAT & ORS.  eeeeseenee Applicants
VS

GOVERNMENT OF UT OF JAMMU & KASHMIR
THROUGH CHIEF SECRETARY AND ORS. «eeeens Respondents

IN THE MATTER OF: AFFIDAVIT IN SUPPORT OF ACCOMPANING
COMPLIANCE REPORT

I, Atal Dulloo, aged 59 years, presently posted as Chief Secretary, UT
of Jammu & Kashmir do hereby solemnly affirm and declare as

under:-

L3 That I am well conversant with the facts and circumstances of
the present case and competent to depose the same on the
present affidavit.

4 That 1 have gone through the contents of the accompanying
compliance report.

3. All statements of facts made in the compliance report are true

and correct to my knowledge based on information received
from record.

4. That the contents of the accompanying compliance report may
kindly be read as part of the present affidavit as the same are
not being repeated herein for the sake of brevity and to avoid

prolixity.

% L] ‘ ‘I'
T)”‘h 4 3 " VERIFICATION:- Chis ggg?‘;faf y
3 UT of J&K

u\, &ﬁ L\‘l\t‘ Sen I, the deponent do hereby verify that the

contents of the above affidavit from Para 1 to 4 are true and

se @Y
L ) e correct to the best of my knowledge and belief and nothing
. *S*“- material has been concealed herein.
¢S W) Verified at Jammu on this 2 ¥ £& Day of December, 2025.

W
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7 , dated 02.02.2017 and dated 07.03.201° sk pblolie
T s under CRF for Jammu & Kashmir for s under CRF during
current financial year and to convey the Administrative Approval of the President for an
imount of Rs. 1019.23 crore (Rupees one thousand nineteen crore and twenty three lakh
~ only) for 72 worlks as per statcment enclosed as Annexure with this sanction letter along-
 with their job Nos. subject to satisfying the criteria required as per CRF Rules 2014. .
11 This sanction is subject to the submission of certificate which is to be submitted
by the State Govt mentioning that their demand under CRY Release will be subject to
limited aceruals as per CRI' Rules and all the works will start in the year 2017-18.
W | .
2 The above sanction is based on the applioobhc schedule rates to meel the construction
of work debitable to the allocation of the Government of Jammu & Kashmir under the

Central Road Fund (State Roads) Rules, 2014 published vide Gazette Notification No. GSR
531 (E) dated 24" July, 2014 and circulated vide this Ministry’s letter No. NH-11011/2/2000-

P&M (Pt.) dated 26" August, 2014,

" 3. State Government shall ensure that individual project is tmhnﬁcally approved,
financially sanctioned within a period of four months from the date of administrative
approval of the work failing which the work shall be deemed to have been de-sanctioned

unless revised administrative approval of the Government of India is obtained.

4, No excess cost beyond 10% of the nm-c;unt administratively approved for the proposal
shall be permissible and the excess, if any, shall be arranged by the State from their own

resources. No revised estimate will be considered in this scheme.

J; The State Government shall adopt e-tendering system on mandatory basis for
execution of the above work failing which the expenditure incurred on the work will not be

reimbursed by the Ministry. |
“ Zictsex



-¥1- <
v L

- CentralRoad Fund (Allocation) does not at
- therein.

~ 'published vide Notification No. GSR 531(E) d
- followed. :

- 3 lf ;me.,_pwject road merges with any h!aEia
- junction/location shall be got approved from this Ministry

. _-wotk/charged establishment @ 0.5 % as laid down
“Fund(State Roads) Rules, 2014.

by Audit .as soon as the works are completed and positively

2014 published vide Notification No. GSR 531 (E) dated 24" July, 2014.

Lmien10: 2 "Government of  Kashmir shall furnish the progress report, expenditure report and

utilization certifi
Fund (State Roads) Rules, 2014.

457 U
E i |
¥ e diﬂp\ﬂy boards on (\E‘Nelﬂ | "ll a aAF tha ki aleml) Yoo sissislar solb _poue
guidelines ijsued vide Ministry’s lotter m&“ﬁﬂ%‘?ﬁg:}oﬁqﬁ 072002-5%RW dawd 2G™ lay,

%OQBH =1, |

7. Ti‘lis-,upprmnl is accorded subject to the following conditions:-

' t of
ol ~ ' the State approved for being financed ou
7| S AN o mnny time exceed the amount actually available

Road Fund (State Roads) Rules, 2014

72 The stipulations made in the Centra ) 24 July, 2014 shall be strictly

nal Highways, the details at such
/NHAI before entrusting the work.

L. s : 1 %. Cost of
’ Ti i | cludes provisions for contingencics @ 3%,
7.4 1e estimate for the above worlk includes p % il it @ % 'and

£t : i surance System
e e ARt Y Sub-Rule 13 of Rule 7 of Central Road

8. The job-number assigned to this work may be quoted in all future correspondences

relating to the work.

. : : .
9. Gnueti'nmcnt of Jammu & Kashmir shall furnish the completion certificate duly vetted
dit a: within a period of three months

from the date of completion of the works as per Central Road Fund (State Roads) Rules,

0

; "-f.“.ﬁli-' A .

cate as specified in clause (b) of sub-rule (1) of Rule 8 of Central Road

IIH'IL “The standard design and specification of the works Lo be proposed shall follow the

relevant guidelines, codes, Indian Roads Congress specifications as directed by the Central
Government and the period of completion of projects shall be as per Sub-Rule 10 of Rule 7 of

the Central Road Fund (State Roads) Rules, 2014,

12, The expenditure is debitable under the Head 3601 (Plan)-Grants-in-Aid to State
Government (Major Head); 02-Grants for State Plan Schemes (Sub Major Head); 02.105-
Grants [tom Central Road Fund (Minor Head) 01-Grants lor State Roads; 01.00.35-Grants for
Creation of Capital Assets under Demand No.74-Ministry ol Road Transport & IHighways
for the year 2016-2017. n

Yours faithyfully,

r . (Shivicant IGymar)

Encl.: As above ( Annexure) Under Secretary to the Government of India



Copy to: l

1. The Chief Engineer PWD Jammu, Jammu & Kashimir.

24 The Accountant General, Govt. of Jammu & Kashmir.

58 The Chief Controller of Accounts, IDA I'Builcling Jamnagar House, New Pe'lhi.

4., Principal Director of Audit, Economic & Services Ministries, AGCR Building, 1P
Estate, New Delhi. | ) _ 2 -

5..  The Regional Pay & Accounts officer, Ministry of Road Transport & Hi ghways, 6
Floor, Kendriya Sadan, Sector 9A. Chandigarh

6. Section Officer, W&A Section. , : M o

(Shiviemt Kujmar)

L, r RO | PRRCTH C,&a,ucu‘d.ané{ Under Secretary to the Government of India
Encl.: As above ( Annexurc)

Copy also to:

1. PS/OSD to Hon’ble Minister (RT&H). _ _
2. CE (Planning) / CE (P-2) / SE (P-2) /| ABEE (P - 2)/ P & M Seclion / Guard Folder.

(Vi aOala shmi)

Section Officer
Tel : 011-2371 6598

Lncl.: As above ( Annexurc)
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CRF-J&K-2016-17-216 dated

24/03/2017
CRF-J&K-2016-17-218 dated
24/03/2017
CRF-J&K-20:6-17-210 dated | 1170
24/03/2017 e . -
CRF-J&K-2016-17-220 dated 1394
24/03/2017 -
CRF-J&K-2016-17-221 dated 18493
24/03/2017 !
CRF-J&K-2016-17222 dated 1400
24/03/2017 ]
, Rs. 101923 lakhs ’
N t—:—
=0 . =L _“ﬂ-_,-_"_“_‘""_-:-* 2 =
- (Dheeraj Goyaly
AEE (P-2)
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F. No. RW/NH-12037/34/2003/ JGK /1. 1 17t u(CRFJ
Government of Indija KR
Ministry of Road Transport &nghways
(Zone-Il;
Transport Bhawan, 1, Parliameni '.trccl Hew Deml- 10001

T — i W — - —

Annexure I

The Secretary,

Government of Jammu & Kashmir
Public Works Department (PWD), . Feiar
Srinagar, Jammu & Kashmir _ ._' |

subject: Sanction of Central Road Fund lCRF) projects (67 NoS. ) in the state of Jammu &

~ Kashmir for the year 2017-18- Administrative Approvnl i
ir,

l e | ~ I'In " 0D
| am directed Lo 1efer Lo State PWD letter dated Qs. u.{ z.um fur.-ard{r‘ therein the
priority list of works under CRF for Jammu & Kashmir during current financial year and to

convey the Administrative Approval of the Presitent for.an nmuunt of Rs.1047.07 crore

(Rupees one thousand forty seven crore & seven lakh cmly) far the following 67 v/orks
along-with their job MNos. cubjact to satisfying thies criteris -'r.:-ﬂ.nrﬂJ as_per CRF Rules
reearding lenoth, category of the road, encumbrance (ree availability of land etc.-

LT
(AT N

i Sr | Name of the road | District Cnlevnr}f ‘Length | ‘C-USE‘ | Job Nos. .
' No i I . of road | (km) (Rs. in
: :_ b eni e ieser ) Crore) 5w
’;'_1*12 lana bridge over river | Ramban ;  MDR Bridge | 41 CRF-J&K-
t i Chenab : ;' fi3 ¢ ‘ 2017-18-
t ] RN S~ il i £ —
‘ 2 lCnnstructinn of 207 mtr| Ramban : MDR Bridee | ~ 41.78 CRF-JtK-
\ i span Prestressed concrete E & - 2017-18-
' Motorable . Bridge dauble : 224
l lane with foot path over 2%
\ River Chehnah at Ramban
= = - — e — - "'-I-—r-—-—-—-'l-—-——-u ——sema bt s m——
h ‘Ramnagar to Basantgarh! Udham- . 18 T CRF-JK-
[ (Phase Il) i pur l 201? 18-
i - _m
‘ Jhajjar Kotli to badsm, Jaminu | 15 CRF- J&
t  lconnecting  Dansal vin! ; : 2047-35
L !Shadd.ﬂi kSR oA b | 226
T e - l (1Dﬁ_-- —_— > oe

| 9 | Kotli Matvar road and link | Jammu } o 11.53 ) CRF-IBK-
3 " Mawa to Talli Ghai \ II f' | 2017-18-
AL I A B s T, 227
| 6 :llnprnvement ! upgradation | J ammu L HD& =71 1“,]—“—1[ CRE.IGY.

|nflroau from RS Pura to | Al |2017.13.

,Sa ehar via Chack-i-Islam » L BT =
|7 | Construction of 200m span | - Jammu CoR = 5 EZRBF ok
] 1dnuble lane  prestressed | S ' 2017-18-
| icement - Lridge  over | S ‘ i 929
1 |Manawar on  Raldnh tn-t_ | ¥ i 2 -

-—
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B | Widening 77

allied links up to Kana CImk '

A il'l L}LIJ(.H. Harh
G C rUct:

onstruction of 250m double :

I'Il‘}ﬂ hris

e britge over Hallah Aik |
' connecting  Sal Fagla Mule '

} Chak in Suchetgarh Tehrlll

D ke .

1
!
|
W
'
|
i
I
|
r
; r|"'|"||-rrn(
|
!
il
l

11 Upgradntlnn “of road from

, Baba Chamlyal to MH wvia |

-

lBaba Sidh Goria Swankha
(intermediate lane)

-
(oY)

of road Vijaypur - Ramgarh
_: 10 SM Pura (double lane)

- . Ll R

| of road from Shah Balode 0
t Utterbehani via Sarna Chilla

— o S -
#
-"
L

20th single lane

O ——— i §

14 Cﬂnﬂrucnnn of link road

from Tanta to Draman -.'m
Kunthal

{ Construction of link road i
' from Gal Dessa to Bhatta via |
Mangalthatha and
Dewalkumd

——— 5

-Il'

- e .

E__J__- ...

Construction of road from
dumbal to Dedii

——— i

77 Cunstrucunn of 125m sin: *h.
lﬁﬂ& Sleel 'L-IILIL' lhumvnl

lype motorable bridge .over
ri'd'Fr rhﬂn'lh at :III C This :

| connecting Jodhpur

.“_-——-—.-—--"

frnrn p'ldu'lrn: o puil-.

Whkie

ifrorn km 3rd to kim 17:r.
1llagsuni (new constn) Phate
..ilupto: shingle status,

"‘"-"-Il-i-.-.

'- # - S

I Thakkar road Tn Biock Ko

.

mprovement of I
road from Marh to Baba
Talab via Jaf fra Chak and to

Halga  via Hira Ch
1k.
'Makhvala upto Gadla and.

S e W o —

10" Construction 7 upgr ndatiun'i Samba
I of Samba Sumb Goran road

. km 11th to 20th double lane |

——— . e sl | W

Samba

-_.-h

timpruvement / upgradation | Samba

FConstiuction 7 |.Jpg|q=tu:1u..nI

| Danga and lovely km 11th to |

raela

i'm..h"l-

wiCnnstructInn of link rﬁﬁa'mﬁi.lm.n

|
W

o —— - &

-
h'ql-l

"""-"-I—l-——

» llmlﬂu

I

—-!

nmruu

|
T

l'

|
|
|
et
i
:

"1‘----'

.-1.1 1N11Q

-
L]
¥
i
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¥
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"1 CRF-JBK-
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ﬁfif':.-]&

! 2017-18-
I 231
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| 2017-18-
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232
CRF-J&K-
2017-18-
233
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" CRE-JGK-
1 2017-13-
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UVl O =
—apgraciation of Dot Mo | 20 ) 4
Hyderbegh to Chander seer = e | g‘RF' JUK:
road, Boch to Shatabugh | ' | .}%7““' |
u a4y |

road and Takiya tapper (o
Check Tapper road Phase:|

‘ a7 Upgradation/ widening of CDaramutla WhR 17 11.8%  CRF-JuK.
Rohama Brandub Rond | 201718
] . | . | | 709
A8 Upuradation ol Ravawval Bararnutin IADR 16 s 13,93 | CRF-JOK:
Wagub Amargrah 201718
htankshivan and Scer road 770
| incld innet links o= 1
49  Widening/upgradation  of  Baramulle - ODR 11 8.78  CRF-JaK-
Sopore Harwan road incl . 2017-15

inner links of Brath Tujjar

L1
Nowpora and Latishart ‘

|

76 a6 CRF-JAK-

SO | Widening/upgradation of Baramulla DR 19.8
Zainpora Shadra road Phase 7017~ 18-
] I (Paramplia to Shadra) 772
51 | Uperadation of road from Baranulla vBR | 23 | 17.96 ' CRF-J&K-
Chechilora Goigam | ~ | 2017-18-
| pinjoorab to chandiloora 273
| Mulgam |
(52 Upgradation from Dobiwan  Baramulla +DR ~11.5 10.49  CRF-J&K-
to Zandpal via Hardaboora, 2017-18-
Checkirestershi, Kharpora 274
Naidcheck Phase |st ) | | 4 -
| 53 TWiaening / upgradation of  Kulgam *\DR 18 | 20.93 CRF- J&eK-
| Munand Alamgung | 2017-18-
| ' Daderkote Tsenskar Kulgam 175
road - L S : ! I )
54 | Construction of Handwara Kupwara /OR |39l 8:59 x| CRF-JEK=
_Bangus road stage gaase | -2017-18-
L - 2706%
~25 ' Construction / upgradation Kupv/ara JADR 14 .14 CRF-J&K
of Jami Masjid Kandi Tandar i | | 2017-18-
road via Village Jada 14 kin _ A LA L7T
er ' Up'gradauon / construction Kupveara UOR 17 14,69 LRF:J&K-
Baterg.am vin Kanart | 2017-18:
Trehgam Doolipora Hayen 278
Hundi Kawarn Heri Zorhama
Abura Reshvaarl In Kupward: s o e
57 | Widening / upgradation of  Kupwaira COR 0 | o N Ik
Thokerpora Pazalpora ' ' \,‘ %%7-\8-

Ganapora road including

allied links « [ ‘ | . 'y e
*P‘.')Bﬂ, Construction / upgradation Kupyeara ODR o 8.9 SS\F/J?BK
l J of Nagsari@A_fxB Nari Kotl and | ) o K




. — . ) G m—— . SO >

Ladda road at Kalarooch T e SO
. Loalab Kupwara Phase | RO DR S 'A | 80 |
59 Wldemng / upgradation of Pulwama | MDR il SR G R - CRE-JaK.
Pulwama Rahmioo road | | | 2017-18
including Pulwama Rajpora ‘ | ey
| Shadimarg | road iy & | |
60 | Construction of road from  Shopian MR~ | 15 1T 143 CRF IRR
| Dobzan to Chanch Marg road | | 9017-18-
[ Shopian Phase | - W ! | 87
6 Timprovement / upgradation 1 Stinagar | ODR | 11.2 8.71 | CRF-J&K-
of Shalla Naseem road from | 2017-18-
Zakoora crossing to Shalimar | 283
___|chowm b b i S L ] | it AN,
62 | Construction of road from ! Srinagar |  ODR 11.06 13.98 | CRF-J&K-
| Pantha chowk to Khanmoh | | 2017-18-
|| Zeworra te'sémpana LIS WIS RSIRERANERIRRER S |28
B Kashmir Region 440.89
R R U " TS
63 | Widening/ Upgradation of Kargil QDR 16.89 12.28 | gRF-J&K-
i road from circular road to ! | 2017-18-
| Degree College via Poyen | | | 285
including all imbs, Igbal | | |
| bridge to Baghi to Bagh | | | |
_Khumani il I s N e A et 2 (R S S
"4 | Construction of link road Kargil. ODR 5 10 | CRF-JaK-
| Karsha to Rkongchet Zanskar | | 5327-13-
| (LM D = | S T UL Ll AP . e
65 | 'Widening of Road from NH- Kargil | ODR 19.7 20.36 | CRF-JGR-

l 1D to Archoo Cheskore kargil : ‘ gg]’ 7-18-
66 | Widening of road "Rargil .| ODR 11.5 35.62 : ggf#;
broglungma Wakha, Sherling ' s

Wakha, Sarak Khangral, \X
Kukstay and Link Road |
' | Tumail to Grongyur grong & |
| Lungma Brog v TN e R SR e
| Kargil Regioﬁ—f | ‘.‘ kA |
| (] (el L st N A ™
i, o Mahi (o Leh DR " 18 18 CRE-JBR-
&7 }L(Jg’g;g’?atlon of road Mahi o | » i \ TBTIAE:
| | 289
o 12} A (L | SRS | =
i " Leh Region | | | 18.0 |
TR SOl e 8 Gt [ T
= " I 747.4 | 1047.07
AR R e
2 These proposals may be consideied for the following condit’ions::'-
vithin the
2 1 State Govt. will submit a certificate that all these works may be started within !

fgur months after the sanction as per CRF Rules.

”\
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s Setifiento duly
vetted by Audit as soon ac ET“ & Kashmir thall furnish the ;cnrﬁP.le'i_llnn Lhéi-iud'nf three
as the works are completed and positively -Wlh Fund (State Roads)

ESIT:TS;:)?T thglq?‘te of cOmpletion of the works as per Central ROAY 10y

11.  Gov published vide Notification No. GSR 531 (E) dated 247 VY ort, expenditure
o, 2overmment of  Jammu & Kashmir shall furnish the progress T P 1) of Rule B of
-c}-u«; s S0 LIT.'-“-?.EUG;‘. LulliﬁLulu ds HJL'Li.L"Li ‘“" L‘I.I."ILIEE ibi Gll'* Enh-l’m:?-‘ [

Central Road Fund (State Roads) Rules, 2114,

10, Government of Jam

: S P all follow the
2. The standard design and specificat ui of the warks to he proposed shi

. - = ’ 3y the C'E'f"!":"ﬂl
relevant guidelines, codes, Indian Roads C:ngress specifications a5 dfr":fl;f'ﬂtil;’ 110 of Rule 7
Gevernment and the period of completion of projects shall be as'per.>
of the Central Road Fund (State Roads) Rulzs, 2014, =

13, The expenditure is debitable under the Head 3601-Roads & Bridges-Grants-in-ald to
>tate Government (Major Head)-us-Otins Transie ¢Grants 8 ctates (Sub-Major Lﬂ_",}
08.108-Grants from Central Road Fund (“inor Head)-01-Grants for State Roads-01.00. 33-
Gramte for Creation of Canital Assets urder Demand No.81-Ministry of Road Transport U

Hiehways for the ye: 17-2018,
y year 20 Yours faithfully,

i Q
I &WM
15u5hi‘{,KUm“r Geeva)

lndar Sacretary to the Government of India
Copy to: ;. '

, The Chief Encinaer (NH) PVD, Jiymmu G Favhnt,

. The Accountant General, Govt. :f Jammu tz Kachmir,

3. The Chief Controller of Account:, IDA Buildine Jamnagar House, New Delhi,

4 Principai Director of Audit, Coonomin & Sarnsce Minkerriae  AGCR Buildine, IP
Estate, New Delhi.

2. The Regional Pay & Accounts o iccr aanistry of Road Transport & Highways, 6"
Floor, ¥ondriva Sadan, Sertor €\, Chandigmi

Section Officer, WQA Section, ) ' ,
Regional Officer, MoRTE&H, Chindivaik, S A}A
' ' iad

«

(Swshil Kumar Geeva)
Undaor Serrntary ta the Gavernment of Indin

P

"y
I|"Il- L
Ea

Copy also to:

1. P57 0SD to Hon'ble Minist::r (RTEH). AR
2. CE (Planning) / CE (Z-11) 7 =t (£ F AER (C-0jir B M Section / Guard Folder.

(Ghanshyam Meena)
Section Officer
Tel;011-237165%8
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| s under CRF for Jammu & Kashmir for s under CRF during
current financial year and to convey the Administrative Approval of the President for an
mount of Rs. 1019.23 crore (Rupees one thousand nineteen crore and twenty three lakh
~ only) for 72 works as per statcment enclosed as Annexure with this sanction letter along-
 with their job Nos. subject to satisfying the criteria required as per CRF Rules 2014. .

11 This sanction is subject to the submission of certificate which is to be submitted
by the State Govt mentioning that their demand under CRF Releasc will be subject to
limited accruals as per CRI Rules and all the woi'ks will startin the year 2017-18.

‘ | ’ -

2, The above sanction is based on the applioobhc schedule rates to meel the construction
of work debitable to the allocation of the Government of Jammu & Kashmir under the

Central Road Fund (State Roads) Rules, 2014 published vide Gazette Notification No. GSR
531 (E) dated 24" July, 2014 and circulated vide this Ministry’s letter No. NH-11011/2/2000-

P&M (Pt.) dated 26" August, 2014,

" 3. State G:mrcrnment shall ensure that individual project is tmhn%cally ap_prnv_&d,
financially sanctioned within a period of four months from the date of admimsﬁaﬂue
approval of the work failing which the work shall be deemed to have been de-sanctioned

unless revised administrative approval of the Government of India is obtained.

4, No excess cost beyond 10% of the nm-c;unt administratively approved for the prpposal
shall be permissible and the excess, if any, shall be arranged by the State from their own

resources. No revised estimate will be considered in this scheme.

J: The State Government shall adopt e-tendering system on mandatory l?asis fore
execution of the above work failing which the expenditure incurred on the work will not be

reimbursed by the Ministry. , 5



-¥1- <
v L

- CentralRoad Fund (Allocation) does not at
- therein.

~ 'published vide Notification No. GSR 531(E) d
- followed. :

- 3 lf ;me.,_pwject road merges with any h!aEia
- junction/location shall be got approved from this Ministry

. _-wotk/charged establishment @ 0.5 % as laid down
“Fund(State Roads) Rules, 2014.

by Audit .as soon as the works are completed and positively

2014 published vide Notification No. GSR 531 (E) dated 24" July, 2014.

Lmien10: 2 "Government of  Kashmir shall furnish the progress report, expenditure report and

utilization certifi
Fund (State Roads) Rules, 2014.

466 U
E == |
¥ e diﬂp\ﬂy boards on (\E‘Nelﬂ | "ll a aAF tha ki aleml) Yoo sissislar solb _poue
guidelines ijsued vide Ministry’s lotter m&“ﬁﬂ%‘?ﬁg:}oﬁqﬁ 072002-5%RW dawd 2G™ lay,

%OQBH =1, |

7. Ti‘lis-,upprmnl is accorded subject to the following conditions:-

' t of
ol ~ ' the State approved for being financed ou
7| S AN o mnny time exceed the amount actually available

Road Fund (State Roads) Rules, 2014

72 The stipulations made in the Centra ) 24 July, 2014 shall be strictly

nal Highways, the details at such
/NHAI before entrusting the work.

L. s : 1 %. Cost of
’ Ti i | cludes provisions for contingencics @ 3%,
7.4 1e estimate for the above worlk includes p % il it @ % 'and

£t : i surance System
e e ARt Y Sub-Rule 13 of Rule 7 of Central Road

8. The job-number assigned to this work may be quoted in all future correspondences

relating to the work.

. : : .
9. Gnueti'nmcnt of Jammu & Kashmir shall furnish the completion certificate duly vetted
dit a: within a period of three months

from the date of completion of the works as per Central Road Fund (State Roads) Rules,

0

; "-f.“.ﬁli-' A .

cate as specified in clause (b) of sub-rule (1) of Rule 8 of Central Road

IIH'IL “The standard design and specification of the works Lo be proposed shall follow the

relevant guidelines, codes, Indian Roads Congress specifications as directed by the Central
Government and the period of completion of projects shall be as per Sub-Rule 10 of Rule 7 of

the Central Road Fund (State Roads) Rules, 2014,

12, The expenditure is debitable under the Head 3601 (Plan)-Grants-in-Aid to State
Government (Major Head); 02-Grants for State Plan Schemes (Sub Major Head); 02.105-
Grants [tom Central Road Fund (Minor Head) 01-Grants lor State Roads; 01.00.35-Grants for
Creation of Capital Assets under Demand No.74-Ministry ol Road Transport & IHighways
for the year 2016-2017. n

Yours faithyfully,

r . (Shivicant IGymar)

Encl.: As above ( Annexure) Under Secretary to the Government of India



Copy to: l

1. The Chief Engineer PWD Jammu, Jammu & Kashimir.

24 The Accountant General, Govt. of Jammu & Kashmir.

58 The Chief Controller of Accounts, IDA I'Builcling Jamnagar House, New Pe'lhi.

4., Principal Director of Audit, Economic & Services Ministries, AGCR Building, 1P
Estate, New Delhi. | ) _ 2 -

5..  The Regional Pay & Accounts officer, Ministry of Road Transport & Hi ghways, 6
Floor, Kendriya Sadan, Sector 9A. Chandigarh

6. Section Officer, W&A Section. , : M o

(Shiviemt Kujmar)

L, r RO | PRRCTH C,&a,ucu‘d.ané{ Under Secretary to the Government of India
Encl.: As above ( Annexurc)

Copy also to:

1. PS/OSD to Hon’ble Minister (RT&H). _ _
2. CE (Planning) / CE (P-2) / SE (P-2) /| ABEE (P - 2)/ P & M Seclion / Guard Folder.

(Vi aOala shmi)

Section Officer
Tel : 011-2371 6598

Lncl.: As above ( Annexurc)
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CRF-J&K-2016-17-216 dated

24/03/2017
CRF-J&K-2016-17-218 dated
24/03/2017
CRF-J&K-20:6-17-210 dated | 1170
24/03/2017 e . -
CRF-J&K-2016-17-220 dated 1394
24/03/2017 -
CRF-J&K-2016-17-221 dated 18493
24/03/2017 !
CRF-J&K-2016-17222 dated 1400
24/03/2017 ]
, Rs. 101923 lakhs ’
N t—:—
=0 . =L _“ﬂ-_,-_"_“_‘""_-:-* 2 =
- (Dheeraj Goyaly
AEE (P-2)
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Governm
=—=0ment of Jammu & Kashmir [
N —_——— =
OFFICE OF THE EXECUTIVE ENGINEER Annexure R-IV
(R&B) DIVISION Handwara

NOTICE INVITING TENDERS
NIT No:- 21 of R&B Handwara 12017-

18/1378-83 Dated:-01-06-2017(e-tenderin9)
For and on behalf of the Governor, |&K

. | ate e-tenders are invited on jtem rate basis from approved and
oligible Contractors registered with J&K State Govt. CPWD, Railways and other State/Central Governments for each
of the following works:-

[’" ‘ Earnest Time & Dute of

Est. Cost Coseaf Money/ Bid Opening of
:' Name of Work (Rs. In /00 Security Time of ‘:en 5 fr Class of
‘o Rs. ]
crores) (L:c.':;’ (Amount in compistion (Technical Contractor
Rs) Bid)

1 2 3 - 5 6 7 g
Construction of Handwara 19.06 0.11 3812000/= | 1095 days |29-06-2017 “Super
Bangus Road Phse 1%, Class/

1. AYY/AYY

Class with
HMP”
JOB No : CRF- J&K -2016-17-217 dt. 24-03-2017

Major Head of Account = MH:-_ 5054 CRF
Position of AAA = Accorded
Position of funds = DEMANDED

) B

The Bidding documents Consisting of qualifying information, eligibility criteria, specifications, Drawings, bill of

quantities (B.0.Q), Set of terms and conditions of contract and other details can be seen/downloaded from the
departmental website www.jktenders.gov.in as per schedule of dates given below:-

Date of Issue of Tender Notice

“w

07-6-2017 at11.00 A.M in the Office of the Chief
Date, Time and place of pre-bid meeting Engineer PWD (R&B) Kashmir

4. | Bid submission Start Date 05-06-2017 From 10.00 A.M

5. | Bid Submission End Date 27-06-2017 upto 4.00 P.M

Deadline for receiving the Hard Copy of all uploaded documents | 28-06-2017 at 4.00 P.M in the Office of the Chief
6. | including Original DD & EMD - [The date should be one day ; )
after bid submission end date] Engineer PWD (R&B) Kashmir
: . Date & time of opening of Technical Bids (Online) -[The date 29-06-2017 at 11.00 A.M in the Office of the
~ | should be one day after deadline for receiving of hard copies] Chief Engineer PWD R&B Kashmir
8. | Date & time of opening of Financial Bids (Online) To be notified after technical bid evaluation
2 Bids must be accompanied with cost of Tender document in shape of demand draft in favour of Executive Engineer R&B
Division Hapdwara, Earnest money /Bid security in shape of CDR/FDR/BG pledged to Chief Accounts Officer PWD
(R&B) Kashmir Payable at Srinagar. The Bank Guarantee should be valid for 45 days beyond bid validity.
3. idders can resubmit/withdraw the bids as specified.
4.

The date and time of opening of Financial-Bids shall be notified on Web Site www.jktenders.gov.in and
conveyed to the bidders automatically through an e-mail messa

ge on their e-mail address. The Financial-
bids of Responsive bidders shall be opened online in the Office of Chief Engineer PWD (R&B) Kashmir . Engineering

PAGE: (1) IPB/AHK
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GOVERNMENT OF JAMMU & KASHMIR

£ : >
__,}fFIC_E OF THE CHIE- ENGINEER, PW(R&B) DEPARTMENT KASHMIR
““Annexure R-V

MiS JK Construction Company,

Prop. Abdul Rashid Dar, Q-L’ {
S/0. Haii Mohammed Abdullah Dar,

R/O  Athwajan Srinagar,
Regd. CE(R&B)K-06/A[2013-14 Class A Civil/ Plant Holder only.

No: CE[RBK/WS[ 1 TR =
g IQ (\l o1 {)} Dated: -1 | [07/2017

subject-  Letter of Acceptance.

Ref:- NIT No. 21 of 2017-18 dated 01-06-2017 issued by the Exed utive Engineer
(R&B) Division Handwara |
Dear S, | |
This is to notify that your bid dated 01-07-2017 for oxecution of work viz, |
f

Ba

d phase-1st” for a contract price of Rs.

uConstruction of Handwara Bangus rod
res Ninety Eight lacs Fighty Four Thousand Five |

1549_8_,__&&533 __,(Rupees Fifteen Cro
Hundred and Thirty Three Only) is hereby accepted by this Depar tment.
rnish Performance Security tor an amount | l

vyou are hereby advised to fu
" equivalent to BRs. 127. 02 lacs (Rupees One crore Twenty Seven Lacs and Ninety
r of Chief Engineer

mentioned breakup in favou

Two Thousand Only) as per the below
PW(R&B).(_.Emp\gy'g_s)”\yl_tbm 21 days from the date of issue 0 of this LOA:- £ :
e 1 periormance Security as per‘ Vohdaiy period as
S.No : Clause 22.5 of SBD. Amouni per Clause 52.1 of :
R ORI SRR Skl 11 D
b (Petfor;ﬁ“a”r’{czw Secunty + Additional A,
rformance Gecurity (8% of contract Valid upto 28 days
s leue) F Rs.:z:zlacs after exgny of DLP i.e
i B ] 25 -08-2023. 5l
ithi iod time i.e 21

Yours Sincer ely,

s cimef B gmeer,
e PW(R&B) Deptt. Kash
o

pWD(R&B) Civil Gecretariat, Srinagar for
decision taken Departmental Contract
Minutes issued vide this office No-.

. . » s
- <AL e RN ~
, o ’
L bong ,_.‘ 5 1. . ..C_ :
: - Ko 2% ‘o
A N AR ST . .
y ¥ -
. ket D gt :
.—L-w_‘ - e ® v -
" - Lo WP
- 3 4

Copy to the:
1. Development Commissioner Works
information. This has reference {O

Committee meeting held on 21-07-201/,
[ dated 21-07-2017

o (R&B) Circle Baramulla-nupWw
or \nformation.

—

e Mo e e

ara for information.

2. Supermtendmg Engme
3. Executive Engineer (R&B) Division Handwara {

AL




et Y5 . Bo - o
' .

o

1 he Principal Chief Conservator of Forests, |

Jammu and Kashmir, Srinagar,

kindly issue necessary forest clearance for the said prm(\«:\. | |

O LA VAL BL D0 R e N e |
471 | |

Gavernment of Jammis and Kasl mir

Ofﬂ.cq[of the Chief Engineer, PY LR&,LDGPM’”QMJ;

/./ Kashmir ‘ Annexure R-VI
T Q/m‘fz ng Lompks Reybanh Srinagar, I'bone Mo, (DI74)-7510499 2301364291507/ VW /(/p/#///rmrﬂjlb'ﬁ(;mm/ chim

et Sl Plg/75/5 107 - o Dated: ) [06/2017

$
| , ‘ | .
Subjoct: Submission of Indent for construction of Ha?dwc!ra

Bagus road Phase -1 .

|
Refmrence: Sunerintending Engineer, PWD(R&B) CircCie, Pamm“"af
Kupwaras letter No. Pig/3223-26 Dated 30.05.7017

- |
s);I 1 \

Kindly find ¢nclosed herewith imdent on the prescrbed format

| A
for construction of Handwam Bangus rO’ld l haSC 1“ dppr()'»'.ed.u.n.der t.}fJ .

It may nol be out of place to mention here that the tomh \envrh of the road

15 9 kmo out of which 20 kxm l)ao% llnou{ h the fom A azcn Ther etmq i
% &

- '
-l G———
-

;rd(r to carry on the woxk ',mo«oth!y on the said projedu it 1 requgshrd: o

| | ‘
| -
Your nIdl\T\fUl ||

Ere 1123 (Toudy o b Bl |

(,hw! Numneor,
WD (I(.L (L), HWashm Q\ :
, 7 |
Copy Lo ; | 3
1. Depuly Commssioner, Kupwara for information. i (
y Y en ‘ I 1, AYER { r.
2 Superm CenQing INfrinecer, l)Wl)(Ré,:B, Circle Rar: ‘,”“”“ Kupwal - ()
nfe frwt (011, ~ : ;
\ ¥ e S a2 {}?:ﬂb() V\Nh{%bﬁ; ["V) I\Uu H‘*Ud\v u 0 ﬁ‘r lnh)rv” \ !
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(e be submitted by the S

ead of the indenting Agency to the Principal Chief
. Conservator of Forest, J&K Government o ni
I ; FRRRRRARRREA RN R A & BN
.. Indenting Agency ~r —— |
VIR P — N andwara
27 . Name Of the pTOiGCt e —————— .(B_&.“.B,) D'V‘Slon H

R G- - —

Const.of Handwara Bangus road(Phase Ist)

ER—_—— —

¢+ Localion of the projet mentioning District Tohsil and
. . an
NES Biock :

29.00Kms (for phase |)
IV | Length of road on forest land.

T
Block : Rajwar _
Tehsil: Handwara/Zachaldara
B S b S o ————————______| Dislrict :Kupwara : v
’ 4 | Forest Division and Range Forest Division: Langate
/ oot STk ) A | Range-Rajwar o 50
2| Estimated area of forest land required for uge 20.00 Hectarers 9l - .
/ 6 | Brief description of the project covering salient featyres “The road is being constructed to Bangus valley which is a worl?
/ | and total area involved class tourist destination. The valley is inaccessible at preser.\i
There is huge thrust {rom the Government to explore new toun%
/ destination. As such the Govt. is planning to construct the sai
/-’ S R : - 3 _foad at an earliest. . \ |
| | 7 Justiﬂcation/compelling reasons for the requisition of There is no other alternative route available except the
| forest land/felling of trees. proposed road. s
8 | Whether all possibilities to acquire state/Private land =y |
| have been explored before requisition of forest land and - \\ |
-.‘ L, if se, give details.  Yes, | ~ |
9 | Whether the indenting Agency Accepts to pay the Net |
! - present value (NPV) | compensation of trees, i
- compensatory Afforestation etc. and has sufficient Yes. |
_provision for thatin case forest clearance is accorded, s [ |
10 | For Roads; . |
| | J
: \
I | Whether new construction or improvement (specify the | New construction upto macadam level. |
f _level of up-gradation z’
i i }f Upgradation, specify Not applicable 3l
a8 Levelof upgradation o T E GSB filling , WBM and hard crust |
b Existing width of the road - |
¢ | Proposed width of the road 10.00Mtr ;
1l | Total length of road (Km) - |

20.00Kms (for phase I) |
V| The names of the villages to be benefited Development of Bangus as tourist resort, which will benefit |
| | e » whole District Kupwara 0
VI Village wise population to be benefited 800000 souls in | Gonerat District LW_‘A/W&. i
VIl Present mode of connectivily o the villages _|_Non vehicular i3 P
11| Document to be enclosed a ong-with INDENT | A,
i | “Technical Report” of the project DPR of the project Enclosed ‘ ) Kl |
i *Index Map” (not to scale) of the project on A-3 or A4 Enclosed a N
| vlieet showing all prominent features of the project. d I T
Jiii | Certificate from the concerned Deputy

| - Commissioner to the effect that:- .

|

a | No suitable Revenue or Private fand is availabie oithe |- s o :
| project indented.

T ——— ——. . —————D) Sy W—

;O TR TR TR SR T —— S s R N Lt S e
b | Equivalent stale land (with details mentioned) shall o ot i
provided for compensatory afforestation in lieu of (e
forest land allowed for use.

: \ (v : (4 py
Ligoulig Boginoer Add! Daput: ammi_oionc:
R&B Division Handwara Handwara

J
l :“‘-. d -
\ - : ¢
‘ \ :
T &



The 102" ' :
02 Meeting of the Forest Ady

Forest (Conservation) Act, 1997, was h

150ry Committee (FAC) constituted under the J&K
Secretary, Jammu and K ‘ ¢ld under the Chairmanship of Sh. B. B. Vyas IAS, Chief
’ and Rashmir Government, at Civil Secretariat, Srinagar on 6" September 2017.

The following > ) -
g members of the Committee and Special Invitees attended the meeting:

(I)  Members (FAC)

1. Sh. Lokesh Dutt Jha, 1AS Financial Commissioner (Revenue), J&K

2. Sh. Muhammad Afzal, IAS Commissioner/ Secretary Forests, J&K

3. . Sh. Ravi Kumar Kesar, [FS Pr. Chief Conservator of Forests, J&K

4. Sh. Manoj Pant, IFS Addl. Pr. Chief Conservator of Forests, (Wildlife)

3. Sh. O.P Sharma, IFS Director, Environment and Remote Sensing
Department, J&K

6. Sh. Javed Igbal Punjoo, IFS Director, Soil and Water Conservation Dept., J&K

7. Sh. Imtiyaz Ahmad wani Director Budget, Rep. Pr. Secretary, Fin. Deptt., J&K

8. Dr. S.P. Singh Dutta Member (Non-official)

9. Dr.G. A. Bhat Member (Non-official)

Addl. PCCF (Central)/CCF (FCA)/

10. Dr. Mohit Gera, IFS
Member Secretary, Forest Advisory Commitiee

(II)  Special Invitecs
1. Sh. Sanjeev Verma,lAS Commissioner/ Secretary, PWD (R&B) Deptr., J&K

2. Syed F.A. Gillani, IFS Chief Conservator of Forests (Jammu)

Conservator of Forests, Srinagar Cjy

id Andrabi, IFS
3 Syed Javaid ABCRE Chief Conservator of Forests (Kash

cle Rep.
mir)
4. Sh. Tawheed Ahmad Deva, IFS Regional Director Social Fores

: t
Director, Social Forestry D i ry Department Rep.

rtment J&K
5. Sh. M. H. Malik, KAS Secretary to Govt. Tourism Departmeny J&K

6. Sh. S.P.Manhas Chief Engincer (PMGSY), —
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A‘ i Sh. Sheikh Ab, ”an]jd
Chiel Bngj
el lingineer pWD (R&B), Kashmir.

8. Sh. G. M., Bau
9. Syed llaneef Balkhi, KAS Chicf Engineer, PHE Kashmir.
Chiel Executive Officer, Gulmarg Dev. Authority

I—[‘hc E]\_‘]]] \ s
vise agenda of var
< Y various prope ’
arous proposals  [rom (he indenting acencies for diversion of
b= -

forest land for non fores
rest propose ;
sters. T5G, ol Sccrel;?ar)]:os]:tos under Forest Conservation Act was presented by Dr. Mohit
- 5 I ; s . ; : |
est Advisory Commitiee in the mieting and the following

decisions were taken:-

——
’ Pro = — e ;
posal i Decision |

Agend

No
102.01 | Proposal t . I
fore;;[ la ga}llow ief B (_}'?93 Ha. of | Proposal was approved on he terms and |
o B.n or construction of road | conditions laid down in the agenda. AS
armeen Khas to Nardan in | regards monitoring of muck du r

Ramnag . o : ‘
P\,1GS‘:rar Forest  Division by | private land and transplanting  ©
h ' ! - ' |
.  saplings during road construction, raised by |

Dr. S. P. Singh Duta Environmentalist, the '

Chief Secretary/ Chairman FAC directed that
the two issues be taken as a case study by
the Forest and Engineering Departments. A
| report in this regard shall be presented by the
| User Agency through Forest Department in
the FAC meeting to be conducted in
December, 2017.
The proposal was approved on the terms and

conditions laid down in the agenda. :'

mping on
f poles/ |

B . .~ ;g e
02 | Proposal to allow use of 2.0976 Ha. of
forest land for construction of road

from LO 22 Bamyala to Kantha part-II
upto Basantpur Stage-I In Nowshera
Forest Division by PMGSY.

102.03 | Proposal to allow use of 1.0374 Ha. of
forest land for construction of road
fom LO 30 Km 7" to Nah in

Division by

(]

10

The proposal was approved on the terms and |
conditi i 1 “
ons laid down in the agenda.

Nowshera Forest

PMGSY.
'___-_-_-_._.-——_____'___-_'_ —— ~
102.04 | Proposal to allow use of 0.75 Ha. of | The proposal was approved on th
forest land for construction of road | conditions laid down in the ag e terms and
ddar in genda.

from Prowa Jagir to Chigla Pa
Udhampur  Forest Division by
PMGSY.

Proposal to allow use
forest land for construction of road
from Manjakote 10 Kalali passing
through Co. 93/R and 94/R in Rajouri

_ Forest Division by PMGSY.

of 3.10 Ha. of | The proposal was
approved on the =
terms and

102.05
conditions laid down in the agend
genda,
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102.06 llr""|“".‘«'1-l| lu.i]]?);;h-—__“.__

lorest lang tor couzse .01 3-237 Ha. or | The proposal was deferred on the ground the
fom Do 1Struction o g ‘ ] ‘I.r posal was deferred on the ground 1hatl

b S0 10 Nalinikky g, | g Ve removal of large mumber. o

\,\ l,m,lm” Forest Divisio V| conifer and broad lecaved trees. It was

I R J\_KI"\_'\ MO by [ decided that to revisit the proposal to ensure
102.07 ljl‘opnxul l;‘m\?\h\:l—\u g—)‘|_‘_(_)-_§'~',lj'| m against felling of maximurp nur_ﬂbcr o_fzre_es‘_ !
forest land tor COI-‘SII'UCti(.)n‘ ;‘k%‘ ol | :I‘hc proposal was deferred on the ground that |
from Charal 10 Nappah in Ud? road j it involves removal of large number of
| Forest Division s PRATIS ampur ‘ mature Deodar and Kail trees. It was decided |

’ ' to revisit the proposal and work out an

alternate alignment so as to ensure against
felling of Deodar/ Kail trees as far as |
Q| 1 N I possible. ]
102.08 | Proposal to allow us of 2.635 Ha. of “Proposal was deferred. The Chief Secretary/

Chairman FAC advised the Commissioner/
Secretary, PWD to apprise the Committee
about the Administrative action taken against |
delinquent officers/officials pursuant 10 the
| : direction given by FAC during its g5
’ ' meeting held on 08.07.2014..The case will be |
| placed in next FAC meeting. '
Proposal was deferred. The Chief’ Engineer, |
PMGSY Jammu informed that he has visited
the area and there is a possibility of re- |
alignment to avoid large number of trees. A |.

forest land for construction of road
from Km 13" LO 45 to Narla in Reas
Forest Division by PMGSY.

102.09 | Proposal for use of 7.82 Ha. of forest
land for construction of road from

Sohal to Chitoo by PMGSY in
Kishtwar Forest Division.

revised indent will be submitted accordingly. |

Proposal for diversion of 11.065 Ha.

Proposal was deferred. The Chiet Engineer, |

102.10
| of forest land for construction of road | PMGSY Jammu informed that he has visited |
from Sohal to Kaban in Kishtwar | the area and there is a possibility of re- '
Forest Division by PMGSY. alignment to avoid large number of trees. A
revised indent will be submitted accordingly. |
102.11 | Proposal for felling of 704 saplings | The proposal was approved on the terms and 1]
+120 bushes for construction of road | conditions laid down in the agenda. |
from Sheindra link road to Dachi in
Social Forestry Division Poonch by
PWD (R&B) ks )
[02.12 | Bibposal to allow vse ofl4.Ha. ol The propesal was approved in principal in

forestJand for construction. ofiuroad
fromaHandwarastowBangus*Phase 17 '
'y /D (R&B) in [.angate Forest

pi

-numberof'trees coming iri‘the aligAment by
g _

viewsoletherrequest:ofi Chisf EngineetPAVD-
(REaByssthat: the. worki for the road- has
alfgady beentawarded and fands allocated

LihgmChiefiSecretary "“eh‘ﬁtrmamﬁpwc ;
dineoted:thatreffortssbe-made ¢ i d&?@@@i‘he '

20%:
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(10503 | Promeci =i
[ 10213 Proposal 10 allow use of 4.3 |

% J Ay . 1o —— e e — ==

R I proposal was approved on the terms and

| | 0 . L .

|| " from Mujpathri (o DQO(“‘I]:":I‘II»””fll | conditions laid down in the agenda.
|| Sochalpathri including I\fluii]:.-”];]:_. VIE |
‘ - Sochal pathri via Doban -hy I‘]\\,.-T; !
e ]()R& B) in Pirpa_njal Forest Division |'
| I 11:12?.&]‘.:!:\;) ;Tjﬁlf\:}O:;ifrl?crl'O‘ > ‘H;a_ 9]‘. | The pr();_J(JSﬂI .Was ap;ﬁro_vt:d on the terms Ei:d |
‘ | Wiasis Mamamerme s t1on ot Solid | conditions laid drml-n in the zng.enr_la_ The |
. Agement Plant at Gulmarg | Chief Secretary/ Chairman FAC directed that
F’)" Oulmarg Development Authority | new technologies for scientific disposal of |
| in Special Forest Division Tangmarg. | biodcgradableuand non-biodegradable waste ’
be ad;pted to replace the existing traditional

|
} | method of land filling for waste disposal.

102.15 | Indent for diversion of forest land for | The indent may be processed and put up after

construction of various components | examination under rules.
related to Water Supply Scheme at

' Ningli Ghat in Bandipora Forest

J' Division by PHE. ' | (—

Sved F. A. Gillani, IFS, Chief Conservator of Forests, Jammu made a Power Point
presentation on the monitoring of following projects:
struction of road from Nagulta to Razard under PMGSY in Udhampur Forest Division.

i) Con
ation Department in Jammu Forest Division.

ii) Construction of IIT Jammu by Higher Educ

iii) Widening of National Highway from Jakhani to Chenani by NHIA in Udhampur Forest
=

Division.

j i ' d for continued monitoring of the ongoing

cretary/ Chairman FAC directed fo g coing

The Chief Se Y the projects which are in advanced stage or completed be made

projects. Further, presentation oOn

in the future FAC meetings.

While clearing the above proposals (excep! 102.06, 102.07, 192.08. 102.09, 102.10 &
102.15) the Chief Se?:relary (Chairman FAC) directed that FJser Agencies belonging to Govt. of
J&}i against whom outstanding is due may clear the same in tranches within next two years. A
note inb!his reoard may be sent to PD & MD to enable allocation of appropriate funds at the RE

=

stage.
Meeting ended with a vole of thanks to the Chair.

I | . mﬁ

N Dr) Mohit Gera!,i[l’S

Addl. Pr, Chief Conservator of Forests (Central)/
Chief Conservator of Forests (FCA)

Mgﬁr Secretary, Forest Advisory Committee

WY %
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[ © Annexure R-VIIl

¢

Government of Jammu and Kashmir
Department of Forest, Environment & Ecology
',' Civil Secretariat, Jammu / Srinagar.

www . jkforestadm.nic.in

Subject:- Use of 14 Ha. of forest land for construction of road from Handwara to
Bangus Phase 1*' by PWD (R&B) in Langate Forest Division.

\%c}‘ Reference:(it  Minutes of the 102™ meeling of the Forest Advisory Comnmittee held ﬂn
(& 06.09.2017 under the Chairmanship of Chief Secretary J&K, issued by the
v Chief Conservator of Forests/Nodal Officer (FCA) vide No. PCCFI/FCA/
2450/4143-63 daled: 12.09.2017.
(ii) Cabinet Decision No. 178/11/2017 dated 03.10.2017.

Q;J") (i) State Administrative Council Decision No. 189/19/2018 dated30.07.2019.
C-
Government Order No:-3%!1-FST of 2019
rV e,\\j Date d-  9Y -09-2019
Q

Sanction is hereby, accorded to the use of 14 Ha. of forest land for
construction of road from Handwara to Bangus Phase 1% by PWD (R&B) in Langate
Forest Division with the following particulars subject to the terms and conditions appearing
hereinafter to the Forest Department:-

Details of the Proposal:

1. | User Agency/Applicant PWD (R&B) Kashmir J
| 2. | Location o Comptt.
\_ 2,3a,3b,4,56,10,11,12,13,14,
,L’-f e 15,16,24,25,26/Rajwar
(\*J, b Range : Rajwar
G td’. Block . Handwara
o P D'x_vis.ion - Langate Forest Division
ﬁ; A e B District  : Kupwara,
3. | Objecttive The road will convert the destination
into mgjor tourist attraction as Gulmarg
100 and w.ntt? much widen meadows and
Oo(--\u\ . vast m‘?x;onty of flora and fauna. The
- l | road will benefit population of 80,000
' people.
{ 4. | Salient Features of the project: T
I Total
‘ otal Length of the road ' 35.50 Km.
| |[1 " Length of the road through Forest s 28000 Mitrs
—
R i
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M/

/‘Vm \Width of the roag

i\ Theref Kook &

———
———

P\.rea proposed for the Muck disposal
sites on Forest Land

ore forest \and required for roat-lu “

“I'Nil. The PWD ODepartment has

5.00 Mtrs.

e e ———

14 Ha,

given a certificate that the
alignment of road from Handwara
to Bangus phase 1" by way of
earth work in cutting and filling as
such no surplus muck disposal site

N

Vil

L is required.
T'otal forest area involved in the o _1- 4 Ha
| proprsed poRth . ,
e e The User Agency shall provide the
: protection on the forest land by
Pratection work

retaining walls and crush barriers
as given in the DPR.

Very Dense

\ 5. ‘\Qrop Denisity of the arca

a

|

Whether the forest land proposed to be
used for non forest purpose forms part of
2 natural reserve, national park, wildlife
sanctuary, biosphere reserve or forms
part of the habitat of any endangered or
threatened species of flora and fauna or
any area lying in severely eroded
catc:hment.

No

Whether the use of any forest land is for

N
i

agriculture  purposes  or for the
reha bilitation of displaced persons.

No “

Whether the Principal Chief Conservator
of Forests had certified that it has,
considered all other alternatives and that
no other alternative in circumstances are
feasible and that the required area is the
minimum needed for the purposes, and,

Yes

Whetther the department or authority
requisitioning forest land for non forest
usesi undertakes to provide at its own
cost acquisition of an equivalent area and

afforastation thereof.

The User Agency requisitioning
forest land for non-forest
purpose has not undertaken to
provide cost of acquisition at its
own. It has however agreed to
provide cost of afforestation on
double the forest area. Further it

has also undertaken to pay the
NPV  as per the Hon'ble

Supreme court directions.
et

ﬁﬁ
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i o
v, | 6 | NUmber of Troes / pojoarga
1}*&-@% T 22 SAplings involvad;
Species; 3 rou ~ Poles | saplings |~
(30-40cm & | (20-30cm & 10- | (0-10cm) | Total
-—D-:}Oda'-___—-_—-—_‘_—' e — nhovo)_ i ______200"1) _ - B
-ﬁ-a i ——_— 137 217 175 529
a R - s P CaP e S Bteal P SVt
— | 43 Q2 3R 173
. l 267 | T 23 321
[ Total | a7 340 226 | 1023
| Net Pressent Value of forest land involved:
8 \ Comptt. No. Area Crop | Eco-Value | Rate/Ha Amount |
involved | Density Class [ (Rs.In Lac) (Rs.)
(Ha.)
2,3a,3b 4,5,
6,10,11,121
\ 3,14,15,186, |
24 14 Very v 9.39 1,31,46,000/-
' . Dense
25,26/Rajwa
"
8. | Compensatory Afforestation for double the forest area | Rs. 28,00,000/-
\ i.e 28 @ Rs. 1 Lac per Ha.
\ 9. LCompensation of trees/polesisaplings Rs.53,67,360/-
"10. | Road side avenue plantation @ 6.00 Lac per Km. Rs.1,68,00,000/-

The User Agenicy shall pay the amount summarized below to the Forest Department:-

Component

Amount

Net Present Value

Rs.1,31,46,000/-

i,

Compensatory Afforestation

Rs. 28,00,000/-

ii.

Compensation of trees

Rs.53,67,360/-

i, Road Side Avenue Rs.1,68,00,000/-
lantation
Total Rs. 3,81,13,360)-

Terms and Conditions:-

1. The proprietary and legal status of forest land shall remain unchanged.

2. The User Agency and {gr its contractors will nol bring any fores\ area under their use, other
than the actual area/activity approved by the Government fdr the instant proposal. Any laxity

or deviation on this account by the User Agency or its contraclors will attract penal provisions
of Ihe relavant Acls/legal provisions.

3. The fores

L%

ttand shall be utilized only for the purpose for which it has been indented.p

%’»}g



o 480 QY

" .
The forest land shall not ba mortgaged. reassigned, Irased or sub leased by user agency i

! i . . ??\Y manner what £o aver lo any other nfency,
L;F“‘*‘k B Th" Hﬁm Agency shall pay tha amount summarized abova fo the Forest Dapartment
3 o User Agency shal pay the addiional smount of N7V, f so determned a3 par decision of

tho Hon'bla Supremn Court of India

7.1) The extraction of the Wees fpolasisophings shall ba dona by Ihe State Forest
Cotpotation/Divisional Forst Officer concernad on the basis of markings adminisuatrsely
npproved by the Chiel Conservator of Fotasts, Kashmie. The marking for trne felting will be
done in consullation with the uset agency and effort shafl he mada In save maximurm number
of rees/polasisnplings The cast of extraction shalt be paid by.the U-'-“-M?'-"'Y—d'—g-cwr!g-w—e'
agency executing the Exlincfion gn,;.{,‘3!1n1fﬁ_m.-vin__!f':_(r.f.lp_gq_[i'ﬂ_ﬂ_u_f“bﬁli.!@."_’-
EKming ¥ Wi hgmend by 207

——

(1) Tha fundamental rula for marking of treas, enumerated dufing processing w:t: :::
proposnts, vill be to save maximum numbar of trees withaut cmmoggﬂgymms
construclion and maintenance of the approved projec! structura qnd_ no !:;;cr !!;an s
will be lelledfcubpruned/ lopped  fof purposes'project  achviles
approved/sanctioned, -
B The User Agency shall consiruct retaining walls/breast walls on forde::);as?:l U;_;?‘ take
necessary steps to check soll arosion which may result due to propose W
i f ks
9 Any damage done fo the forest by the U;er Age’n:gyggr its contractors shall be charg
he User Agen 10 imes Ihe standard rale 0 x 3
10 The ;nrt:s'.g Iarfg ?o allowed for use shall b{;l:;nulo ";;e ig;est Department free of any
encumbrances when it is no longef required by th ser Al -
11 The User Agency shall be respansible for obtaining requisite clearances under any ol

i belore commissioning of the project. ) L e
12.%?3:;03;»1 will remain valid for one year and in case the due am:f;? s:gﬁﬂ:;! :’BE; :’3 “;
summarized above 15 not paid within the stipulated period the appro P

have been cancetied’

By order of the Govemnment ol Jammu & Kashmir.

Sdl-
(Manoj Kumar Dwivedi)lAS
Commissioner / Secretary 1o Government
Foresl, Environment & Ecolegy Department.

No:FST/Land’44/2017 Dated- §4 -09-2018

Copy to the:- _ . :
1 Secretary to the Government of India, Ministry of Environment, Forests and

Clima'e Change, New Lelhi

Commissioner/Secretary lo Government, PAD(R&B} Depariment.

Pancipal Chief Conservator of Forests, J&K, Srinagar

Cliief Conservator of Faresls, Kashmir y

CCFiNotal Officer, FCA, office of the PCCF, J&K. Srinagar

Director, Archives, Archaeology & Museums JAK, Srinzgar

Chief Engineer, PMGSY, Kashmir,

Officer on Special Duly vath the Advisar (K) o Hon'ble Governor,

. Private Secretary to ine Chiel Secretary (Charman FAC).

10. gvl | Secy. to Commr iSecretary 1o Goverment, Department of Foresls, Enviranment &

cology
11. Pv. Secy. to Secretary {Technical) Departme i
12. Government order ﬂre’.}ft wls (;5)} & i o Forest, Environenent & Ecology.

@@ NN ALN

Government of Jammu and Kashmir
Office of the Principal Chiel Conservat ¢
NO. PCCF/FCAR2132/ Y1+ = T o O " OFFm[S)S{cjd&l\\‘()
CU[.i)' of abuve forwarded for necessary action to the S
1. Chief Consc:-n:vator of Forests, Kashmir. .
L;cmm of Forests, North Circle, Sopore,
. Chief Engincer, PW (R&B) Department, Kashmir.

3
4. Divisional Forest Officer, Lan
visio : » Langate Forest Division, L
, 3 Execwtive Engineer, PWD (R&B) Division Hand\’:’a];:ngalc-

(Section '

\T%‘:A Section w‘ /\“\\“
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Working Plan Circle, Jammu.
| Annexure-R- IX
Subject:- Technlcal Sanction in respect of Comptt. No.13,153,16,24,25 &
26a/Rajwar for maked trees/poles in the forest lafid for Construction of
road from Handwara to Bangus Phase-1% by PWD(R&B) in Langate Forest
Division, ' |

Reference: Govt, Order No.281-FST of 2019 dated.24-09-;2019-

office of the Conservator of Forests,

*

|
|

Pl ]

In pursuance of Govt Order No.281-FST of 2019 dated.24-09-2019, and as
recommended by the CF, North Circle, Sopore vide his |etter No:-FD/ CFN/ L/2.0-'19/
914-15 dt.9-11-2019, technical Sanction is hereby accorded for removal/extraction of
following marked trees/poles for Construction of road from Handwar.a to Bangus
Phase-1" by PWD(R&B) on the terms-and conditions as laid down in the order

referred to above.
Division Comptt. No. Species Trees/Poles/saplings Volume
| Deo green std 24(T) 1308
| 13/Raj Kall green std 11(T) 625
| Total. 35(T) 1933
| Deo green std 1(T) 242
| 15a/Raj Kall green std (1) 48
| Total, 2(T) 290
Kail green std 4(T)+7(P) 287,5
16/Ra) ~ Total. 4(T)+7(P) 287.5
ngste | Kail green std 17(T) 713
24 /Raj Fir green std 61(T)+9(P) 8230.5
' ~ Total 78(T)+9(P) 8943.5
E i Kall green std 2(T) 265
| 25/Raj E Fir green std 174(T)+20(P) 25832
é . Nt ~ Total 176(T)+20(P) 26097
| i ) Fir green std 32(T) 4302
i Ekn votal. 32(T) 4302
[ | GTota __ 327(T)+36(P) 41853

Technlcal Sanction accorded for 327(T) +36(P) =363(T+P) =41853 Cft.

—

Conservator'of Forests

No: CFwPCTechiF-17/_§ 2,8 — %] Fc

Working Plan Circle,
- Jammu,
dated. : _12_2
Copy for nformation and necessary action to the: . "Lg“ 019
Chlef Conservator of Forests, Kashmir.,

2. Chief Conservator of Forests, (FCA), PCCF's Office Jammu.
3. Conservator of Forests, North Circle, Sopore,

o

s
"

re
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of Forests, Working Plan Circle, Jammu.

| 34, 3b, 4 5 6 10
&11/Rajwar for marked trees/poles in the forest land for Construction of

road from Handwara to Bangus Phase-1" by PWD(R&B) in Langate Forest
f Division,
¥
""*{f?] Reference: Gowt . Order No.281-FST of 2019 dated.24-09-201%:

<O<PL2

\

In pursuance of Govt Order No,281-FST of 2019 dated.24-09-2013, and as

recommended by the CF, North Circle, Sopore vide his letter No:-FD/ CFN/ L/2019 /

| 914-15 dt.9-11-2019, technical Sanction is hereby accorded for removal/extraction of
\ following marked trees/poles for Construction of ‘oad from Handwara to Bangus
Phase-1" by PWD(R&B) on the terms and conditions ds laid down in the order

referred to above, '
\ Division | Comptt. No. Species Trees/Poles/saplings Volume
‘ ) [Ra Deo green std 6(T)+3(P) 437.2
/Ral Total. 6(T)+3(P) 437.3
Deo green std A(T) 343
3a/Raj Kail green std ur 27
Total. 5 - 370
Deo green std 36(T) 3563
3b/Raj Kail green std 8(T) 864
Total. a4(t) 44217
: Deo green std 17(T) 1545
o i ‘%otal (1) 1545
Deo green std 23(T) = 3395
| 6/Raj Jgéil green std 1T 80
| ~ Total 24(T) 3475
' Kail green std 1(T)+15(P) 185.5
i Total 1(T)+15(P) 185.5
Deo green std 8(T) S 572
11/Raj Kail green std 2(T) 19’8
_Total 101 770
G.Total 107(T)+18(P) 11210

Technical Sanction accorded for 107(T) +18(P) =125(T+P) =11210 Cft.

Conse(vator of Forests
Working Plan Circle,

No: CFWPCITech/F-17/_3 32 ~A Y g
Copy for information and neceassary action to the.
1 _~Chief Conservator of Fprests, Kashmir .

" 2. Chief Conservator of Forests, (FCA '
: o SRR LTI T / IPCC :
3. Conservator of Fore'sts? North Clrcl)e Sogosr:)fﬂzcejammu.




Government.of Jammu and Kashmir
Office of the Chief Cons r of Forests, Kashmir Region

A e

e

<<>> Annexure-R- X
The Conservator of Forests, ®
Kmr, North Circle Sop::?:. ® ggiﬁﬁf—“%fi (3‘}.8_ ?‘)f:dzc
. ]
“H6ub: -

pdministrative approval in respect of Comptt 2/Raj i : 6/Rai, 10/Raj & 11/Raj for marked
tree j, 33/Raj,3b/Raj,5/Raj,6/Raj; b

s/poles /saplings in the forest land for construction ; ndwara to Bangus phase ~Ist by PW
(R&B) in Langate Forest Division . OF raexd from iz

== Ref:-Your letter No.CFN/L/Marking/2019/914-15 dt: 09.11.2019.

<<>> . 4/FCA
Please refer Conservator of Forests, Working Plan Grcle's letter No.CPWP/PC/Tedh/F-17/532-34/

dt: 18.12.2019, whereunder technical sanction for removal of marked trees coming under the widening of road from
Handwara to Bangus phase -Ist by PWD (R&B) in Langate Forest Division has been accorded In pursuance of
Government Order No.281-FST of 2019 dt:24.09.2019.In view of the technical sanction and as recommended by you vide
your above cited reference, administrative approval for extraction and removal of the said marking through State Forest

Corporation during the year 2019-2020 is hereby accorded as per the details given below:

Division | Comptt.No Species Trees/Poles/saplings | Volume(Cfts) |
1 __2/Raj Deo green std 6(T)+3(P) 437.?5
Total 6(T)+3(P) 43:_;
. 3a/Raj Deo green std 4(T) 327
Kall green std o 1_(1)___*_#_,_#_-—%—-———“
Total o5 3?563 e
3b/Raj Deo green std 36(T) &
Kallgreenstd | . 8m | 864
Total T a4(T) 4427
- S5/Raj | Deo green std 17(T) 1545
Langate Total - 17(T) 1545
6/Raj Deo green std 23(T) 3395
Kail green std 1(T) 80
Total 24(T) 3475
10/Raj | Kail green std 1(T)+15(P) 185.5
: Total 1(T)+15(P) 185.5
11/Raj Deo green std 8(T) 572
Kail green std 2(T) 198
Total 10(T) 770
G.Total 107(T)+18(P) 11210

Please ensure that the above marked trees are handed-over to State Forest Corporation. Handing over of

compartment to SFC is not required as the trees in question are coming under the widening of road from Handwara to
Bangus phase -Ist by PWD (R&B. Further needful be done after Completion of all codal formalities, strictly in conformity
with the prescriptions laid down in Working Plan and as per the nomms fixed by the Qualitative & Quantitative committee.
The SFC will also raise bill to concered user agency for extraction and transportation charges as per the conditions of the

above referred Government Order. Utmost restrain may be exercised to ensure that minimum trees (only th
M -

required) are felled.
Ghief Co N
nservator of For sg?;

Copy to the:-
o Pr. Chief Conservator of Forests, J&K Jammy .
»  Managing Director State Forest Corporation J;r( fal\;ol;;rrn of inf.. .
General Managers may be advised that ork ord: for inf & n/action
r N 3 .

copy of He i aief
for record and reference, They may al g issued - IS "equested that
concemed for monitoring the pmg,-&‘;gfbe ladvl_sea ' make avaijaye thlen ’thls "89ard is encorsed to concemed gFFg
»  Consenvalor of Forests Working py * “OPY of monthyy extraction decsd

i an Circle, j :
«  DFOLangate Forest Division Langate for f"fomgn for inf,
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Government of 3 -
Office of the Chief Con anmu.and Kashmir

servator of Forests, Kashmir Region
<<>>

The Conservator of Forests,
Kmr, North Circle Sopore,

Dated:- 31 - ‘2"-?&

15a/Raj,16/Raj,24/Raj,25/Raj & 26a/Raj for marked
of road from Handwara to Bangus phase —Ist by PWD

Sub: - Administrative approval in re

spect of Complt 13 Ra
trees/poles /saplings in the forest land for construcéunj’
(R&B) in Langate Forest Division .

Ref:-Your lelter No.CFN/L/Marking/2019/914-15 gt 09.11.2019.

<>
of Forests, Working Plan Circle’s letter No.CFWP/PC/Tech/F-17/535-37/FCA
dt: 18.12.2019, whereunder technical sanction for removal of marked trees coming under the widening of road from
Handwara to Bangus phase -Ist by PWD (R&B) in Langate Forest Division has been accorded In pursuance of
Government Order No.281-FST of 2019 dt:24.09.2019.1n view of the technical sanction and as recommended by you vide

your above cited reference, administrative approval for extraction and removal of the said marking through State Forest
Corporation during the year 2019-2020 is hereby accorded as per the details given below:

Please refer Conservator

Division | Comptt.No Species Trees/Poles/saplings Volume(Cfts)
13/Raj Deo green std 24(T) 1308
Kail green std- 11(T) 625
Total 35(T) 1933
s 15a/Raj Deo green std 1) 242
Kail green std 1(T) 48
Total 2(T) 290
+  16/Raj Kail green std 4(T)+7(P) 287.5
Total 4(T)+7(P) 2317:;5
Langate 24/Raj Kail green std 17(T) 7
o “ Fir green std 61(T)+9(P) 8230.5
Total 78(T)+9(P) 8943.5
— 25/Raj Kail green std 2(T) 265
Fir green std 174(T)+20(P) 25832
Total 176(T)+20(P) 26097
- 26a/Raj Fir green std 32(T) 4302
Total 32(T) 4302
|  G.Total:- 327(T)+36(P) 41853

Please ensure that the above marked trees are handed-over to State Forest Corporation. ‘Handing over of
compartment to SFC is not required as the trees in question are coming under the widening of road from Handwara to

Bangus phase —Ist by PWD (R&B. Further needful be done after Completion of all codal formalities, strictly in conformity
with the prescriptions laid down in Working Plan and as per the normis fixed by the Qualitative & Quantitative committee,
The SFC will also raise bill to concerned user agency for extraction and transportation charges as per the conditions of the
above referred Government Order.

Utmost restrain may be exercised to ensure that minimum trees (only those
required) are felled.

Copy to the:-

Prl. Chief Conservator of Forests, J&K Jammy for favour of inf.

Managing Director State Forest Corporation J&K -

General Managers may be advised that co o for nr & Waction, Ho'is

requested that concerned Chief
for record and reference, They may L bl;va:c I:ﬁ;kt Srder being issued in this
concerned for monitorin

regard is endorsed to concerned DFO
d the progress of extraction, make avallable the topy

of monthly extracti dy to DFO
Conservator of Forests Working pjap, Circle, Jammy f, Y on decady
DFO Langate Forest Division Langate for fﬂ'fﬂmlatron orinf,

No.CCFKYL/19/ 3R | 2 <
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i

g ‘ ) GOVERNMENT OF JAMMU & KASHMIR

L)
AR
A

{ ! [L OF THE CHIEF ENGINEER, PW(R&B) DEPARTMENT KASHMIR.

4’ (s . 1?;)‘_”9 &
v ;
/fl" coned % r‘),@g )

;til.}m .’ ’-;; n;;'-’/-'-r
nell A -4 £ -al 545
OEnleﬁ 4

\ ’T/he {xecutive Engineer,
1ne3) Division Handwara.
88) D

Dated:- )_,411012017

s

' sty
wubject:- Agreement for “Constructioh'6f Handwara Bangus road I:’l'l_ase1
/ or CRF) Job No. CRF J&K 2016-17-217 dated 24-03-2016 .

7
1

Siry

The Agreement drawn by you and approved by the
superintending Engineer, (R&B) Circle Bararaulla-Kupwara for the above
noted work is returned duly accepted by the Chief Engineer, for reference and

record.

H;; - : Youps-fajthfully,

ficer to

é Te
@pmsr ENGINEER

Copy alongwith copy of agreement. to the:-

1. Superintending Engineer, (R&B) Circle Baramulla-Kupwara.
2. M/S JK Construction Company Prop: Abdul Rashid Dar.

P

5.1
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Annexure-R- XlI

inteaof NIT No. 02 L)
2024 da
SR S le;; 13072020 ssued vide ths offca No 24157 GMNFOCS Dated

eI fesuR ued Ve tis offcs No, 25
{Financial Bld) of tendes issued by Chiet Genmzuhimxgmshgdﬁ ggszlgéar:

PRPIJKFCA 420082020
sanction Is
o 0882 Lac ¢ (S, Vol) & hereby accorded for Extraction! Transportalion of marking lo tho tuna

e v ¥pacted 1o yield 0.047 lac.ctt (Conv. Vol) from Co2, %438
Narking) ion Division Baramulla on Tender Basls In favour of Shi sﬁ'zﬁu::mswﬁl%

watab Sopore
Py S m‘“"mmu rogitralon No217 “Dee’ ahis ofred raes R 8809 par
offered rate of R38R0 per o o h:uﬂv delivered the slocks al SD Shalteng. Since the contracior has
m“ﬂ“ﬂﬂﬂ.'!-'apelcﬁ“w:a t the norm rate of Rs: 88,25 per ¢t which s 25.110% below the nom
WO UG the actvdy-wige rate structure aNer deducting 25:110% bolow the noms

Tob trom YO 1o SD Shalieng -
04 | inbult Shatend ; 7

L ! Total

- tal_ [ Re.68.09 per cfl Rupees Sirty she & ¢
Tris Sanclion I%, however, Subject 1o the following conditions:» :

(2% Wmh will siicly be made only for saieable stocks, duly defivoredirecanclad 2t the final

2. Thel, the contractor shall not clalm aliotment of additiona/aubsequent markings { svafable snd conducted bythe
memmmmumwnmwmmna matierolight
3. The successiul lenderer shall sxccule oh agreemant with the DM concemed wilnin 7 (seven) days fram the date
of lssuance of thts sanchion folowing which the DM concemad will 1ssuo Work order .The Divisional Manager
will enecute tho Agreement with the contraclor unde/ rules and submil 8 €OPY of the Agieemant duly
signed by both the pasies and proof of valid registration card and wark arder CopY theroof lo this office as well as
to the Managing Director, Financial Advisor & Chief ACcOURLS Qficer and Chiel General Manager (P2P) JEK
Forest Devalopment Corporabon. fot refarenca and record. )
4. mmﬂm\dmnml mnmrkwﬂhh?dmdk Ganca of work order \n cose he does not start work
anpmumamwm mnmmmmrhubnmdmmmahmmmu
. gable to be cancatied and E2mes| Money Deposit foroltod I favour of the JAK Forest Developaent Caorporation.
in that eventualty Forest Development Corporation shall be at liberty 10 \ake any appropnaloa action for gotting
the work gt in the irderest of Foreat Dovolopment Corperation at the risk and cast of the contractol.
Befors enlering into the agreomant with the conlincior, Divisianal Manager concomad Wil onsure-
That, the contractor have acceplod all teams anfl conditions of the Agreement and 1hal his previous work and
conduct has remoined saustaciary.
That, the wnwmhuanwpudalwﬂunﬂmgns a8 laid down In \ha Tander Notice sued vide s
office No.241-57/ GMNFDC/S Daled 13.07-2020
That, the conacior is duly reglstared with the JBX Forest Development Gorporation, 9nd qualifiea sl obligations.
That. U party shak nol ciaim for 0¥ escalation over and above thooffernd/ approvesd rale s mantioned above.
Thal, all applicable toxos/GSTILWF in vogue from e to ime wil be paid by e pady.
The corporation ghall be ol iberty to vanapait np 16 13% of 1ha slocks through it own deparimontal fieet atlhe
dlscretion of GMN 1o wnich the contractos shalf have no objoction and bilkng thall bo dono occordingly,
" fixed one, the paymenis shall b m“"..;‘u'lu‘ﬂ"‘n'ﬁ&‘i‘?‘ ! For df%mﬂ 8 PULK S0 WM X00 Ve
one, ] 0 of Forest Oevalopmant
mmmmauﬂ.&m b Corporation norm tate of
7. Toat, the conbaclor mandalory labour welfare maasures ms presciibad s
cﬂﬁmmw e sk complale tho alloted m tr e w
0. s coniiactor haye lo {0 the aflatied work by and of 4012020
Ionces Notce B ol bice No. No.241-57/ GMNIFCIS Dated 01200, I A
9. Incose these ls po any oxcess outturn yleldrd ovar and abave Iha
£xt 09 Tpt of 6uch excers slocks shall be done after proper approvel of lhe?omt:&h :ubmmmm. \he
volume shall be regularized 81 1ha lalisr age. uthority. No any excess

\f

L

~san

s
g
g
H
b
3
5

ym——

.Scanneﬁﬁ}}? / or

CopggT 0 T
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10 10 8238 Paste 4y darmng

Muatea ry
. DIOOST I e nttien 'OUTO) ymiy
11, CORVEDRy oot A o e5ca tyjy g

inY of asy .
) Oulturh iy thy
3 WhEh 13 thotay sy b 5o i Tl:o ot

2 AJ3LOAN Sac Contracior af
12 Tho DNt Mgy conk S taniacy W00 S48 o4 Secry gpst an v
tho cotitraciol w oty ‘MM montier

™o progr
= :uh; Dvevenal Managat i ::::.?;“f‘ 1 worh e 1 4 SOOI 459 oo the

! conpleted Ths 42 2l coday formalties ns rom: )
undat ruiee, A 1 8l sitfec 1 0 s st mﬁmmmﬁf

t conceinag Aha
. m};:-ﬂwuo n?:h?. }:w vefod b s lrﬂﬂa’:: :1: r&mﬂg ot nmuawukd::ne reporf submtiod by
Tranaporaten for mm' Yot &ctubl etk o I respect of etraction, lekeg, rfing #c, Kachha Road
B 0%ty shat b s A QU dobvered  proottmingd 10, '
be i for Bttusl wark donn 1 ralastinitmosnciod skiks duly defiverad at Sales

i .
?:‘L:: :q"'.""“m il bo telnated afer sueersshdly enmplaton a3 per the ozlual workdone of (he
oot IPS00CS and cinatance by i concerned Chiel Ganaral Manager and scrutiny by the Director
| R‘:“";‘ IFA & CADY, Dy. Finangial Advisor conearned
; #NCa Paymant shall ba made by v SFC agains o s%Aied convact, ;
K mbmwlh made mmmumu:'malmmddmﬂndm:lmdtm
L No Paymwants shad b jakd Rv HIte stocrs bumt of cifikwiss difiegsd of b5l dus 15 regfigence or
ande on the patt of tho contmctart. abtur Mals
>t

KA WA
General Manager (Horth) sopore

No-- 'ﬁj» - '7/{ GUNFDCS Dated -21 622020,

Copy £3¢ mErmsfion & necass3ry 30000 1 (h2.-

[ Fon.
1. MasagngDirector JBK Foret Development Corpcr
5 CAD J8¥ Forest Daveliprment Corfermion
.2. MFC‘-I.'\GMH M*Jma (PEP) 43K Forest Development Corporation This i in refirenca 1o his 10,133

- ‘ WPLPIXKFCAIOTNN _

i ¢bpment Coporation, Ext Dninos BaramuZa fer Infermation & n/achon.
i k,wmwmﬂM'mgmuuﬁmmnummmsmnmdMMdmm
o He wil m‘“"'w“" sbon Sales Depot TTSOs He will pracata the ajrecrient widv seven Cays with
Forest Developm sam¢ [0 VS office 11 Ipicalo (&r cavand submission [ the Chiet Generat

; . mmm i Mufmﬂﬂ Apnsor velopmant Corperatn 13 n'azhan,
I P)& r o JSK Forest Devetopm
' 5. :’uy fa slrf: S,hsblf Ahmad Reshl Rlo watlab Sopore cortracier

W,

. 6. ONoniocwd file, q Rﬁ/ :
! \ General Manager (North)
' \
; ‘ )

1 Fmes! Dev. Gorporation Sopore



. 2020-91 ™ FLEIEK FC 50pope
[{/4tke R
(I, ebrev o 292921 TSR Dt 1,055

hder result (F;l_'\anga‘ Bid] Sueq 20 I8sueq vide '

of Vide this of this office No 241
W 0.05 Lac cft 1Std. Vol here Y accorde éneral Manmr (P&P) vide hDated 13072020 &

of FDC Extracticn Division g 1© Y614 0.0480(ge s CA2clon’ T is No. 588.08/Capy
Sopore Reglstered Conum":“llla on Tendgy aaffimm Vol) from Co.586/Rajwar (R
(Rupees Seventy one & pajs Sering reglatralion No.21> -
oftered rate of Re:T 1‘05‘;’2;1\'3 ﬂl'ﬂy) dlllly dol 0.217 *Dag* at'h
rates of Rs: 84.48 per c As su:I? ainst tha nopm rate of R;.s;ﬁ': ot ’
Is 8s undar- the activity-wise ryte ¢ ';uc! *98 per cft which is 26.116% below th? norm
[ SNol - '

ure after deducting 26.116% below the norms -
S Activy ——r—..
Ext/Rolling up to FLP — Rate Sanctioned

D
tfRs) |
T — Rs.26.21 per citctt : \:mlﬂs )
== m TD to SD Shattene—" Rs.15.681 per cficht r————i
104 = " | Re.2423 perck -
\ \ i Total A

1 RRS'E'}?Uo?r ot (for converted vol.0.045 lac clts only)
This ion i 5.71. : =
iy sanction ls-;'lb\‘:\'er, subject 1o the fol ﬂm{ ::ﬂ_,mu;m Seventy one & paisa five only) |
) desﬁna'ﬁonp, Syey Il strictly be made only for saleable stocks, duly deliveredireconciled at the final

2. That, the contractor shall-not claim allotment of aditio A |

g nal/subsequent markings If avallable and conducted by the

Forest Development Department in the said compartment asb:er?nnar of rigt?i?s - >

3. The successful tenderer shall execute an agreement with the DM concerned within 7 (seven) days from the date
of issuance of this sanction following which the M concerned will issue Work order .The Divisional Manager

concerned will execute the Agreement with the contractor under rules and submit a copy of the Agreement duly
sicned by both tha pz

rtiz3 and proof of vaii? registration card and work order ©opy the:~of 1o ihis office as weii as
ic the Mansging Director, Final

_ ncial Advisor & Chief Accounts Officer and Chie! General Manager (P&P) 48X
Forest Development Corporation, for reference and record. '

4. The successful tenderer shall start work within 7 days of issuance of work order ,In case he does not start wark

within the prescribed period, it shall be presumed that the contractor has backed out and his aflotment shall be
liable to be cancelled and Eamest Money Deposit fo

rfeited in favour of the J&K Forest Development Corporation.
in that eventuality Forest Development Corporation s!

hall be at liberty to take any appropriate action for geting
the work done In the interest of Forest Developmenl Corporation at the risk and cost of the contractor.

5. Before entering into the agreel Divisional Manager concemed will ensure:-

ment with the contractor,
a. That, the contractor have accepted all terms and conditions of the Agreement and that his previous work and
" do ; )
b. That memmme:::?;epgd all terms and conditions as lald down in the Tender Notice issued vide this
* offics Dated 13-07-2020 .
c orlhm; mﬁfm! GTGN;EE?:;M with the J&K Forest Development Corporation, and qualifies all obligations.
d. That, the party shall not ciaim for any escalation over and above the offered/ approvexi rate as mentioned above.
o. That, all applicable taxes/GST/LWF In vogue from time to time will be paid by the party. ;
f. The corporation shall be at liberty 10 traneport up 10 33% of the stocks through its own deparimental flest at the
- The corporatlon el De e contractr shal have no objecion and bilng shal be done sccordingly.

8. In case the Management feels 10 dispatch the timber for any other destination 1. FDCICTSD, other than the
fixed one, the payments shall be made/ regu

lated on basig of Forest Development Corporation nom rate of
5.116% '

7. %%ﬁﬁﬂgfman take il mandatory labour welfare measures as presctibed under rules during the
currancy of this work.

8. have to complete the pliotted work by end of 10/2020 as per the Annexture-1 to the
That the contractor B B e No. No.241-57/ GMNIFCIS Dated 13.07-2020.

9. In case thers Is possibility of any excess outtum ylelded over and above the fixsd outurn in the compartment, the
Ext and Tpt of such excess stocks

shall be done aftar proper approval of the competent authority, No any excess
voluine shall be regularized at the jatter t"’»

A
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" 3, The successful tenderer shall execute an agreemen! will the DM concemed within
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SANCTIO SER NoRTI CRCLE Jax:
. N No.1 of 2020-21 ’Df.‘21f08-2020

s of 5

13:07.9000 - NIT No '
~202 -02012020.91 g
Tender Notice lgguld 072020 issued vido this offica No.241-57/ GMNIFDCIS Dated

It ‘
RBRIKRC) é nancial Bid) of tendars josyey bm this office No, 258-T4/GMN/FDC/S Dated 13072020 &
OF 0,029 Lag cor - D8-2020 8anction s herspy g Chief General Manager (P&P) vidé his No, 598-99/CGM/

Std "8by acoorded for Extraction/ Transportation of marking to the tune

Mark CRt (Std. Vol,) expectoq
Ing) or Foc Extraction Division a:’ yield 0.026 lac ft (Conv, Vol) from Co.10,11813/Rajwar (Road
POTe Reglstered Contractor b ramulla on Tondor Basts in favour of Shri Shablr Ahmad Reshl Rio
8aring registration No.217 *Dee” st his offered rates Rs: 87.73 per cft (

Ven & paisa i )
contractor has offereq ra‘:e of ;:Em}- thee only) dully deliverad the stocks at’ SD Shalteng. Since the
%10 the nom rates of Rs: 90.44 T3 parctt against the norm rate of Rs: 90.44 per cft which is 26.111%

__?__%w the norins is ag unde "o O /A8 such the  actiiyvisa rate sucture afer deducting 26.411%
01 | ExURoli Activity i Rate Sanctioned per cft (i Rs.)
2 ol from bR FLP . RS.22.77 perchictt_____ '
03 [ Tot ffom FLP to YO Chopran Rs.15.62 per cftct
W lnh{mrgomm‘o SD Shatteng Rs.2543 percft_-
: | Rs.3.91 per cft (for converted val.0.020 loc cfis only)
Yotal -] R8, 67.13 per cit Rupees Sixlyseven & paisa seventy tirea onl

This sanction s, however, subject (o the following condilions:-

de’gﬁna‘m{“"‘. the payments wil strictly be made only for saleable _s:oéks. duly deliveredirecanciled at the final

_ 2. Thal, the contractor shall not clalm allotment of additionalsubsequent markings if avaflable and conducted by the

. Forest Development Department in the said compartment as a matter of right

: : 7 (seven) days from the dale
of issuance of this sanction following which the DM concemed will issue Work order “The Divisional Manager
concerned will execute the Agreement with the contractor under rules and submit a copy of the Agreement duly
signed by both the parties and proof of valid registration card and work order copy thereof (o this office as well as
to the Managing Director, Financial Advisor & Chief Accounts Officer and Chicf Goneral Manager (P&P) JEK
Forest Development Corporation, for reference and record. ' '

4. The successful tenderer shall start work within 7 days of Issuance of work order .In case he does not start work
within the prescribed period, it shall be presumed that the contraclor has backed out and his allotment shall be
fiable 1o be cancelled and Eamest Money Deposit forfeited In favour of the JEK Forest Development Corporalion.
In that eventuality Forest Development Corporation shall be at libarty to take any appropriate action for getting
the work done in the Intergst of Forest Davelopment Corporation at the risk and cost of the contractor,

5. Belfore entering into the agreement with the contractor, Divisional Manager concemed will ensure:-

. That, the contractor have accepled all terms and condilions of the Agreement and that his previous work and

‘conduct has remained salisfactory. ] =
‘b. That, the contractor has accepted all terms and conditions as laid down in the Tender Notice lssued vide this
office No.241-57/ GMN/FDC/S Dated 13-07-2020 O

That, the contractor is duly registered with the J&K Forest Development Corporation, and qualifies all obligations,

hall not claim for any escala
, That, the party sha taxes/GST/LWF in vogue from time to time will be pald by the party. _

| licable
?ha;'c%ggr;{ion shall be at liberty to transpert up to 33% of the stocks through its own departmental fleet at the
discretion of GMN to which the contractor shall have no objection and billing shall be done accordingly.
In case the Management feels 1o dispalch the timber for any other destination i.e FDC/CTSD, .other than the
" fixed one, the payments ghall be made/ regulated on basis of Forest Development-Corporation nom rate of
2019-20 after cut of 26.111% B— Y o o
 That, the contractor shall take all mandatory labour welfare moasures as prescribed under ules during the
cusrency of this work. , . '

Il have to complete the allotted work by end of 10/2020 as per the Annexture-1 to the

8. That the contractor shall BERE o B0y 241-571 GMNIFCIS Dated 13-07-2020. i

ice issued vi 35
:anc:;i; ":ﬁ;’fg is possibility of any gxcess outtumn ylelded over and above the fixed outum in the compartment, the
8. In axcass slocks shall be done after proper approval of the competent authority, No any excess

d Tpt of such
E:L;r; sh’;ﬂ be regularized &t the latter stage.

Soan o

2]

b |

tion‘over and above the offered/ approved rate as mentioned abave.

"o .

IR 7 - b T



10. In case there Is ala
= brought to the notica of this office failina: t the |atter slage.
11, GORKFDRs depogie) iling which no shortfall shall be condoned at the |

by the Contractor al the time' 1l be treated as Security Deposit as well
as Additlonal Security deposit of the contract, of tender shall S .

2 e cavislonal Manager wil personally fnon work in the compaitment and ensure that
the contractor will dalgwer mepe ly monitor tha progress of‘work ) :

rming situation regarding yielding of jess outturn in the compariment the matter.shall be

stocks.within the working period. i
13. The Divisionat Manager will ensure that all codal ;l‘)gﬂnalities as roquired under rules and regMaﬁDl}S ?,fe
.!url‘félledf :iomnleled. This sanction is alsd subject to all other standard terms and conditions as applicable
under rules, _ ' " . )
4. The Divisional Manager concerned shall release the payment as per actual work done report submted by .
_ .~ tha Incharge Range, duly verified & authenticated personally in the following manner.- : g
* 8, %05'- mrrt:‘nl shall be made for actual Work dona in respect of extractian, felling, rolling etc, Kachha Roa
| Iransportation for 3gleable stocks duly delivered at pre-determined TD. " =
b. 80% payment shall be made for aceie Work doné for saleablefrecondied siocks duly deiivered at Salés
Depotsfinal destination, - " ' 'of the
G. Flnal 10% payment shall be released aftef successfully completion as per the actual workdone of the
. contract in all res

C pects and clearanco by the concemed Chief General Manager and scrutiny by the Director”
* Finance (FA & CAO), Dy. Financial Advisor concemed.

d. Noadvance payment shall be made by thie SFC against the allotted contract, _
. The payment shall be made on the basis of aciugl measurements of dispatched slocks at Sale destination
- . duly reconciied, .

No Payments shall be paid for timber stocks bumt or otherwise damaged or lost due to negligence or
lapse on the part of the contraclori.abour Mate.

M. A, z.ﬁNl

G'eneral Manager (North) sopore

| ‘ | __ -
No- o — ‘?q IGMNIFOC/S Dated:-21-08-2020. e g _

- Copy for information & necessary action to the:-
1. Managing Direclor J&K Forest Development Corporation,
2. Finandal Advisor & CAO J&K Forest Development Corporation.
3. Chief General Menager (P&P) JAK Forest Development Cor

poration, This is in raference t N
34/ JKFC dt:16-07-2020 0 his No.133-
~ Divisional Manager JAK Forest Development Corporation, Ext, Divislon Baramulla for ing

Ormation & r :
He will patsonally moditor the progress of the work In the mrmem & ensure sustalned supply‘of m'ifo
Forest Development Corporation Sales Depot JICTSDs He wil

execute the agreement within :
the contractor & submil the same fo ihis office In tiplicate for onward submission 1o the ooy, days with

Manoger (P&P) & Daputy. Financial Advisor JAK Forest Development Corporation for ﬂhemagg?: General
5. Copy to Shri Shabir Ahmad Reshl R/o watlab Sop -
8. Officarecord file.

a' Lt
ager (North)
Corporation Sapore

Scanner
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WMMMMMWM
SANCTION No.19 of 2020-21 Dt. 21-08-2020

interms of NIT No. 02 of 2020-21 dated 13-07-2020 fssued vide this office '::}}:2; ;Z@ﬂff:&sz 3;;0:

18072020, Abbreviated Tender Notice Issued vida this office No. 258-74/GM b e Gk (i

render result (Financial Bid) of tenders Issued by Chief General Manager: (P&P) vide his No.
%&2020 sanclion Is hereby accorded for Extraction/ Transportation of marking to the tune of

KF
:ﬁzuin (Std. Vol.) expected to yield 0,32 Inc cft (Conv. Vol.) from Co.188,16,24,268.26/Rajwar (Road

Marking) of FDC Extraction Division Baramulla on Tender Basis In favour of Shri Hohd"G.ulzar Tell R/o
Dard Taralthpora Registered Conlracior bearing reglstration No.26*Dee” at his offered rates Rs: 87.00 per cft (
(Rupees Eighty seven ordy) duly delvered the stocks at SD Shatieng. Since the contractor has offered rate -
of Rs:87.00 per cft against the nom rate of Rs: 118.39 per cft which Is 26.514% below the norm rates of Rs:
118.39 per cft .As such the activity-wise rate structure afler deducting 26.514% below the norms is as
under:- :

SNo| Activity "Rate Sanctioned per ¢ft (in Rs.)
01 | ExvRaing up to FLP Rs.38.47 perchet { CC4T —
*102__ | Tpt. frse FLP to TD Wadder i%s.17.08 per cficht ) -
03 Tpt, from TD to SD Shalteng . Rs.29.65 per cft ;
04 | Inbulk ) Rs.1.88 per cf (for converted vol.0.32 lac chs only) -
Total . _Rs. 87.00 per cft Rupees Eighty seven only)

This sanction is, however, subject to the following conditions:-

- That, the payments will strictly be made only for saleable stocks, tfuly celivered/reconciled at the final

destination.

. That, the contractor shall not ¢laim allotment of additional/subsequent markings if available and conducted by the

Forest Development Department in the said compartment as a matter of right. ¢

- The successful tenderer shall execute an agreement with the DM concerned within 7 (seven) days from the date

of issuance of this sanction following which the DM concerned will issue Work order .The Divisional Manager
Cuilcemed wiil ¥xscuis e Agreement with e cuntracior under ruies ana submit a Copy Of the Agreement duly
signed by both the parties and proof of valld registration caru and work order copy thereof to this office as well as
to the Managing Director, Financial Advisor & Chief Accounts Officer and Chief General Manager (P&P) J&K
Forest Davelopment Corporation, for reference and recard.

+ The successful tenderer shall start work within 7 days of issuance of wark order .In case he does not start work

within the prescribed period, It shall be presumed that the contractor has backed out and his allotment shall be
liable to be cancelied and Eamest Money Deposit forfeited in favour of the J&K Forest Development Corporation
I that eventuality Forest Development Corporation shall be at liberty to take any appropriate action for getting
the work done In the interest of Forest Development Corporation at the risk and cost of the contractor.

Before entering into the agreement with the contractor, Divisional Manager concerned will ensure'-

- That, the contractor have accepted all terms and conditions of the Agresment and that his previous work and

conduct has remained satisfactory.

- That, the contractor has accepted all terms and conditions s laid down in the Tender Notice issued vide this

office No.241-57/ GMN/FDC/S Dated 13-07-2020
That, the contractor is duly registered with the J&K Forest Development Corporation, and qualifies all cbligations.

- That, the party shall not claim for any escalation over and above the offered! approved rate as mentioned above.
- That, all applical:ie taxes/GST/LWF in vague from time to time will be paid by the party. '

The corporation shall be et liberty to transport up to 33% of the stocks through its own departmental fieat at the
discretion of GMN to which the contractor shall have no objection and billing shall be done accordingly.

+ In case the Munagement feels to dispatch the timber for any other destination L.e FDCICTSD, othé¢r than the

fixed one, the payments shall be made/ ragulsted on basia of Forest Devekpment C tion
2019-20 after cul of 26.614% - lopment Corporation norm rate of

. That, the contractor shall take all mandatory labour welfare maasures as pr fibed under rules during the

currency of this work.

. That the contractor shall have (o complete the allotted work by end o 8 per the Annexture-1 1o the

tender Notice Issued vide this offica No. No.241-57/ GMN/FC/S Dated ]

In casa there Is possibility of any excess outtum ylelded over and above the fixed outurn in th L, the
Ext and Tpt of such excess stocks shall be done afler oroper approval of the competent autﬂt;it‘;r0 maam"xém
volume shall be regularizeg,at the latter stage.



| Jncm thers Is alarming shuation regarding yielding of less outturn In
- Broughito the notice of this office fallng which no shortal shall be condoned at the Jatter stage. —
211, CDRa/FDRs deposited by the Contractor al the time of tender shall be reated as Security Deposit as we
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the compariment the matter ghall be

a8 Additional Security deposit of the contract.

12. The Divislonal Manager will personally monftor the progress of work in the compartment and ensure that

the contractor will deliver the stacks within the working perlod,

13. The Divislonal Manager will ensure that all codal formallties as fequired under rules and regulations are

a. 70%

b, T":"“‘Wﬂﬂlbn for saleable stocks duly delivered at pre-delermined TD.

m'}'m“‘* eted, This sancion s also subject to all other standard terms and conditions a8 applicable

+14.. The Divislonal Manager concerned shall relsase the payment as per actual work done report subitied by

the incharge Range, duly verified & authenticate
: d personally in the following manner:-
payment shall be made for actual work dona In raapalgt of extraction, felling, rolling etc, Kachha.Road

payment shall be made fo :
Depots/final dastingtio, r actual work done for saleable/reconciled stocks duly delivered at Sales

[
Final 10% payment shall be released affer successfully completion as per the actual workdone of the

contract in all respects and clearance b '
y the concarned Chief General Manager and scrutiny by the Director
Finance (FA & CAQ), Dy. Financial Advisor concemned. ’ i -

2: %‘\':g:ﬂn‘?mparmnt shall be made by the SFC agalnst the allotted contract, -
y shall be made on the basts of actual measurements of dispatched stocks at Sale destination

£,

duly reconclied.
No Payments shall be paid for fimber stocks burnt or otherwise damaged or lost due to negligence or

lapse on the part of the contractorfLabour Mate,
el

General Manager (North) sopore

N G — ?? GMNIFOCIS Dated:-21 -08-2020.

Copy for information & necessary action to the:-

1. Managing Director JAK Forest Development Corporation,
2. Financial Advisor & CAO JEK Forest Development Corporation,

3. Chief General r{P&P) J&K Forast Development Corporation. This Is In reference to his No.133
WCG FC dt:16-07-2020 pe
4, __Dxrsional Manager JAK Forest Development Corporation. Ext. Division Baramulla for information & nvaction.

He will personally monitor the progress of the work in the compariment & ensuré sustained supply of timber to
Forest Development Corporation Sales Depot /CTSDs He will execute the agreement within seven days with
the contractor & submit the same to this office In trplicate for onward submission to the Chisf General
Manager (P&P) & Deputy. Financial Advisor J&K Foreft Development Corporation for further /action.

5. Copy to Shrl Mohd Gulzar Tell R/o Daril Taralthpara contractor.

6. Office record file.

MR W
«General Manager (North)
~Corporation Sopore
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&nﬁm OFFICE OF THE DIVISIONAL FOREST OFFICER
e LANGATE FOREST DIVISION, LANGATE

( email: dfolangate@gpmail.com)

The Conservator of Forests

Kashmir North Circle Sopore.
No: - DFO/LGT/ESWFCAI2025-26/ 2@ - S Dated: f ({ -10-2025.

Sub: Proposal to allow use of 14 Ha. of forest land for construction of road from

Handwara to Bangus Phase 1*' by PWD (R&B) in Langate Forest Division and
remittance of compensatory amount thereof.

Sir,

In context to the above quoted subject, kindly find enclosed herewith the copies of

treasury vouchers as received through e-mail on 13/10/2025 from Executive Engineer R&B

Division Handwara regarding the remittance against the diversion of 14 Ha. of Forest Land for
construction of Road from Handwara to Bangus Phase 1% by PWD (R&B) as per below
mentioned tabulated form:-

{ S.No \ Subject Head Account Head Amount
\ 01 \ Net Present Value (NPV) 8336-00-103-0000-2903 | Rs. 1,31,46000/=
\ 02 l Compensatory Afforestation (CA) | 8336-00-103-0000-2900 | Rs. 28,00,000/=

Compensatory of Trees/Road side | 8336-00-103-0000-2901 | Rs. 22,16,7360/=
Avenue Plantation

-

Total Rs. 3,81,13360/=

Langate For Division,
Langate

Copy submitted to o -
1. The Chief Conservator of Forests Kashmir for favour of information pl.
2. Chief Accounts officer O/o Pr. Chief Conservator of Forests, HoFF J&K for favour of

—

infopmation.
Mé:u‘live Engineer R&B Division Handwara for favour of information.
4. Copy also to Assistant legal Remembrancer O/o Pr. Chief Gonservator of Forests, HoFF
J&K for favour of information.

N

494 Annexure-R- XIII



Annexure-R- XIII


495

Serial No:

{ SEE RULE 29)

FORM NO. F.C. 2

e 190
Sp«_ﬂo'

Note No challan will be entertained unless it is properly filled up.)

CHALLAN FORWARDING

FOR DEPOSIT INTOTHE T

MONEY ( OTHER THAN THAT OF LAND REVENUE)

REASAURY

Counterfoll. -
( To be fillad In by the Depositar) -
By whom Name or designation|Particulars of Amount Account Head to which
tendered | & ad:ress t?flpB[;SDn remittance & of Creditable 2
on whose beha aull :
ame money is paid Ulbwrly (itany) Rs. P. Major Minor Detailed
i ooy ' .
oude 7] s A/ o™ A‘,sz j,dé"' 0
n ¥ o A ﬁ; a7 0 C’(J’" f)ﬂ ; L——, -—ﬁ /ow
peo P 50 okl s, T LTy £226™ - 103-0p70
/’-"Wﬂw A Z/ ”ﬂ@g 997 LA "Eﬁf Compons %égrmgdﬁ' .
Cprn =
Mmoo 5
: Note: For credits to * Debt Head 858 Suspense
et Account to be filled in at;lso P
Total= 2pp000 =0 | (insiords) Rupges M =
iR ST = S [gﬁ.ﬁ/&gt;_’:’—_—-—’
* 1n case of amounts to be credited to * Debt Head 858 Suspense Acccunt‘ Q N\ P
REFERENCE TO ORIGINAL DRAWLS OUT OF WHICH REFUNDED 7 \VAR
Amount > | Dateol Account Head ARQUTIt-pr e %7 _‘g‘;gf_ﬁﬁ{ﬁ“
Drawn o 2 Drsxggg ) Réfunded, ‘;“-:f-’??? riuiainn
S Rs. P. |y ReRRera
@
3 f‘_;':‘(-.”fj: e
TREASURY OFFICER Signature

Pleasa receive the above amount,

{

Designation

Dated
i Received the sum specified
above and creditad to the
heads as _shbwn
ACCOUNTANT, Treasury
Officer
Dated:....ccccevrvecernnns Depositer
(J&K Bank Ltd/T reasury)
Please receive MANAGER L
(J&K Bank Ltd./Treasury

Treasury Officer

Dated

Dated

L o o e
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ey e T P L e

_ FORM NO FC 2
. Serual No: { SEE RULE 29)
f ~ ( Note No challan will be entertained unless it is
properly filled up.)
'CHALLAN FORWARDING MONEY ( OTHER THAN THAT OF LAND REVENUE)
FOR DEPOSIT INTO THE TREASAURY

Counterfoil.
( To ba filled in by the Depositer)
By whom Name or designation|Particulars of Amount
o oo | & address of person |remitiance & of Account H'sad to which
ame on whose behalf authorily (if any) 7 Creditable
money is paid ‘,, A / P. Major Minor Detailed
93 {rﬁ 03—

gxew”:fé% y( »ffi;?cy; s W/a/am ,?0?/0/7357; /G

L
w}?ﬂﬂﬂwﬂ' g w
cm w? ﬂ’

a?p?/é 7060/,
/ Mote: For credits to “ Debt Head 8 @_‘%b =
Account to be filled in atalso
Total - ' ( In worgs) Rupee; @%Fﬁ’ﬂ@?
— I =k ’ Jf =
* In case of amounts te be credited to * Debt Head 858 Suspense Account” -"-' v SF
REFERENCE TO ORIGINAL DRAWLS QUT OF WHICH REFUNDED !\ A
Amount >| Dataof Account Head A . o
Drawn gz | P a:a_t\zit v ENgAaes
5 ® Vozggsr e R T
Rs. Pl =& : £ 2 Gty BSAV iosandl
Y1 Ma ! Detailed | Rs. L/; / ;
d\-\’:n ‘1\*@ i % ‘;5?9 égnor etailed | Rs , fzi??.*m-g%a
i L €0
TREASURY OFFICER 7. . T(O ‘ Ssgnature
Please receive the above amount  Debosit Dasrgnanan
Dated e it /
e Received the sum specified
g ; . ; - abova and credited to the
j e , Rt heads as shown
i ACCOUNTANT, Treasury
. Officer
Dated:....c.c.ccoveesnanees Depositer
MANAGER Received Dated.................................
(J&K Bank Ltd/T reasury) '
Please receive MANAGER TR\ FO———
Treasury Officer (J&K Bank Ltd./Treasury ' |
Dated

Dated
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Tl ST I B

~  FORM NO. F.C. 2
{ SEE RULE 29)

Serial No:
( Note No challan will be entertained unless it is properly filled up.)
OTHER THAN THAT OF LAND REVENUE)

CHALLAN FORWARDING MONEY (
FOR DEPOSIT INTO THE TREASAU RY
Counterfoll.
( To be filled in by tha Dopositer)
By whom Name or designation|Particulars of Amount Account Head to which
tendered | & address of person jremittance & of Creditable
e on whose behalf authority (if any) P. Major Minor Detailed
money is paid 8. . ———1, .
‘ of AesorB| foreet Gl ef DB - 20—~/ 0P 0
(]
s ot W [ (5 o= 2902
‘%7”4’5"4 " A /Qﬂggﬂ%g ’/zz/—/éﬁ»
7 > L/ gdé(] V. % 4
gpﬁ:ﬁ%‘ yrian
Lo’ R
Note: For credits to = Debt Head 858 Suspense
e i ey, Account to be filled in at also
Total /. 3/ GbupY ==
e 4
* In case of amounts to be credited to * Debt Head 858 Suspense'Account"

Eognoer

REFERENCE TO ORIGINAL DRAWLS OUT OF WHICH REFUNDED 2
Amourft

Al Date of Account Head
Suomig o 5| orawa Refunded
£ g ang_ VD (
5] "
Rs. Pl =ZF ; ?1?@5)9 Minot” (Detailed Rs.
£ i " \ g A " h s

(0]

A o ﬁ S \y

A

TREASURY OFFICER Signature

Please receive the above amaount Designation

Dated . i\
Y|
Received the sum specified

£ % ' f above and credited to the
a7 et heads as shown

ACCOUNTANT, Treasury

_ Officer
Dated:.....ccunmaminn Depositer
MANAGER Received Patedonainminamaaizii
(J&K Bank Ltd/Treasury)
Please receive MANAGER oM Mo sani —
Treasury Officer (J&K Bank Ltd./Treasury
Dated

Dated :
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Projects wi
th outstanding compensatory levies where felling Is done u

nder Jammu & Kashmir Forest Conservation Act,
Deta.

1
o —
SNo User Agne 0.0
<y Name of the Project Amount Due | Amount pald Balance Total No. of N f,,ued
Trees involved /
PROPOS  —
:’OPQ’ESLE;ALLOW USE OF 0,86 HA. OF FOREST LAND -
1 PWD Jammu UCTION OF ROAD FROM HANDWAS TO
1881995 0 1881995 688
DHROTE VIA SHAROOR IN DODA FOREST DIVISION 8Y 1995 /
PWD (R&8) J_’_'/‘
5 oo s PROPOSAL TO ALLOW USE OF 0.244 HA. OF FOREST LAND 10
S FOR CONSTRUCTION OF ROAD MANADAKBASS TO 528898 0 528898 10
TANAN BY PWD (R&B) IN RAMBAN FOREST DIVISION |
_--—-___'_._‘—l—‘
PROPOSAL TO ALLOW USE OF 0.4386 HA. OF FOREST
LAND FOR CONSTRUCTION OF ROAD FROM SEONI TO 19
3 PWD Jammu 40497 0 4049 19
PANAYA VIA LALA DA CHOBARA PHASE-I IN JAMMU 973 e
FOREST DIVISION BY PWD {R&B) B oy
CONSTRUCTION OF ROAD FROM KOTHIAN TO
4 PWD Jammu MALGUJRAN AND ISSUANCE OF FOREST CLEARANCE BY 2845449 0 2845449 125 125
PWD (R&B) IN RAIOURI FOREST DIVISION
PROPOSAL TO ALLOW USE OF 0.99 HA. OF FOREST LAND
£OR IMPROVEMENT/UP-GRADATION OF UDHAMPYR -
150034 1500342 4 a
3 PR gL DUDU ROAD FROM KM 16TH TO KM 20THIN 2 Y 345 345
RAMNAGAR FOREST DIVISION BY PWD (R&E)
SROPOSAL TO ALLOW USE OF 0.27 HA. OF FOREST LAND
FOR CONSTRUCTIONO F ROAD FROM SATHRATO BAND! [ ¢paacs " 504454
6 PWD Jammu K AMAKHAN UPPPER [N POONCH FOREST DIVISION BY ’ 7
PWD (R&B)
PROPOSAL TO ALLOW USE OF 0.39 HA. OF FOREST LAND
FOR CONSTRUCTION OF ROAD FROM SURANDA TO o . -
? WD sy SHANDEER VIA MALAN GATH! IN BHADERWAH FOREST 21 21
DIVISION BY PWD (R&B)
NN
.—-——‘“‘,—-.—!-_—"_-‘--____.-
PROPOSAL FOR DIVERSION OF FOREST LAND FOR
CONSTRUCTION OF ROAD FROM GULATI TO SHAHDARA | 0000243 0 4270343 v
8 PWD JammU  |<piARIEF ViA LADYAL MORIAN GHAMBIR GALIIN RAJOURI —
FOREST DIVISION BY PWD (R&B)
ol ALY
-~ 1
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1
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el
-~y

e e e 4

{

PN lameny

e ——

PWD lammy

PWD Jammu

| PROPOSAL TO ALLOW USE OF 0 82 HA_ OF FORESY (AND ;
TOR CONSTRUCTION OF ROAD FROM LA DARBAR TO |

TOTL IN UPHANMDPUR FORTAT DIVISION BY WD (R&B) |

PROPOSALTO AOW USE 1.005 HA. OF FOREST LAND :
| TOX CONSTRUCTION OF ROAD FROM JULLAS RHERA TO |
| MOWALLA SAR (LAXMAN PANI KG LOWER DEVIA)IN |
; POONCH FOREST DIVISON BY PWD {R&D)

499

3571082

e i s i i A e

2060940

et _

| PROPOSALTO ALLOW USE OF 0 7125 NA . OF FOREST
i LAND FOR UPGRADATIO/WIDENING OF ROAD FROM
BILLAWAR TC SUKRALA BY PWD {R&B) IN BILLAWAR

S SR _fORESY " OIVISION BY PWD (R&B)

PWD jlammu

1007311

1007311

| "F\Q“OS&L TO ALLOW L USE C OF 0.51 HA, OF FOREST LAND
[ FOR CONSTRUCTION OF ROAD FROM TOTE TO KOTARI
| KM 15T TO KM 38 IN REASI FOREST DIVISION BY PWD

§

| (R&B)

562889

562889

104

104

s g
[

PWD jammu

—

: PROPOSAL TO ALLOW USE OF 0.70 HA. OF FOREST LAND

: FOR EXTENSION OF FROM SAKHI MADAM TO KALAL
|PASSING THROUGH CO. 240/H FALLING IN HAVELI RANGE
IN POONCH FOREST DIVISIION BY PWD (R&B)

1301873

1301873

242

242

P

PROPOSAL TO ALLOW USE OF 1,64 HA. OF FOREST LAND
FOR CONSTRUCTION OF ROAD FROM SHAHPUR TO
THATHYAL IN RAJOUR] FOREST DIVISION BY PWD (R&B)

2406671

2406671

87

57

s
LA

FWD Jammu

]
i
i
1
i

|

|

!
i
|PROPOSAL YO ALLOW USE OF 0.962 HA. OF FOREST LAND
| FOR CONSTRUCTION OF ROAD FROM CHOI TO MANKOTE-
It IN POONCHFOREST DUIVISION BY PWD (R&)

1344206

1344206

1o

1&

PWD jammu

PROPOSAL FOR FELLING OF 49 TREES FOR
CONSTRUCTION OF BOX TYPE RCC DEEP DRAIN AND
PARKING NEAR PRESENTATION COVENT SCHOOL AT
1 GANDI NAGAR IN URBAN FORSESTRY DIVISION JAMMU
| BY PWD (R&B)

T

210335

210335

10

17

PWD Sarmmu

CONSTRUCTION OF APPROACH ROAD TV TOWER
STATION UDHAMPUR BY PW (R&B) IN UDHAMPUR

FOREST DIVISION

303460

168960

134500

oz, A C %




500

e

5 i P w;omwc; OF CHOWKI-DALSAR ROAD (KM 1/RD 850 TO , .
U : M 3/RD 575) BY PWD (R&B) IN RAMNAGAR FOREST 584310 0 g | 48 "
; | DIVISION ¢ i ]
S |
19 | PWDJammu CONSTRUCTION OF CHOWKI DALSAR RAMNAGAR ROAD e 84
| BY PW (R&B) IN RAMNAGAR FOREST DIVISION 152081 61000 147108 84
o ———
2 | G CONSTRUCTION OF LANDE GALIOTE ROAD IN | &2
| ' | PANDCHARI BY PW (R&B) IN UDHAMPUR FOREST 644350 372000 272350 62
- DIVISION
21 l PWD Jammu WIDENING OF ROAD FROM BHALLA TO BALOTHI BY PWD 70
| (R&B) IN BHADERWAH FOREST DIVISION SEP2E00 0 3202880 79
| CONSTRUCTION OF MARGAN TOP TO INSHAN ROAD (KM —
22 PWD Jammu 0 TO KM 25) BY PWD (R&B) IN MARWAH FOREST 41623000 0 41623000 772 772
J', DIVISISION
: CONSTRUCTION OF GRAN-TOTE ROAD BY PW (R&B) IN
23_1r PWD Jammu el i 1192960 950000 262950 990 990
- DIVERSION OF FOREST LAND COMING UNDER THE
24 PWD Jammu ALIGNMENT OF PURMANDAL TO DEON ROAD BY PWD 878564 244916 633648 720 720
(R&B) IN JAMMU FOREST DIVISION .
| CONSTRUCTION OF ROAD TRINGULIAN TO
25 PWD Jammu BASANTGARDH BY PWD (R&B) IN Ramnagar FOREST 1993880 50000 1943980 87 87
DIVISION L
DIVERSION OF 1.37 HA OF FOREST LAND FOR TRINGLIAN
26 PWD Jammu BASANT GARH ROAD BY PWD (R&B) IN RAMNAGAR 110000 0 110000 195 195
| FOREST DIVISION o
1
CONSTRUCTION OF DOBIGALI-KHORGALI ROAD (KM 01
27 ll PWD domimu TO KM 06) BY PWD IN UDHAMPUR FOREST DIVISION 16hda8t ENER0 1684881 Lo 488
CONSTRUCTION OF ROAD FROM KRMOO TO CHOUNTRA
23 : ViR damzy VIATA BY PWD (R&B) IN RAMNAGAR FOREST DIVISIoN | 1424382 0 1424382 118 118
R
CONSTRUCTION OF ROAD FROM KIRMOO CHAUNTRA
29 PWD Jammu MATA ROAD (KM 4 & 5) BY PWD(R&B) IN RAMNAGAR 750034 0 750034 814 814
FOREST DIVISION I e
CONSTRUCTION OF MARTA TO THIAL VIA CHAUNTA
30 PWD Jammu MATA ROAD (KM 9-27) BY PW (R&B) IN RAMNAGAR 1926620 0 1926620 s 483
FOREST DIVISION |
ALIGNMENT OF REASI TO KIYALA ROAD BY PWO (R&B) BY| - o 5 1067954 473 473 j
31 PWD Jammu REASI FOREST DIVISION e

e ONY] z "7




PWD Jammu

| -

501

| CON

STRUCTION OF DHALWAS-SAWNI ROAD FROM KM 1
|

r—\-‘_\

75872 0 58 33
| TOKMG BY PW (R&B) IN BATOTE FOREST DIVISION n 33
= e _——————_.______,__ e -h___‘_"_""‘--.___._,_____.__.——'-‘l""_____._-_
REALIGNMENT OF MAHANPUR BASOLI ROAD KM 12TH
33 PWD Jammu RD 300-450 & 475-650 8Y pwD (R&B) BILLAWAR FOREST 51436 30000 2143g 15 16
| —  _______DIVISION — ] L
| = —
3 PAD Jaininis c:msmucnow OF DUBLIGALI-.KHORGALI ROAD KM. 1-6 1884881 200000 168483, i 423
SALAL BY PWD (R&8) IN UDHAMPUR FOREST DIVISION
R i
| CONSTRUCTION GF SANAI TO DUGLI LINK ROAD UPTO
38 PWD Jammuy KHELLANI BY PWD (R&B) (N BHADERWAH FOREST 936905 478825 458080 52 52
S . DIVISION
= y CONST | o
i | PWD Jammy | CONSTRUCTION OF CHIRALLA LINK ROAD KM 5.9 BY PWD _— 550000 Aikasy - 239
_ ! IN BHADERWAH FOREST DIVISION
CONSTRUCTION OF MANTHALA-MALANI ROAD
37 PWD Jammu (MANTHALA LINK ROAD 1-5 OHASE -1) BY PWD (R&B) IN 854020 0 854020 34 34
| BHADERWAH FOREST DIVISION
CONSTRUCTION OF ROAD PASSING THROUGH FOREST
38 PWD Jammu AREA IN COMPATMENT NO. 2/PEONI CHOUNTRA MATA 372305 150000 222305 424 424
THIALBY PWD (R&B) IN JAMMU FOREST DIVISION
| ONSTRUCTION OF ROAD PASS THROUGH FOREST AREA
: UNDER COMPARTMENT NO. 84/ BANI KM 4TH TO KM
39 | PWDJammu 12 360 462
| amm 6TH SIRARA-JOURIAN MATA ROAD BY PWD (R&B) IN SHEAIE £ame n he
| BILLAWAR FOREST DIVISION
CONSTRUCTION OF LINK ROAD THALELLA-BHELLA
40 PWD Jammu PARNOTE (PHASE-1) BY PWD IN BHADERWAH FOREST 54000 0 54000 11 1
FOREST DIVISION
CONSTRUCTION OF NARLOO-TULI-BANNA ROAD KM 01-
1
A PWB damirn 09 PHASE -1 BY PWD ( R&S) IN REASI FOREST DIVIsion | 24005791 100000 2330573 o 831
CONSTRUCTION OF KAINTHGALI-BHAMAG ROAD KMS 40-
42 PWD Jammu *60 EXTENSION OF ROAD FROM KHORGALI TO BIRIOTE) BY 1886575 1200000 686575 526 526
PWD (R&8) IN UDHAMPUR FOREST DIVISION
CONSTRUCTION OF ROAD FROM SALANI BRIDGE TO
43 PWD Jammu DASSAL SEERAN BY PWD (R&B) IN RAJOURI FOREST 1794054 0 1794054 14 14
DIVSION

ovo Tl M




502

12 07%-1@;@7

PW , CONSTR
i [Rzg'ﬁ’“ OF GHATI-GHURKHA ROAD BY PWD ————
¥ — BHADERWAH FOREST DIVISION e 1400000 711749 63 63
as | PWD Jamn CONSTRUCTIO! [
, | W (R&B) IN MAHORE FOREST DIVISION Ahde 0 14541 465 165
. CONST
46 PWD Jammu | TEMPLE:‘JSTT:AON OF ROAD FROM OMKARESHWAR —
e AKANAYA ROAD BY PWD IN JAMMU 1093090 165950 92714
t FOREST DIVISION 0 L a8
a7 : CON
| PWDlammu S;gumlow OF LUDNOO BRIDGE TO DHAR DUGNOO
i AD BY PWD IN BILLAWAR FOREST DIVISION 174128 9 174128 343 343
CONSTR
48 | P GAJDT:S C::N OF ROAD FROM MALHOTI TO DUGLI VIA
| D BY PWD (R&B) IN BHADERWAH FOREST | 2978602 2970000 8502 a1
DIVISION 21 e
a9 | S0 e CONSTRUCTION OF ROAD FROM MUGAL ROAD BY PW
'. (R&B) IN POONCH FOREST DIVISION 163674725 | 121520000 | 41754725 6636 6636
S0 | pwoJammy | CONSTRUCTION OF LINK ROAD FROM NHIA BY PASS BY
| PWD (R&B) IN JAMMU FOREST DIVISION 300718 16810 343840 102 102
- \ F— CONSTRUCTION OF KULWANTA BARI ROAD BY PWD IN
RAMNAGAR FOREST DIVISION e sLixsy 997920 279 279
| CONSTRUCTION OF ROAD FROM GALAK TO RAIWALTA
52 PWD lammu 5
‘ BY PWD & R&B) IN BILLAWAR FOREST DIVISION 1235598 R adReat dal =
CONSTRUCTION OF ULHERHAL-MALIGAM ROAD BY PWD
53 l PWD Jammu LRE I mAMEAN FoRcsT DiiKion 1374117 282917 1091200 147 147
‘! CONSTRUCTION OF ROAD FROM MAHORE SIDHAR ROAD
54 | PWD Jammu KM 2ND RD (850) KM 3RD (0-1000) KM ROAD BY PWD | 1500753 200000 1300753 182 182
(R&B) IN MAHORE FOREST DIVISION
CONSTRUCTION OF ROAD FROM CHASSANA-SARSOTE
55 PWD Jammu ROAD KM 3RD TO 5TH BY PWD IN MAHORE FOREST 3394522 474348 2920174 180 180
DIVISION
CONSTRUCTION OF APPROACH ROAD FROM GOOL TO
127 ?
56 Pavmy DEDAH BY PWD [N MAHORE FOREST DIVISION Hnel v 1376330 i
CONSTRUCTION OF ROAD FROM BHATTA TO ;
11050 76 0000 133 133
57 PWOD Jammu BHADERWAH BY PWD IN NOWSHERA FOREST DIVISION i e
CONSTRUCTION OF ROAD WIDENING OF TIKRI-KATRA
58 PWD Jammu ROAD (EXISTING) BY PWD IN UDHAMPUR FOREST 221775 0 221775 1 12
DIVISION




e ! _ J CONSTRUCTION OF ROAD FROM DHAYANGARH TO _“\\I_,——f/ )
59, PWD Jammu DHARAN (KM 15T TO KM 8) BY PWD (R&D) IN REAS! 1345427 0 13547 145 -
’__'7 FOREST DIVISION SNy
CONSTRUCTION OF ROAD BY PWD (R&B) FROM DAM
&0 PWO Jammu TOP TO KANDI, CHILL, GAGLA KM. 1 TO 6TH UNDER 1052247 665000 387247 136 136
| NABARD-RIDF- XIl IN RAMBAN FOREST DIVISION —
’_’,"_,_‘
] WIDENING OF BHADERWAH-CHAMBA ROAD LE
1 PWD Jammu | BHADERWAH (KM 0 ) TO KHUNDIMERAL (JM 50) BY PWD | 39728060 0 39728060 8673 8672
(R&B) IN BHADERWAH FOREST DIVISION o
I I
315 NUMBER OF SOCIAL FORESTRY TREES/POLES (FROM
GREEN BELT TO LAST MORH CROSSING) INVOLVED IN
62 PWD Jammu WIDENING OF ROAD SATWARI CHOWK TO 772542 0 772542 315 315
PRESENTATION CONVENT SCHOOL, JAMMU UNDER PWD
(R&B) I B
CONSTRUCTION OF MANGAR-KALSAN LINK ROAD HAVELI
63 PWD Jammu 479 0 157
RANGE POONCH FOREST DIVISION BY PWD (R&B) Goo S60478 157
CONSTRUCTION OF GANDALA-NAROK-KAINTH GALI
64 PWD Jammu ROAD (KM. 0 TO 6 BY PWD (R&B) UNDER NABARD IN 1186524 0 1186524 152 152
| UDHAMPUR FOREST DIVSIION
CONSTRUUCTION OF ROAD FROM PUNEHA TO SEWA
65 PWD Jammu (KM 13TH (RD 500) TO KM18TH (RD 500) BY PWD (R&B) | 3393781 500000 2893781 174 174
|N BHADERWAH FOREST DIVISION
CONSTRUCTION OF ROAD FROM DHARMATHA TO JUDA
& EWD Jamy |N MAHORE FOREST DIVISION BY PWO (R&B) 2929032 0 2929032 97 97
CONSTRUCTION OF ROAD FROM KM 76 NH-18 TO
67 PWD Jammu KANDOTE BY PWD (R&8) IN BHADERWAH FOREST 824722 0 824722 350 350
DIVISION
CONSTRUCTION OF ROAD FROM SAGRA TO GHANI BY
68 PWD Jammu oW (R&B) IN POONCH FOREST DIVISION 4282530 700000 3582530 371 371
CONSTRUCTION OF ROAD FROM HARNI TOB.G IN
2 PWDJammu | pooNcH BY PWD (R& B) IN POONCH FOREST DIVISION. 1033545 513545 500000 552 552
CONSTRUCTION OF LATYAR-ADDAN-SANASAR ROAD KM
70 PWD Jammu "7TH & 8TH) BY PWD (R&B) IN UDHAMPUR FOREST 1322415 o 1322415 131 131
DIVISION
oY 777 <

-



504

___,_,_.--—-"'_'_'_'_-’_'_.‘
-———‘/"—‘
_ CONSTRUCTION OF ROAD FROM BHATINDI TO RATT! [ — 23
71 PWD Jammu SARARI VIA BERMIN] BY PWD (R&B) IN JAMMU FOREST | 1327067 ¥ 1327067 69
DIVISION ] e
CONSTRUCTION OF ROAD FROM DOONGIAN TO JATKI BY 0 [ e 205
72 PWD Jammu 1483720 1483720 205 '
PWD (R&B) IN JAMMU FOREST DIVISION I _H_______________,,_.-«-———'-"—_'“_'
Y 76
2 WD Jammy  |CONSTRUCTION OF SHIVA TO ALLAL BANIN LINKROAD BY| ) 05090 0 P i 1
~_PWD, IN BHADERWAH FOREST DIVISION Mol [T IDT e
CONSTRUCTION OF ROAD FROM HOSPITAL TO 3
74 PWD Jammu ASTHANKUND GOOL BY PHE (R&B) IN MAHORE FOREST 462900 0 462900 7
| DIVISION N, (S ——
5% PWD Jammu | CONSTRUCTION OF ROAD FROM LARKOKA TO KINARABY | 0 o . o o 909
- PWD (R&B) IN NOWSHERA FOREST DIVISION
_——l—_'_d'--_
e —— CONSTRUCTION OF ROAD FROM GRAN TO PHALLI BY p— 438000 —_— 4 43
PWD (R&B) IN NOWSHERA FOREST DIVISON - —
- —— CONSTRUCTION OF ROAD FROM RADIGALA TO RANI nan—— o 3350400 316 316
|BADETAR BY PWD (R&B) IN NOWSHERA FOREST DIVISION
| CONSTRUCTION OF ROAD FROM NOMAIN-DEVI MAI JEE
78 PWDJammu | TO BAMYAL VILLAGE DABRI BY PWD IN REASI FOREST 625617 455317 170300 62 62
| DIVISION —
GURHN TO NIMA BY PWD (R&B) UNDER (NABARD) IN
a 0 315 42 142
9 PR darmod POONCH FOREST DIVISION a0ts e 1
DHARANA TO MALIKPUR BY PWD (R&B) UNDER
3 0 360 2 2
i PRI (NABARD) IN POONCH FOREST DIVISION 0360 30
SANASAR TO SANNA VIA KARAM-GALI BY PWD (R&B) IN
81 PWD Jammu pprtalion ik gan 585070 0 585070 24 4
SANA| TO KHELLANI BY PWD (R&B) IN BHADERWAH
82 PWD Jammu CAREd ieinn 644480 344480 300000 14 14
__ JAMBUKOTE TO KOTLI KALABAN BY PWD (R&B) IN
83 PWD Jammu RAJOURI FOREST DIVISION 515020 0 515020 44 44
TIKATHI MORH TO BEGGA BY PWD [R&B) IN MAHORE ==
84 PWD Jammu e BN 5846300 0 5846300 102 102
KHALABAT TO NORGRAN ROAD VIA MIDDLE SCHOOL
85 PWD Jammu PANJAL GALA ANDROOTH IN NOWSHERA FOREST 1050600 0 1050600 130 130
DIVISION
TRAGWAL MORH TO SALBERIA BY PWD (R&B] IN e (S
86 PW
e MAHKORE FOREST DIVISION 1514300 0 lﬂ S 7

0’}5 ()’?/)/rg_@ %
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P— p«——'__'_—-__—-—_—-———.
. JINDRAH TO SEEGALA (RD 650 M TO KM. 3.4 BY PWD o —p— | 2
857 PWD Jammu o A . 45
' (R&E) IN JAMMU FOREST DIVISION 1860127 1595000 01177 452 I
, MU F ) Wil Mllscco
MANSAR LAKE VIA LOTHAR!, GIJJAR BASTI, JAOSRE AND -
88 PWD Jammu MORI MOMALLA BY PWD (R&B) IN JAMMU FOREST 823910 0 821910 118 i
DIVISION P
: MANSAR TO QUANMMI BY st
8¢ PWD St BY PWD (R&B) IN KATHUA FOREST| — s = 91
DIVISION o e
OHANOTE TO MORI ROAD BY PWD (R&B) IN KISHTWAR .. |
ag PWD Jammu 558405 0 35
FOREST DIVISION 338405 35
EKHALL TO DANGDOROO SECTOR IN (BHADERKOTE
91 PWD Jammu NOWPACH! ) BY PWD (R&B) IN MARWAH FOREST 25752775 0 25752775 2408 2408
DIVISION
DALH KA
52 PWD Jammu ORITO KANTHOL BY PWD (R&B) IN RAJOURI 1718332 0 1718332 | 175 175
FOREST DIVISION :
ALTO MOT
o3 S arrrres BOMYAL TO MOTHWAR BY PWD (R&B) IN REASI FOREST p— " N 1005 1005
DIVISION
SINGDPUR VILLAGE TO SINGHPUR TUNNEL BY PWD
94 p m 196495 5613000 583495 755 755
WO Jammy (R&B) IN MAHWAH FOREST DIVISION g
KATLI TO DERI GALA VIA CHEW BY PWD (R&B) IN
) 1468145 0 1468145 121 121
® PWD Jammu BILLAWAR FOREST DIVISION
FELLING OF 765 TREES OF SOCIAL FORESTRY INVOLVEDIN
96 PWD Jammu WIDENING OF ROAD FROM SATWARI TO KUNJWANIBY | 4198460 2500000 1698460 769 769
PWD (R&B) IN SOCIAL FORESTRY DIV, JAMMU.
FELLING OF 715 TREE/POLES OF S. F. DEPTT. COMING IN
ALIGNMENT OF /WIDENING ROAD FROM PAURANA PIND| B iz 339 —
o7 P el TO SATRAYAN AND SATRYAN TO SATOWALI ROAD BY
PWD (R&B) IN S.F. DIV. JAMMU
KANDHARNOO TO LOWER RAIWALTA (KM. 18 T021)BY | 4 1808770 149 149
98 PWD Jammu PWD (R&B) IN BILLAWAR FOREST DIVISION
I PANJNARA TO PHALLI UNDER PWD (R&B)IN RAJOURI 969189 0 969189 30 30
99 PWD Jammu FOREST DIVISION
BINDOO PEEDA TO PRAYTOP ROAD BY PWD (R&B) IN S o~ sl 1 -
100 AR Inmmu JAMMU FOREST DIVISION
JAI TO DHAMUNDAH VIA THUBA AND ITS LINK o
101 PWD Jammu DHARAMSHAIA BY PWO IN BHADERWAH FOREST 3273995 0 3273995 2 292
DIVISION




2% f)??fiﬁ 9%

06 e
. T [ ANJI PANASA TO BHABBER ROAD PWD (R&B) IN REASI — | 211
w02 | PWDJammu 1676620 0 167 1
(19 : FOREST DIVISION oo ___’j_l,,.---—————*“""
PREY TO - t
103 (| PWDJammy EY TO MATT (ANSOO) BY PWD (R&B)IN RAMNAGAR {0E2825 0 —_— v 78
| | FOREST DIVISION Bl BTN Bt
- S | DODA-MALWAS LINK ROAD BY PWD (R&B) IN DOA 521320 0 521320 21 21
. | FOREST DIVISION AR
' PURA
105 | PwDJammu | O NAKADAL TO NOWPACHI ROAD BY PWD(R&B] IN | g4;7890 0 8017890 340 340
| | MARWAH FOREST DIVISION I
106 | PwWDJammy | GANDOH-SINOO-JAIROAD VILLAGE RAIPURA BY PWD 4301480 4000000 16618 o~ 1056
| | (R&B) IN BHADERWAH FOREST DIVISION o
|
107| PwWDlammy  [CATTITOBHANDAR VIAFATEHPUR UPTO PANERHI (KMO) - 505583 0 3025830 98 38
TO 1) BY PWD (R&B) IN BILLAWAR FOREST DIVISION .
S B
108|  PWDlammu DHARARA LINK ROAD BY PWD (R&B) IN BHADERWAH — 0 - - 280
| FOREST DIVISION
1 | SUKA CHUA TO CHAROON ROAD BY PWD (R&8) IN 1545795 i — o 120
03| PRlommy POONCH FOREST DIVISION
! BATHER TO NAJOT ROAD BY PWD (R&B) IN BILLAWAR
y 3233440 0 3233440 413 413
110 |  PWOJammu FOREST DIVISION
KAITHA TO CHIGLA BALOTA BY PWD (R&8) IN
854 0 854800 27 27
i . PRI RAMNAGAR FOREST DIVISION 800 i
SERAL (APPROACH ROAD) TO SIA-MEHRI BRIDGE BY PWD
274 0 00 56 5
A ! FE iemrl (R&B) IN RAMNAGAR FOREST DIVISION N G .
[ JRP CHOCK REASI TO SULA GREF ROAD BY PWD (R&B) IN
27
113 PWD Jammu AEAS| FOREST DIVISION 786253 269490 516763 8 278
BALLI TO SAMGPUR VIA KHA ROAD BY PWD (R&B) IN
14
114 PWD Jammu SAIGLRI EOREST DVISION 1857800 0 1857800 0 140
KOTLI TO SHIKARI ROAD BY PWD (R&B) IN MAHORE
7
115 PWD Jammu cOREET DRMSION 2003320 0 2003320 8 ’g
\ara to Godal via Nagali road in Billawar Forest
116 PWD Jammu Sueh i o 3240900 0 3240900 658 658
ivision
CONSTRUCTION OF ROAD FROM PETROL PUMP (NEAR
117 PWD Jammu | DFO OFICE) TO JHANGER ROAD (NEAR ARMY HOSPOTAL) | 2952316 2000000 952316 762 762
BY PWD (R&B) IN NOWSHERA FOREST DIVISION
]




07

PROPOSAL TO ALLOW USE OF 4.630 OF FOREST LAND

{ e o
P FOR CONSTRUCTION OF ROAD MUJPATHRI TO 10
118 . PWD Kashmir DOODPATHRI VIA SOCHALPATHRI INCLUDING 9726150 0 972615 30
{ MUJPATHRI TO SOCHALPATHRI VIA DOBAN BY PW (R&B)
]
IN PIR PANGAL FOREST DIVISION
1
| AL FOR P
{ : PROPOSAL TO ALLOW USE CF 0.508HA. OF FOREST LAND I
. FOR CONSTRUCTION OF ROAD FROM DUDRAN TO 15
119 l PWD Kashmir 1594613 0 15
DARAKUNJAN IN J.v FOREST DIVISION BARAMULLA BY 94613 15
| PWD (R&B)
I PROPOSAL TO ALLOW USE OF 0.88 HA. OF FOREST LAND
: FOR CONSTRUCTION OF ROAD FROM TRIKANJAN MAIN 8
120 | PWD Kashmir 4362730 0 43627 30
] ROAD TO KASS! IN J. V., FOREST DIVISION BARAMULLA BY =
| " PWD (R&B)
1]  ewnaen CONSTRUCTION OF BUNIYAR-BERNATE ROAD BY PW 2838600 1600000 1238000 29 21
| (R&B) IN J. V. FOREST DIVISION
el , CONSTRUCTION OF UMOH JAWAHAR TUNNEL ROAD BY 65
22 PWD Kashm 703882 0 703882 65
= snmir PWD ( R&B) IN ANANTNAG FOREST DIVISION
| CONSTRUCTION OF ROAD FROM BRAJIPATHR] (L0-34) TO _
123 PWD Kashmir SANIDARWAN BY PWD (R&B) IN PIR PANGAL FOREST 508440 0 508440 112 112
DIVISION
) KONA GABRA TO PATHAN GALI ROAD BY PWD (R&B) IN
6411 341170 300000 139 139
124 | PWD Kashmir KEHMIL FOREST DIVISION i ®
Irrigation & Flood NAIGUD CANAL BY IRRIGATION AND FLOOD CONTROL 313
7 303760 7385 1607
= Control, Jammu DEPARTMENT IN KISHTWAR FOREST DIVISION 1303760 0 A
Irrigation & Flood | CONSTRUCTION OF MAINBASHIR CANAL BY IRRIGATION 629 a6
126 | Control, Kashmir DIVISION GANDERBAL IN SINDH FOREST DIVISION 1833529 g e %6
-__"—‘——.__.____
CONSTRUCTION OF IRRIGATION CANAL (REHAN-
Irrigation & Flood 3
127 . , PASHKAR) BY IRRIGATION DEPARTMENT IN SINDH 1284570 1100000 184570 4 34
Control, Kashmir FOREST DIVISION
PROPOSAL TO ALLOW USE OF FOREST LAND 0.15 HA. OF ]
FOREST LAND FOR CONSTRUCTION OF MGD RAPID SAND
; 3 2
B | PHEIRBANIE | n PLANT AT ANDOO PUSHROO IN ANANTNAG| 283703 0 28370 2
FOREST DIVISION BY PHE
——F—-'-.__'__-_-“_-l—-._‘___
LAYIING OIF PIPELINE AND CONSTRUCTION OF PHE
129 PHE, Kashmir STRUCTURE AT DRANGYARI BY PHE IN KEHMIL FOREST 917940 0 917940 134 134
DIVISION —

A 8




508 — ]

: e - p—— ’—_——.__'_'_'l"_‘
wy, | CONSTRUCTION OF KARLAH GOURIKUND BY wwmﬂ s — i 60
| patnitop Developmet| e e ApAMENT AUTHORITY IN UHAMPUR FOREST 18 Ll 123354 60
r 1“@«‘1- ﬁU[hQ"ﬂ'l' | DlVHlON | R p———. | P— i ’________..-———-‘-"""'-
i i e e ——
o | WIDENING OF EXISTING ROAD FROM MAIN ROAD (M-I-
! ROOM)TO MEGAN! MAGIOTE AT SANSOO RAKH BY 29790 0 2575 54 21
131 Roplamme | RURAL DEVELOPMENT DEPARTMENT BY UDHAMPUR
i FOREST DIVISION P R
o : NBARI ROAD 36
- 1 - CONSTRUCTION OF BATOTE BYE PASS 8OO 523860 0 523860 36
Sl KM 01 TO KM 3 BY RDD IN BATOTE FOREST DIVISION
' 7
- q e — EIGHT LANING OF B. C. ROAD FROM K. C CHOWK TO . 824440 0 824440 45 375
| AMPHALLA CHOWK BY ERA IN JAMMU FOREST DIVISIO
N T
WIDENING OF SIDHRA MANSAR ROAD (SIDHRA TO 50
13¢ | ERA, Jammu SARDHAN NALLAH BRIDGE ) BY ERA IN JAMMU FOREST 35178 0 35178 50
1 DIVISION
1 PROPOSAL TO ALLOW USE OF 80 HA. OF FOREST LAND
135 H_igher | FOR THE ESTABLISHMENT OF INDIAN INSTITUTE OF 107580228 107500000 80228 38010 17147
| EducationJammu | MANAGEMENT (IIM) JAMMU BY HIGHER EDUCATION
i _ DEPARTMENT IN JAMMU FOREST DIVISION
1|
i PROPOSAL TO ALLOW USE OF 4,505 HA. OF FOREST LAND
Higher FOR GOVERNMENT DEGREE COLLEGE, SUNDERBANI IN
5080678 081000 3999678 785 785
il Education, Jammu NOWSHERA FOREST DIVISION BY J&K HIGHER 4
‘ EDUCATION DEPARTMENT
| PROPOSAL TO ALLOW USE OF 0.30 HA. OF FOREST LAND
| FOR CONSTRUCTION OF 33/I1 KV 3.15 MVA REVEIVING
e o STATION AT KANGA RAMBAN UNDER PMDP [N BATOTE | 201597 Y 251597 » 35
| FOREST DIVISION BY PDD
138 | PDD Jammu 132 KV DCT. Line Janipur.(Jammu Forest Division) 102000 89775 12225 104 104
1 33 KV, Janipur to Roop Nagar Line-ll.{Jammu Forest
139 | PDD Jammu ‘ bt { 247864 38149 209715 73 73
1 e —
! 132 KV D/C Kalakote to Rajouri T/L. (Rajouri Forest
140 ‘ PDD Jammu ¢ Divislon) 491395 0 491395 1093 1093
‘| CONSTRUCTION OF DHARMOUND CHANGERKOTE 33 KV
141 PDC Jammu DOUBLED CIRCUIT TRANMSISSION LINE BY PDC IN 1701398 0 1701398 35 35
‘ BATOTE FOREST DIVISION

PO 072@; e

"
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o il ' ] ——-—~..______'// e
s X SPDC, Jammu 33 KV TRANSMISION LINE FROM MANDAL (KISHTWAR) 4706550 0 1
42 " ] A7
: TO PADYARNA BY JKSPDC IN KISHTWAR FOREST DIVISION " 06550 2727 J——
B e I—-—’—-'-/"w—-‘-—-'_—
" MUCK DUMPING OF CHENANI-NASHRI TUNNEL AT 572
143 NHAI Jammu NORTH PORTAL (KM.130) BY NHAI IN BATOTE FOREST 3324380 0 3324380 572
| ) DIVISION __’___’,ﬂ/’/
144 | NHAIJammu FOURLANING OF LaMNMU UDHAMPURSECTON (KM | 9565509 1967030 95172 344 344
34,00 TO 36.100) BY NKAI IN JAMMU FOREST DIVISION /’—‘
—--_______-__’--'
CONSTRUCTION OF
145 GREF Jammu GULABARH SANSARI ROAD BY GREF 18859259 18439259 420000 411 411
IN KISHTWAR FOREST DIVISION e S e
: SHAHSITAR TO K.
146 | GREF Jammu G TOP BY GREF IN POONCH FOREST | 35958393 36338593 589800 959 959
DIVISON =
CONSTRUCTION OF KISHTWAR NIDORI BANGUS GALI,
147 GREF kashmir DRANGYARI FROM KM 28.00 TO 37.325 PHASE-1 BY GREF 24370550 23785900 584650 227 227
IN KEKMIL FOREST DIVISION —]
WIDENING OF NEW BANDIPORA GUREZ ROAD FROM
148 |  GREF kashmir STARTING POINT RAZDAN TOP (KM, 9.500 TOKM 42) BY | 6534050 6069190 464860 589 589
|
i GREF IN BANDIPORA FOREST DIVSION
149 ARMY Jammu Dhok Buniyar to Ghai Paniyas (Nowshera Forest Division) 588275 0 588275 279 279
150 ARMY Jammu Julla to Dudal Road. (Nowshera Forest Division) 243940 0 243940 63 63
151 | ARMY Jammu Forest land at Birpur and Khara Madana 54629400 1535152 53094248 7061 7061
| . Army Switched Communication Network Node at
. gL 328 150
152 ARMEammi Bharakh Sanga.(Nowshera Forest Division) k2bis0 “ 1328 s 23
LC fencing Keri Area.(Rajouri Forest Division) (Nowshera
1 7428784 7
153 ARMY Jammu Forest Division) 1 0 17428784 1619 1619
‘ PROPOSAL TO ALLOW USE OF 2.776 HA. OF FOREST LAND
'1 FOR CONSTRUCTION OF 3.0 MW SMALL HYDROELECTICT .
154 JAKEDA, Kashmir PROJECT AT DAKSUM MATHER IN ANANTNAG FOREST 3572531 0 3572531 17 17
DIVISION BY JAMMU AND KASHMIR ENGERY
I DEVELOPMENT AGENCY ( JAKEDA)

oo o)l




510 Annexure-R- XV
GOVERNMENT OF JAMMU AND KASHMIR

CONFIDENTIAL
IMMEDIATE

Subject: Modification of Cabinet Decision No0.31/03/2014 and approval for
issuance of Government Sanction order for use of forest land for
non forestry purposes where whole/partial compensation amount is
pending for payment by indenting agencies.

Memo.

1 am to convey herewith the decision of the State Administrative
Council (SAC) on the above subject, as quoted below:

Proposal approved.

Copies of the Government Orders / instructions, if any, issued in this
behalf, may be sent to the General Administration Department for record.

el
{'5,’9\") ’

(B. V. R. Subrahmanyam)

Secretary to the
State Administrative Council

Commissioner/Secretary to the Governmeant,
Department of Forest, Environment & Ecology.
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ﬁ.

Government of Jammu and Kashmir
Forest, Ecology & Environment Departioent
Civil Secretarial, JRIKK

e-mail: (klorest.adm@jk gov.in

Record Note of the meeting held under tho Chairpersonship of vsorthy Chief

Secretary, J&K Government on 18 of July, 2025 at 5:00 PM.
Ecology and Environment

A detailed review of (he funclioning ol Foresl, > of Jist
ment was held under the chairpersonship of Chiel Secretary, J&K on 18" of July.

Depan
i 2025;
-9
The following officers participated the meeling;
1. Pnncipal Secrelary lo the Government, Finance Department, J&K. .
2. Commissioner / Secretary lo the Government, Forest, Ecology & Environment
Department, J&K.
3. PCCF & HoFF, J&K.
4. PCCF /Chief Wildlife Warden & Director, Forest Protection Force, J&K.
5. PCCF/ Chairperson, Pollution Control Commiltee, J&K.
6. PCCF /CEO, CAMPA, J&K.
7. APCCF / Director, Social Forestry & Soil and Water Conservation, J&K.
8. APCCF / Director, Forest Research Institute, J&K.
9. APCCF / Managing Director, JK Forest Development Corporation, J&K.
10. Chief Conservators of Foresls (Terrilorial), Kashmir / Jammu.
11. Conservalors of Foresl (Terrilorial), Jammu / Kashmir.

12. Direclor, Ecology, Environment & Remole Sensing, J&K.
13. Special Secrelary lo the Government (All), Foresl, Ecology & Environment

Department, J&EK.
14. Special Secretary lo the Government, Tourism Department, J&K.
15. Director Finance, Forest, Ecology & Environment Deparlment, J&K
16. Chief Executive Direclor, WUCMA, Kashmir. '
17. Additional Secrelary 1o the Government (All), Foresl, E :
Bt (it + Ecology & Environment
18. Joint Director Planning, Forest Ecology & Enviro
' p¥) 5 nment Depa
19. Special Secretary (Technical), Forest, Ecology & Environmzn?geegl‘r:&&t J&K
ariment, .
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At s
the outset, the Commissioner / Suorelar

Deimﬁment welc
Sccretary was

y lo the Government, Forest, Ecology

orn_ed the Chief Secretary, and olher officers, and

gty > bricfed about the working and achievements of the

Qh sequentia! Presenlations on all the agenda iterns:-

IThd? igprovemenl in the

ndia Stalus

o 398(:: F}:)resl Repori_. 2023 was highlighted showing that there is a net increase
Q KM during this period. There is also a significant increase in the number

e forests (about 80%) from 2011 to 2021.

The activities undertaken {
boundary pillars and di
Was presented. It was

or the protection of forest land especially through fixing of
Qitizalion of forest boundaries and the progress made thereof
W informed (hat aboul 80% of BPs has been resurveyed, about
S0000 BPs will be re-fixed during the current year and the remaining will be done during
the year 2025-26. The digilization of the forast boundary using CORS enabled GNSS
rovers is also being taken up during the current year.

Il was informed that J&K is the first State/UT lo take up the exercise of Continuous
Forest Inventory in India as per the National Working Plan Code, 2023 and every year
about 4300 poinls are being surveyed for assessing the growing stock, regeneration
status, biodiversity richness etc.

Duning the year, it has been planned to plant about 100 lakhs saplings with active
involvement of the stakeholders. There is a special focus on farm forestry by distributing
economically important tree species to farmers lo grow them in their farm land which
forms a major part of raw material supply to the wood-based industries like ply wood
and veneer industries in J&K.

Urban greening through establishing Nagar Vans is also a priorily aclivity of the
department and so far, 16 such Nagar Vans have been developed in J&K and another
22 are in various stages of establishment / development.

The NTFP Policy envisages sustainable collection of NTFP and providing alternate
livelihood of the local communities. Under the NTFP Policy, the local collectors have
been benefited significantly and around 49 lakh rupees have accrued to the community
level biodiversity managemen! commillees under the levy fee for the collection of
NTFPs from within their jurisdiction.

The preparation of Zonal Masler Plan for the eco-sensilive zones around wildlife
sanctuaries and the national parks was also discussed. It was informed that the process
of identifying the consultanls for the same is underway. In Jambu zoo, right now, 24



513

enclosures are

; o) —
animals for lhesep7enerf1[<):ll- public view. Another 7 will be completed shortly as acquiring of
osures is underway from different zoos across the nalion. In (he

Kishtwar High A ;
9h Allitude National Park, so far, aboul T 20 Cr have been spent against the

oullay of ¥ 136 Cr ; ;
17.59 Cr under the Wildlife Miligalion Plan. The oullay for the current year is ¥

8. Bounda :

poaching sst?ﬁirg:uon and conso.lidalion, desilling of critically silled up area, gz_nfi-
undertaken for ik and anngal bird census are some of the important aclivities
eV Eaad € conservalion and management of wellands in J&K. In Wular, a
Sl s model for dredging is being explored. The survey for the same will be

pleled by mid-September and the work will be tendered by September end. The
ground truthing of wetlands of size above 1 ha has been laken up lhrough the
respective Depuly Commissioners and the survey is almost completed for the 274
wetlands and the digilizalion has been completed in 109 such wellands.

9. Ecoto_urism is responsible travel to natural areas that conserves lhe environmfent.
sustains the well being of the local people, and involves interpretation and education.
d established 26

So far, the department has opened 93 new lrek routes an
biodiversily/ecoparks. The wellands such as Gharana, Hokersar, Wular, Shalbugh,

Surinsar and Mansar are being developed as ecotourism destinations. About 40 youth
have been trained as eco-guides for the promotion of ecotourism in J&K.

10. Biodiversity Management Committees have been established in all the local bodies as
per the provisions of the Biological Diversily Act, 2002 and Peoples’ Biodiversity
Registers prepared therein. The UT Biodiversily Council has facilitated the updalion of
2967 PBR and another 1000 will be taken up during the year. The draft Stale
Biodiversity Strategy and Action Plan idenlifies 11 themes, 38 slrategies and 161
activilies and the revised draft will be placed before the forlhcoming meeting of the UT

Biodiversity Council.
In J&K there are about 44 seed produclion area for the important species like Deodar,

. Kail, Chir, Fir and Shisham. The J&K FRI maintains 47 preservation plots representing

difierent forest types for long term ecological monitoring and to study forest stand
ecies like chinar, peepal and banyan are also taken up.

dynamics. Mapping of sp
. Soil moisture conservation is an important aclivily of the department. The Catchment
Area Trealment Plans of HEPs are also being taken up by lhe depariment.

I, The diversion of forest land for non-forestry purposes and the payments due against
agencies especially under the J&K Forest Conservalion Act 1997 was also discussed.
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P5ITE tificalion of Slale land parcels, the deparlme
- : 3 parcels, the deparlment so f
;dnecnu'r;i?ailg :aﬂd parce}s‘puts_tdo the forest area o an exten! of 5946 ha whf;: ahe
rés 67 SCES h;eeTand d|g!l|zatlor1 of 367 land parcels have been compleled over an
- The Chairperson apprecialed the cfforts taken by the department in

'dentifying these land parcels and digilizing the same.

:glsszguzidwis informed (hal the draft State Aclion Plan for Climale Change has been

319 July 20258 _Ir_i\nsed dralt shall be submilled to the Administrative Department by

calegories of act e progress on accordance of environmental clearance for various

und aclivities was also discussed. It was informed thal about 12 cases are
€ process with the JKEIAA al present and 348 ECs have been accorded so far.

Il was also informed that in J&K, 77 aclivilies have been identified as white category by

JKPCC. The siting criteria for stone crushers, hot and wel mist plans have been

rslionalized with focus on pollulion control measures.

After detailed discussion, the chair issued following directions:

a1

1. Survey of dharas in various behaks lo be completed by ending August, 2025 and
simultaneously developing a portal for providing facility of online grazing permission

(Moto) to the transhumant / nomads be also completed.

Fixing of BPs in all the forests of J&K to be completed by December 2026 as also :
—-

2.
the use of CORS technology for geo-referencing the same be expediled. Also, all
efforls be made to ensure no illegal felling or mining aclivilies take place in forest

areas.
3. The existence of already geo-tagged Chinar trees be monitored periodically i.e., at 3

leas! twice a year and accordingly a report be subrn?tled. The mapping of Peepal and kkL:

Banyan trees lo be laken up in Jammu region for lheir identification and

conservation.
4. A comprehensive framework be prepared on the fpnclioning of various committees
al the communily level by bringing them under a single body o avoid duplication of

roles by clearly defining roles and responsibilities.
5 The revised draft Slate Action Plan on Climale Change shall be submitted to the
Administrative Department by 300 July 2025,
Revised Biodiversity Strategy and Aclion Plan to be submitled after clearance by UT
Biodiversity Council by end of Augusl, 2025.

bkl
.
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/" /

| Fﬁcqycdw of balance Payment under FCA from various user agencies needs (o be
OlIOWEG Up on priorily. The communicalions be made lo such defaulting user

agencies mentionmg that there filire: rases wunder FCA shall nol be processed
unless they clear their dues. -

8. Expressing dissatisfaclion about slow pace of works taken up in Kishiwar High

Alitude National Park (KHANP), the chair desired”thal year-wise progress be .
submitled o his office.

S. He also desired thal the UT level Bio diversily Strategy and Action Plan be expedited
and placed before the UT Biodiversity Council by.end of August 2025.

[ 10.He instrucled the officers that the development of Jambu Zo0o as a major tourist s

aliraction should be taken up on priorily and that the action plan for the same should «**
be finglized at the earliest.

11. Delailed presentalions regarding Zonal Master plans of protecled areas - stalus and -
its implementation and the draft Master plan of Jambu Zoo was desired to be
submitted to his office.

121t wes also directed to explore the utilization of the remote sensing technology, "
through the Directorate of Ecology, Environment & Remotfe Sensing, to aclively “E— -
prevent illegal encroachment of forest land and felling ol‘(rees-

~
The meeting ended with the vote of thanks to the chair. [/

4

CR
_Bifec (-J’r';inance
(a,SfFOfE‘Sl. Environmeﬁ’&//;;mgy Departiment

lo: 7454727-FSTIplg/33/2024-02-Ofo FO Dated: 31-07-2025

‘opy to the;

1. All participants for favour of kind information and necessary action
g. grfvale Secretary lo the Chief Secrelary, J&K. .
- Frivale Secretary lo the Commissioner / Secrelar
: y 0 lhe
Ecalogy & Environment Department for information of the Commc?sosvizi\nel?r‘egtécr;;eﬁ'
ry.
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Annexure-R-XVII

Government of Jammu & Kashmir
Department of Forest, Ecology & Environment
Civil Secretariat, J&K.

Record Note of meeting held on 15.12.2025 (Monday) at 12:00 Noon under the
chairpersonship of Sh. Atal Dulloo, IAS, Chief Secretary, UT of J&K in_the
Meeting Hall, 2"'Floor, Civil Secretariat, Jammu, to review of implementation
of compliances in forest land diversion cases on PARIVESH-1 and
PARIVESH-2.

A meeting to review of implementation of compliances in forest land diversion cases on
PARIVESH-1 and PARIVESH-2 was held under the chairpersonship of Sh. Atal Dulloo,
IAS, Chief Secretary, UT of J&K on 15.12.2025 (Monday) at 12:00 Noon in the Meeting

Hall, 2"Floor, Civil Secretariat, Jammu.

The following officers were present in the Meeting: -

1. Financial Commissioner/Additional Chief Secretary, Power Development
Department.

2. Financial Commissioner/Additional Chief Secretary, PW(R&B) Department.

3. Commissioner/Secretary to the Government, Department of Forest, Ecology &

Environment Department.

4 Principal Chief Conservator of Forests & HoFF, J&K.

D PCCF(Wildlife)/Chief Wildlife Warden, J&K.

6. Chief Conservator of Forest/Nodal Officer (FCA).

7 Secretary to the Government, Science and Technology Department.

8 Administrative Secretary, Revenue Department.

9. Secretary to the Government, Rural Development Department.

10. Special Secretary to the Government, Revenue Department.

I1. Special Secretary to the Government, Tourism Department.

12.  Director Planning, Higher Education Department & School Education
Department.

13.  Director Planning, Jal Shakti Department.

14. Regional Officer, NHAIL J&K Jammu.

15. Project Manager, NHIDCL.

16.  Chief Engineer, Project BEACON/SAMPARK.

17.  Defence Estates Officer, Jammu/Srinagar.
18. Representative from 1G, BSF Jammu.
19. Ve Special Secretary (Tech.), Forest, Ecology & Environment Department.

/
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I. The meeting started with the Powerpoint presentation by CCF/Nodal Officer

2

—

3

(FCA), who briefed the Chair on the overall status of forest clearance cases being
processed through the PARIVESH portal,

that have obtained Stage-1 (In-Principle) approval but are pending Stage-II (final)
clearance due to non-compliance with stipul

with particular emphasis on projects

ated conditions. The presentation
highlighted the legal framework governing forest land diversion, the time-bound
nature of Stage-l approvals, the scale of pending cases across departments, and
key procedural and financial bottlenecks affecting compliance, thereby setting the
context for detailed department-wise deliberations.

The chair was apprised that prior approval from the Central Government is

mandatory before executing any work involving the diversion of forest land for
non-forest purposes. Stage-I (In-Principle Approval) requires compliance with
certain conditions and payment of money to receive Stage-II (final approval) and
that Stage-1 approval is revoked if Stage-II approval is not obtained within a
period of five years. At present, total In-Principle Approvals pending for Stage-I1
Clearance are 1091 projects (covering 2464 hectares forest land). It was also
highlighted that during the 31 and 32" Northern Zonal Council meetings, UT of
J&K was directed to ensure compliance and clear pendency in this regard.

It came to the fore during the presentation that non-compliance of Stage-I (in-
principle) approvals, in terms of number of cases, is the highest in the Department
of Jal Shakti with 827 cases pending, followed by the Public Works (R&B)
Department with 88 cases, PMGSY with 62 cases, BSNL with 18 cases, Power
Development Department with 12 -cases, Army and BRO with 9 cases each,
JKTDC and NHIDCL with 3 cases each, RDD and NHPC with 3 cases each, and
Health, Police, Power Grid, Kokernag Development Authority, Pollution Control
Board, Tourism Department, Treasury Accounts with 01 case each and other
private agencies having a consolidated pendency of 16 cases respectively,
indicating that while pendency is spread across departments, it is heavily
concentrated in a few major user agencies. It was further apprised that the total
pending compensation amount is approximately Rs. 69.81 crores from various
departments/agencies of the UT Government and Rs. 82.05 crores from Central
Government Agencies/PSUs. It was also informed that fresh cases received for
forest clearance are being returned requesting the user agencies to complete the
balance payments before processing of further forest clearances, and a total of 23
cases wert so far returned to the user agencies, comprising 11 cases from PWD,
I'T cases from PHE, and 1 case from RDD.

4. It was apprised with concern that 84 projects pending Stage-II approval (out of a

total of 1091) had been accorded Stage-1 (In-Principle Approval) in the year 2021-
22 and are, therefore, approaching the completion of the stipulated five-year
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validity period, with their approvals due to expire in 2026, which would compel
the concerned departments to restart the proposal process ab initio. The
department-wise break-up of these time-bound cases includes PMGSY (50 cases),
PHE (16 cases), PWD (11 cases), BRO (2 cases), Power Development Department
(2 cases), Kokernag Development Authority (1 case), Pollution Control Board (1

case) and one private project, underscoring the urgent need for prioritized action to
avoid lapse of approvals,

The Chair expressed serious concern over the large number of pending cases and
sought comments from the departments/agencies like Jal Shakti, PW(R&B), PDD,
Army, BRO, NHIDCL. Director Planning, Jal Shakti Department acknowledged
that the department has the largest number of pending cases (827 combined in
PARIVESH 1 and 2) and apprised that the primary compliance bottleneck has

been the failure to obtain the FRA (Forest Rights Act) certificate from the
concerned Deputy Commissioners.

6. Financial Commissioner (ACS) PW(R&B) Department stated that the total
compensation payment liability of the department has been worked out to be
around 61.77 crores. All out efforts are being made to clear the said liability and

that they would submit the maximum part of the payment pertaining to PMGSY
cases by the end of this month.

7. Financial Commissioner (ACS) Power Development Department acknowledged
pendency of 15 cases and stated that the department intends to transfer the
required funds to the HODs this month, mainly concerning transmission projects.
He further suggested a three-pronged strategy to be followed for expeditious
disposal of pending compliances across all departments/agencies:

i.  The payment of forest compensation must be made the "first charge" on a
project’s plan. _
ii. A department-wise list of compliance gaps should be prepared and shared
with the concerned departments to simplify tracking.
iii.  Streamlining Stage-I clearance by ensuring that the responsibility rests with
both the concerned agency and the respective DFOs for close liaison and
expeditious and time bound disposal.

8. The Defence Estates Ofticer, Jammu acknowledged the pendency of two cases for
deposition of compensatory levies, noting that one proposal (for Khada and
- Veerpur) has been sent to the Ministry of Defence for cancellation of the [PA and
‘}g/ the second case (Nihalpura) is awaiting Ministry’s approval. He further explained
that even after receiving Stage-1 approval, they require Ministry’s approval to

submit the compensatory payment amount.

-
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The following decisions and directives were

I.

I11.

IV.

9. The NHIDCL repre
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sentative reported three pending cases, including compensation
for one case that has gone to court and also apprised that payment for the
Singhpora-Vailoo and Sudhmahadev tunnel cases is pending PIB (Public
Investment Board) clearance from Headquarters.

issued during the meeting:

It was directed that a comprehensive department-wise list of pending compliances
;-{Ild gaps should be prepared and circulated among all stakeholders to enable
focused monitoring and easier tracking of progress. All concerned Administrative
Secretaries/Heads of Departments were directed to ensure that the Stage-II
appr(?vals under PARIVESH Portal are obtained in a time bound manner and
pending balance payments for diversions done under JK FCA 1997 are completed
without fail. [Action by: Department of Forest, Ecology and Environment |
Th_m: Chair emphasized that departments especially the PW(R&B) must give due
priority to submit re-appropriation proposals well in advance, instead of waiting
till the close of the financial year, when funds are often surrendered and critical
compliances remain unaddressed. [Action by: Public Works (R&B)
Department]

All concerned Administrative Secretaries/Heads of Departments concerned
especially of PMGSY, PHE, and PWD were directed to prioritize the 86 identified
projects for expedited Stage-II clearance, with immediate focus on the 84 cases
whose Stage-I approvals will lapse in 2026, and the 2 projects (PWD & BRO)

whose approvals have already expired to avoid complications. [Action by: All
concerned Departments]

With regard to department-specific issues:

a. The Jal Shakti Department was directed to immediately expedite the
process of obtaining pending Forest Rights Act (FRA) certificates from the
concerned Deputy Commissioners to facilitate Stage-II clearances. It was
further directed that the FC(ACS) Jal Shakti Department shall hold meeting
with the concerned Deputy Commissioners for resolving the issue related to
pending FRA certificates. [Action by: Jal Shakti Department/All Deputy
Commissioners]

b. Public Works (R&B) Department was instructed to ensure compliance by
the stipulated date, particularly in cases related to the National Green
Tribunal. [Action by: Public Works (R&B) Department].

All concerned were finally reminded that there is no provision under the law for
extension of the five-year validity of Stage-I approval, and failure to complete
compliances within this period is a violation of the Van (Sanrakshan Evam
Samvardhan) Adhiniyam, 1980 and may result in revocatiggof Stage I approval.

(Shabir mfd/Baba)

Under Secretary to the Government

No.FST-Land/47/2025(7710376) Dated. 23.12.2025
Copy to: -

I.  PCCF(Wildlife)/Chief Wildlife Warden, J&K.

IEENNRNmNRa———



17.

18.
19
20.
21,
22.
23.
24,

520

CCF/Nodal Officer, FCA, J&K.

Inspector General, Border Security Force, Frontier Headquarter, Jammu.
Chief Engineer, Project SAMPARK/BEACON.

Principal Financial Advisor, Northern Railway Jammu,

Regional Officer, NHAI, J&K Jammu.

Project Manager NHIDCL

Defence Estates Officer, Jammu/Srinagar.

Chief General Manager Projects, Power Grid Corporation of India Ltd.

. Assistant Registrar, SKUAST Kashmir.
. Private Secretary to Chief Secretary, J&K.

Private Secretary to Financial Commissioner/Additional Chief Secretary, Higher Education
Department.

. Private Secretary to Financial Commissioner/Additional Chief Secretary, Jal Shakti

Department.

. Private Secretary to Financial Commissioner/Additional Chief Secretary, Tourism

Department.

. Private Secretary to Financial Commissioner/Additional Chief Secretary, Power Development

16.

Department.

Private Secretary to Financial Commissioner/Additional Chief Secretary, PW(R&B)
Department.

Private Secretary to Commissioner/Secretary to the Government, Department of Forest,
Ecology & Environment Department.

Private Secretary to the Principal Chief Conservator of Forests,/HoFF, J&K

Private Secretary to the Government, Science and Technology Department

Private Secretary to Administrative Secretary, Revenue Department.

Private Secretary to the Government, School Education Department.

Private Secretary to the Government, Rural Development Department.

Private Secretary to Chief Executive Officer, J&K Economic Reconstruction Agency.

P.A to I/c Special Secretary (Tech.), Department of Forest, Ecology and Environment.




GOVERNMENT OF JAMMU AND KASHMIR (uT)

OFFICE OF THE EXECUTIVE ENGINEER R&B DIVISION HANDWARA
The Member Secretary Na: 2652~ 56
J&K PCC Jammu Dated: .22.08.2025
&Kashmir

Sub: 1A No 436/2025 in QA 163/2024 titled Rasikh Rasool Bhat V/s Union Territory of Jammu
& Ors

Sir,
d 20.05.2023

Kindly find enclosed herewith the relevant Permits bearing permit No 27 date
h clarify

and Permit No 56 dated 22.07.2023 for quantities of 800 MTS and 2000 MTS respectively whic

the discrepancy of 2728.8 MTs shown by J&KPCC mentioned in the order of Hon’ble NGT Principal

bench New Delhi in the original application No 163 of 2024 Rasil Rasool Bhat v/s Government of UTJ7K

and others.

It is to mention here that these permits have been issued for the material which was lifted from

Maratgam land having khasra No 576 and not from Nallah Talri

Enclosures :

i) Permit No27
ii) Permit No56
iii) Details of RBM used in Handwara Bangus Road as per J&KPCC report

&B Division Handwara
Copy to
i) Chief Engineer PWD (R&B) North Kashmir for information
i) Superintending Engineer PWD R&B Circle Kupwara Kashmir for information Please
iii) Law officer PWD(R&B) North Kashmir for information and kind submission to Hon’ble
NGT
iv)  Advocate Gautam Singh for information and kind submission to Hon’ble NGT

521 Annexure-R- XVIII
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DISPOBAL PERMIT

permit No: 56
Dated: 22.07.2023 valld Up 1o

Subjecl! construction of ront! from Handwara to Bangus Phano g

s 2 02:00:2023

Letter from Executive Engineor (R&D) divislon Handwara vide Mo

Relerence
1345256 dated: 11.03-2023

Order

_‘_Whemas Execulive Engincer R&B Dvision Handvard has requested for
providing of sub-base matetial (GSB) for construction of road from Handvzara 10
Bangus Phase 2 vide his office lotler No:- 13452-50 dated: 1 1-03-2023

Whereas the contractor Abdul Rashid has subcontracted the project 10
Mohammad Altal Bhat Slo: Ghulam Mohidin Bhiat Ric: o gate vide his etier 1
JKRCCIOMIAMFHSB dated:01-04-2017

Whereas MOEFCC has Issued a nolification ide §.0 1224(E) dated 287 Hiarch
2020, where under in Appendix (IX), exiraction of sourcing of borrowing of ordinary
earth for the linear projects such as roads, pipelines elc. Have been exempted from
requirement of Environmental Clearances.

iheir ime bond

n view lhe Gowvl. works of emergent nature and
of the J&K Minor Mineral Concession, Siorage,

Transportation of minerals and prevention of illcgal mining rules 2016, Disposal Permit
is hereby granted in favour of Mohammad Altaf Bhat Slo: Ghulam Mohidin Bhat
Rlo:Langate for removal of 2000 tts of Mukh (GSB) form Maratgam (land vide
khasra No:576) in consideration of paymenl of Rs. 66,300.00 (Rupees sixty Six
thousand three hundred ty only) on account of advance Royalty, Application Fee and
TCS applicable vide G.R No:0916008 dated:22-07-2023

Subject to following lerms and conditions
The Permil Holder will take all precautions for the protection of the environment
and contro! of pollutions while removal of mineral at the sile.

. The matefial SO removed from the sile is not supplied to any other agency or
firm excepl the allotted projects and not 10 be used for commercial purpose.
The Permit Holder will allow the Executive Stalf and the officers ol the Deptt.
of Geology & IMining Deplt. 1o inspect, Check and measure the Minor Minerals
al all stages including ils {ransportation.

The extraction/lifting of bed material be time bound i.e. 09:00 AM to 05:00 PM

Keeping i
execution, under Rule 56(2) ()

AN U{_ J W ‘/,/”

Wtotet Ftsersl Oltican
Qe:h:;;' & Lioving Depld
e Kupwara
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The permit | joldet

1'523111vinu|1m ol Mines
| ulon mado there e

vornad by 1iula 00 ol

Lo 1Aty
or hotitde

o tlnpnrlmnnl nllot (iapatehing Jaal

JLY. 1Ainor 1 Ainornl

THL 1A frules

yrayontion of e
e itn

Coneession, Transportation ol Minarnls nd §
2010 faure of compliance/ any lnpr.nmmmﬂnnhnn (ountl turing ins
ghall be deemed 10 cnr\cvllnliannIuhnwul 0 osal 1o without
pssigning ANy 1EAsONS forthwith,
Work shall remain closed on Sundays.
Stocking of the extracted material 18 shriclly prohibited.
Mechanical screening of the extracted material 15 striclly prohihnf;d
The Depariment ghall not be responsible (or any third party CI .
by
gt
et
No: DMOKupDPR31{ 2-9¢ <16 Qi)
Dated: 22:07-2023 gAepy
Copy to thet
O Deputy Commissioncr Kupwara for favour of information plcase.
ology.4& Wining Deptt Srinagar for information please.
{ information please.

o Joint Director (K) Ge

o Ex. Engineer (R Wision Handwara fo
O Tehsi! Andwara for favour of infarmation
tation House Officer Handwara {or favour 0
O Area Incharge Handwara for information and n
o Mohammad Altaf Bhat Sfo: Ghulam Mohidin Bhat Rlo:Lan

and compliance
o Office file

{ favour 0
please.
{ information please.

ccessary action.
gale

for information
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DISPOSAL PEAMIT

. 41:.06:2023

Valld Up Lo

Pormit No 0 R%)
Datet: 20.05:2023 q

Subject: Construction ol road from Handwara to Bangus 'hano ™

Reforonce | Lollor from Exocutive Enginoar (R&B) division Handwad vlde Ho:

1345256 dalod 11-03.2023

Ordor

has (equested for

Whereas Execulive E 3
ve Engincer R&B Dvislon Handwari o dvara 10

providing of sub-base malterinl (GSB) for conslruclion of road from
Bangus Phase 2™ vide his office lellor No:- 13452.50 daled: 11.03-2023

Whereas the conlractor Abdul Rashid has subconiractad e projec! ﬁ
Mohammad Altal Bhat Slo: Ghulam Mohidin Bhat Rfo: Langate vide NS Laftgr 53
JKRCCIOMIAM/1159 daled:01-04-2017

N Whereas MOEFCC has issueo a nolification vide S.0 1224(E) dated 287 M_arch
2020. where uncer in Appendix (1X). axtriction of sourcing or borrewing of ordinary
carth lor Ihe linear projects such as roads. pipelines etc. Have peen exempted fram
requirement of Environmental Clearances

Keeping in view the Goul wurks ¢l umergent nature and tren tme oend
exocution, under Rule 56(2) (1) of Ihe JAK Hlinor Mineral Concession, Storage.
Transportation of minerals and preventon of illegal mining rules 2016, Digposal Permit
is heraby granted in faveur of Mahammad Altal Bnat S/o! Ghulam Liohidin Bhat
R/o:Langate for removal of 800 Mts of Mukh (GSB) form Maratgam (land wide khasra
No:576) in consideralion of payment of Rs. 25 520,01 (Rupees Twenty Siz Thousand
Five Hundred and twenly only; un account of advance Royalty. Application Fee and
TCS apglicable vide G R No 0412851 dated 20-05-2023
subject to following 12rmms and conditons

I e Pemml Heloe: wili 1ake all precautions for the prolection of the environment
and control of pollutions while removal of mincral at the site. '

Il The matenal so removad from the sile is not supplied 1o any other agency of
firm except the allctied projects and notla be used for cemmarciol purpose.

M. The Permit Holder val allow the Exacutive Staft and the officers of the Ceptl

of Geology & NN Deptt. tw inspact, Chack and measure the Linar Minzrals
at all stages ndluding vs transportalion.
Iy, The extraction’ifing ef bed material be time bound Le. 02:00 ALl to 05:CO PM
V. The Permit Helder snall abide by the provisions of Wines & MNlinerals
(Development and Regutation) Act 41957 ant rules made there under besides

JEK mining ruies 2016.
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No. OMOKupDPR2 S¥F)- QS
 Dated 20-06:2023

“Copytothe!

aurnder W permil iy ongost 10
ool 4 o : IBZ@llnmnl aftar A potehing fast
conslgoment within n weeks tims

The peimil Hoklet shall b iy GOVBITIG 1y ftute 60 of JAV Phinaf
Conesssion. Transportation of MO B peayantion of leg: tirdrg) Pl
2000 failure of complinnee’ any I'm"m"u!dmihm found u},- iy Insped' N
srm_ll b doamed 1o cancellation dtgwal of Disposal 1 it otk
ASKRINING Aty ronsons forfhwith '

Work shall remain closed on Sundiys,

Srocking of the extracted moteral (& stietly prohibited.

Mechanical scrsening of the extacted mloinl s strictly prot

The Dopartment shall not bo responsibli for any third party Clai

g.Nvﬁ{-‘-‘z:, .’
orizad GV ﬂf;-"_‘,_-;
it Offk ¢
iy & tiriing, Fesb

963" gokiita

O Deputy Commissioner Kupwari
0 o Direcior (1) Geology & Mining Depit
O Ex. Engineer (R&8) Division Handwat

iaforn ation please
pesessary acion.
olLangale

13106 Handwara

g Alat Bl S0 Ghulam for information
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Details of permits for clarification of Quantitles of RBM used in J&K PCC report
Quantity in

Total Quantity (MTS)

Quantity
S.no. Material Extract from Nallah Talrl InMTS  |Materlal obtalned from Maratgam MTS
1|Permit No. 116 dated 19-10-2023 2000 |permit No. 27 dated 20-05-2023 800
2|Permit No. 153 dated 28-11-2023 4992 |Permit NO. 56 dated 22-07-2023 2000
3|Permit No. 175 dated 04-01-2024 800
4 Nil
7792 |Total Quantity (MTS) 2800

Grand Total = 10592 MTS

The Discrepancy of materials shown by Jammu &Kashmir Pollution Control Committee in then report filed on 18-11-
2024 is hereby cleared vide the annexure enclosed herewith as Annexure P14. The discrepancy of 2728.8 MTS
shown by J&KPCC is actually the material obtained from another source by the name as Maratgam Land Khasra No.
576.The relevant permit issued vide No Pemit No 27 dated 20.05.2023 & Permit No 56 dated 22. 07.2023 For '

quantity 800 MTS and 2000MTS are here by enclosed for ready reference

eccuti er
R&B Division Handwara
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Government of Jammu and Kashmir Annexure-R-XIX

Mining Department
(Legal Section) Civil Secretariat, J&K, Jammu

0.M. No. GM—LEG/14/2024-04
Dated: 07.11.2025

Subject:- Original Application No. 163/2024 Rasikn Rasool Bhat
Applicant V/s Union Territory of Jammu and Kashmir & Ors.

Sir,

o The undersigned is. directed to invite the kind attention of
Commissioner Secretary to Government, Forest, Ecology & Environment
Department, Civil Secretariat, J&K, Jammu on the subject cited above
and to forward herewith a copy of letter dated 06.11.2025 received from

th% DMO, Kupwara for information and further course of action at his
end. :

Yours faithfully,

]
Seni Wicer

Mining Department

Commissioner Secretary to Government,
Forest, Ecology & Environment Department,
Civil Secretariat, J&K, Jammu.

File No. FST-Lit/97/2024-02-Forest Department (Computer No. 7420212)

Generated from eOffice by Sanjay Manhas, SM-AD-Forest, ASSISTANT DIRECTOR, Forgst Department on 231272025 06:24


Annexure-R-XIX


025,070 CH MnQ

& File No. FST-Lit/97/2024-02-Forest pepartment (€
nerated from eOffice by Sanjay Manhas, SM-AL
5

& @\ Governme?tzo Jammu & Kashmir (UT)
)  OFFICE OF THE pISTRICT MINERAL OFFICER KUPWARA
NS DEPARTMENT GEOLOGY & MINING
dmokup@gmall.com

Emall;-
Teal, No: 01955

ARRRRAR R RN i
nt!tntlnttuu,**.t.*."*"“l***“,,",".',.ttmtm:ttttmitttl

The Senior Law Officer,
Mining Department,
Civil Secretariat J&K Jammu,

No: DMO/DGM/KUP/NGT/2025-26/ 2.2.9) 1 ~A4 Dated: 06-11-2025
S 831::2 163/2024 titled Rasikh Rasool Bhat and Others V/s UT of J8K and
Reference: Hon'ble NGT Order dated: 22-08-2025.

Sir,

d with your good
ge due to illegal
following factual

In refgrence to the subject mentioned above and as discussé
self tel_ephomca\ly today at 02:00 PM with regard to damage of brid
extraction of River Bed Material at Dobighat in Nallah Talri, the
submission is made for your kind consideration:

1. That the site for the removal of accumulated sediment/ shoal from Nallah Talri
was identified and formally recommended by the Executive Engineer, Irrigation &

Flood Control (I&FC) Division, Handwara.
2. That the specified location at Dobighat was selected due to the ‘significant

accumulation of shoal deposition. This selection was conducted in strict
adherence to the Environmental Management (EM) Guidelines for Sand Mining,
with paramount consideration given to the protection of critical infrastructures,
including bridges and roads.

That the necessary permissions for the extraction of this shoal material were
granted by this office in ful compliance with the regulatory framework
established under $.0. 599, dated 15th November 2022. The S.0 599 amended
the relevant mining regulations, specifically Rule 94 of the Jammu and Kashmir
Minor Mineral Concession, Storage, Transportation of Minerals and Prevention of
Ilegal Mining Rules, 2016 notified vide SRO-105 dated: 31-03-2016. The
amendment introduced a crucial provision, inserted after clause (i) of sub-rule

(2), which stipulates as under:

"river bed material shall not be extracted upto the distance of five
times the span of a bridge or public civil structure (including water intake
points) on the upstream side and ten times the span on the downstream side
subject to a maximum of 250 meters upstream and 500 merer;

downstream.”

omputer NoO. razo2iz) artment on 2371272028 06124 pm

SISTANT DIRECTOR, Forest Dep

J-Forest, AS
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The site selection and the sybsequent authorization were meticulously aligned
with these prescribed safety distances

conduc]t:.-djl:\: ‘°f fthe foregoing, It Is respectfully submitted that the actvIty was
Bwful and compliant manner, with due diligence exerclsed to safeguard

both the environment and I
ublic licant is totally
baseless with no loglc, P assets, Hence the claim of the app

yours faithfully,

Copy to the:

L. Deputy Commissioner, Kupwara for favour of information.
2. Director, Geology & Mining, J&K for favour of information.

3. Dg-t?uw Director, Geology & Mining, Jammu for favour of information & necessary
action.

3

Ng. FST-Lit/97/2024-02-Forest Department (Computer No. 7420212)
from eOffice by Sanjay Manhas, SM-AD-Forest, ASSISTANT DIREC] TOR, Forest Department on 23/12/2025 06:24 pm
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F. No. RW/NH-12037/34/2003/ JGK /1. 1 17t u(CRFJ
Government of Indija KR
Ministry of Road Transport &nghways
(Zone-Il;
Transport Bhawan, 1, Parliameni '.trccl Hew Deml- 10001
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Annexure-R-XX

The Secretary,

Government of Jammu & Kashmir
Public Works Department (PWD), . Feiar
Srinagar, Jammu & Kashmir _ ._' |

subject: Sanction of Central Road Fund lCRF) projects (67 NoS. ) in the state of Jammu &

~ Kashmir for the year 2017-18- Administrative Approvnl i
ir,

l e | ~ I'In i 0D

| am directed Lo 1efer Lo State PWD letter dated Qs. u.{ z.um fur.-ard{r‘ therein the
priority list of works under CRF for Jammu & Kashmir during current financial year and to
convey the Administrative Approval of the Presitent for.an nmuunt of Rs.1047.07 crore

(Rupees one thousand forty seven crore & seven lakh cmly) far the following 67 v/orks

along-with their job Nos. subjact to sal

LT
X L

nd tl o 1l..l'l

varia -cﬂ.nrﬂJ a

L=l 1L

¢ per CRF Rules

reearding lenoth, category of the road, encumbrance (ree availability of land etc.-

i Sr | Name of the road | District Cnlevnr}f ‘Length | ‘C-USE‘ | Job Nos. -
' No i I . of road | (km) (Rs. in
: :| b e ieser ) Crore) 5w
’;'_1*12 lana bridge over river | Ramban ;  MDR Bridge | 41 CRF-J&K-
t  :Chenab : ;' fi3 ¢ ‘ 2017-18-
t ] RN S~ il i £ —
‘ 2 lCnnstructinn of 207 mtr| Ramban :; MDR Bridee | ~ 41.78 CRF-JtK-
\ i span Prestressed concrete E & - 2017-18-
' Motorable . Bridge dauble : 224
l lane with foot path over 2%
\ River Chehnah at Ramban
= = - — e — - "'-I-—r-—-—-—-'l-—-——-u ——srema bt s m——
h ‘Ramnagar to Basantgarh! Udham- . 18 T CRF-JK-
[ (Phase Il) i pur l 201? 18-
i - _m
‘ Jhajjar Kotli to badsm, Jaminu I 15 CRF- J&
' lconnecting  Dansal vin! ; : 2047-35
L !Shadd.ﬂi 3, Sra N | 226
T e - l (1Dﬁ_-- —_— > oe

| 9 | Kotli Matvar road and link | Jammu } o 11.53 ) CRF-IBK-
3 " Mawa to Talli Ghai \ II f' | 2017-18-
AL I A B s T 227
| 6 :llnprnvement ! upgradation | J ammu L HD& =71 1“,]—“—1[ CRE.IGY.

|nflroau from RS Pura to | Al |2017.13.

,Sa ehar via Chack-i-Islam » L BT =
|7 | Construction of 200m span | - Jammu CoR = 5 EZRBF ok
] 1dnuble lane  prestressed | S ' 2017-18-
| icement - Lridge  over | S ‘ i 929
1 |Manawar on  Raldnh tn-t_ | ¥ i 2 -

-—
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UVl O =
—apgraciation of Dot Mo | 20 ) 4
Hyderbegh to Chander seer = e | g‘RF' JUK:
road, Boch to Shatabugh | ' | .}%7““' |
u a4y |

road and Takiya tapper (o
Check Tapper road Phase:|

‘ a7 Upgradation/ widening of CDaramutla WhR 17 11.8%  CRF-JuK.
Rohama Brandub Rond | 201718
] . | . | | 709
A8 Upuradation ol Ravawval Bararnutin IADR 16 s 13,93 | CRF-JOK:
Wagub Amargrah 201718
htankshivan and Scer road 770
| incld innet links o= 1
49  Widening/upgradation  of  Baramulle - ODR 11 8.78  CRF-JaK-
Sopore Harwan road incl . 2017-15

inner links of Brath Tujjar

L1
Nowpora and Latishart ‘

|

76 a6 CRF-JAK-

SO | Widening/upgradation of Baramulla DR 19.8
Zainpora Shadra road Phase 7017~ 18-
] I (Paramplia to Shadra) 772
51 | Uperadation of road from Baranulla vBR | 23 | 17.96 ' CRF-J&K-
Chechilora Goigam | ~ | 2017-18-
| pinjoorab to chandiloora 273
| Mulgam |
(52 Upgradation from Dobiwan  Baramulla +DR ~11.5 10.49  CRF-J&K-
to Zandpal via Hardaboora, 2017-18-
Checkirestershi, Kharpora 274
Naidcheck Phase |st ) | | 4 -
| 53 TWiaening / upgradation of  Kulgam *\DR 18 | 20.93 CRF- J&eK-
| Munand Alamgung | 2017-18-
| ' Daderkote Tsenskar Kulgam 175
road - L S : ! I )
54 | Construction of Handwara Kupwara /OR |39l 8:59 x| CRF-JEK=
_Bangus road stage gaase | -2017-18-
L - 2706%
~25 ' Construction / upgradation Kupv/ara JADR 14 .14 CRF-J&K
of Jami Masjid Kandi Tandar i | | 2017-18-
road via Village Jada 14 kin _ A LA L7T
er ' Up'gradauon / construction Kupveara UOR 17 14,69 LRF:J&K-
Baterg.am vin Kanart | 2017-18:
Trehgam Doolipora Hayen 278
Hundi Kawarn Heri Zorhama
Abura Reshvaarl In Kupward: s o e
57 | Widening / upgradation of  Kupwaira COR 0 | o N Ik
Thokerpora Pazalpora ' ' \,‘ %%7-\8-

Ganapora road including

allied links « [ ‘ | . 'y e
*P‘.')Bﬂ, Construction / upgradation Kupyeara ODR o 8.9 SS\F/J?BK
l J of Nagsari@A_fxB Nari Kotl and | ) o K
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s Setifiento duly
vetted by Audit as soon ac ET“ & Kashmir thall furnish the ;cnrﬁP.le'i_llnn Lhéi-iud'nf three
as the works are completed and positively -Wlh Fund (State Roads)

ESIT:TS;:)?T thglq?‘te of cOmpletion of the works as per Central ROAY 10y

11.  Gov published vide Notification No. GSR 531 (E) dated 247 VY ort, expenditure
o, 2overmment of  Jammu & Kashmir shall furnish the progress T P 1) of Rule B of
-c}-u«; s S0 LIT.'-“-?.EUG;‘. LulliﬁLulu ds HJL'Li.L"Li ‘“" L‘I.I."ILIEE ibi Gll'* Enh-l’m:?-‘ [

Central Road Fund (State Roads) Rules, 2114,

10, Government of Jam

: S P all follow the
2. The standard design and specificat ui of the warks to he proposed shi

. - = ’ 3y the C'E'f"!":"ﬂl
relevant guidelines, codes, Indian Roads C:ngress specifications a5 dfr":fl;f'ﬂtil;’ 110 of Rule 7
Gevernment and the period of completion of projects shall be as'per.>
of the Central Road Fund (State Roads) Rulzs, 2014, =

13, The expenditure is debitable under the Head 3601-Roads & Bridges-Grants-in-ald to
>tate Government (Major Head)-us-Otins Transie ¢Grants 8 ctates (Sub-Major Lﬂ_",}
08.108-Grants from Central Road Fund (“inor Head)-01-Grants for State Roads-01.00. 33-
Gramte for Creation of Canital Assets urder Demand No.81-Ministry of Road Transport U

Hiehways for the ye: 17-2018,
y year 20 Yours faithfully,

i Q
I &WM
15u5hi‘{,KUm“r Geeva)

lndar Sacretary to the Government of India
Copy to: ;. '

, The Chief Encinaer (NH) PVD, Jiymmu G Favhnt,

. The Accountant General, Govt. :f Jammu tz Kachmir,

3. The Chief Controller of Account:, IDA Buildine Jamnagar House, New Delhi,

4 Principai Director of Audit, Coonomin & Sarnsce Minkerriae  AGCR Buildine, IP
Estate, New Delhi.

2. The Regional Pay & Accounts o iccr aanistry of Road Transport & Highways, 6"
Floor, ¥ondriva Sadan, Sertor €\, Chandigmi

Section Officer, WQA Section, ) ' ,
Regional Officer, MoRTE&H, Chindivaik, S A}A
' ' iad

«

(Swshil Kumar Geeva)
Undaor Serrntary ta the Gavernment of Indin

P

"y
I|"Il- L
Ea

Copy also to:

1. P57 0SD to Hon'ble Minist::r (RTEH). AR
2. CE (Planning) / CE (Z-11) 7 =t (£ F AER (C-0jir B M Section / Guard Folder.

(Ghanshyam Meena)
Section Officer
Tel;011-237165%8
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GOVERNMENT OF JAMMU AND KASHMIR (UT)
OFFICE OF THE EXECUTIVE ENGINEER R&B DIVISION

HANDWARA
Nu;éﬂq(f #95

Date -16.10.2025

The Divisional Forest officer.

/ Langate

Subject: Providing of Phase wise slatus of Handwara Bangus Road Project as per approved

DPRs
Ref: (i) Your office Letter No DFO/LGT/Estt/FCA/2025-26/2067-69 dated 29.09.2025
Sir

In context 1o the above referred letter may please find enclosed the desired information which

are as under :

of the | Remarks

Sr.No | DPR Component of work lo | Work Name
particular | be executed a per | completed | contractor
approved DPR up to
ending !
September
2025

1. Phase -l |i) Earhwork Compleled | M/s JK conslruction
Company
Prop: Abdul Rashid

i) Cross Drainage Compleled | Dar S/O Mohd Haji

Completed | Abdullah Dar R/O |
Athwajan Srinagar
Email Id:

jkcostruclionco12@am

iii) Prolection works

ail.com
Phone No:
7006717304

2. Phase-ll

i) Granular Sub base | Compleled o B ’
for 40.5 Km L
i) Grade 2™ Completed J /

e b
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Wet Mix 53Gmpleted [ ———

for 25.0 Km ( /
™ Smm ek Comming | P
Bituminous Macadam | for 24.0 Km /

v 25mm Semi | Completed ﬂ
dense Macadam | for 24.0 Km

ﬁ( M/s JK construction
i) ~ Sealcoal | Completed | Company

for 24.0 Km Prop: Abdul Rashid
mﬁ‘tfﬁéﬁm Dar S/0 Mohd Hajj
Abdullah Dar R/O
Athwajan Srinagar
Email Id:
M;nstmnﬂonc-og@gm

ail.com
Phone No:

7006717304

' PWD(R&B) Circle Kupwara for information pleas
ineer R&B sub-Division Handwara/ Rajwar for inf.




AALL
GOVERNM%‘% JAMMU & KASHMIR i
OFFICE OF THE PR. CHIEF RVATOR OF FORESTS (WILDLIFE)/

CHIEF WILDLIFE WARDEN Annexure-R-XXII

The Commissioner / Secretary to Government
Forest, Ecology and Environment Department
Civil Secretariat, Srinagar

No: WLP/Legal-Kmr/2025/ 24 Date: 16.10.2025

Subject: O.A. No. 163/2024 (LA. Nos. 305/2025 & 436/2025) titled Rasikh Rasool
Bhat Vs Government of UT J&K & Ors.

Reference: Your office communication No. FST-Lit/97/2024(7420212) dated
09.10.2025.

Madam,

With reference to your above cited communication regarding the subject, it is
submitted that the order dated 22/08/2025 issued by the Principle Bench of the Hon'ble
National Green Tribunal (NGT), New Delhi pertains to the violation of environmental
norms in the execution of the work on Handwara — Bangus Road Project in Rajwara
Forest Area of Kupwara District. The said area is under the administrative control of the
J&K Forest (Territorial) Department, falling in the Forest Division Langate and no
Wildlife Protected Area is involved in the said project area. Furthermore, the said project
does not require any wildlife clearance as per the FCA Rules.

Hence, submitted for kind information and further necessary action, please.

Yours faithfully

(SaRJ g

G
esh Rai) IFS

Principal Chief Conservator of Forests (Wildlife) &
Chief Wildlife Warden, J&K

Copy for information to the:
1. Regional Wildlife Warden, Kashmir.
2. Wildlife Warden, North Division, Sopore.
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